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General of India thereon.
Library. See No. S-230/57.]

[Placed in

ANNUAL REPORTS OF THE DEVELOPMENT
COUNCILS

SHRI MANUBHAI SHAH: Sir, I also beg to
lay on the Table, under subsection (4) of
section 7 of the Industries (Development and
Regulation) Act, 1951, a copy each of the
foflow-.ing Reports: —

(i) Annual Report of the Development
Council for Heavy Chemicals
(Acids and Fertilisers) for the year
ending 31st March, 1957. [Placed in
Library. See No. S-213/57.]

(Ii) Annual Report of The Development
Council for Heavy Chemicals
(Alkalis) for the year ending 31st
March, 1957. [Placed in Library.
See No. S-214/57.]

<iii) Annual Report of the Development
Council for Infernal Combustion
Engines and Power Driven Pumps
for the year ending 31st March,
1957. [Placed in Library, See No. S-
215/57.]

(iv) Annual Report of the Development
Council for Heavy Electrical
Industries for the year ending 31st
March, 1957. [Placed in Library.
See No. S-216/57.]

(v) Annual Report of the Development
Council for Light Electrical
Industries for the year ending 31st
March, 1957. [Placed in Library.
See No. S-217/57.]

(vi) Annual Report of the Development
Council for Non-ferrous Metals for
the year ending 31st March, 1957.
[Placed in Library. See No. S-
218/57.]

(vii) Annual Report of the Development
Council for Machine Tools Industry
for the year
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ending 3 1st March, 1957. [Placed in
Library. See No. S-219/57.]

(viii) Annual Report of the Development
Council for Bicycles for the year
ending 31st March, 1957. [Placed in
Library. See No. S-220/57.]

(ix) Annual Report of the Development
Council for Pharmaceuticals and
Drugs for the year ending 31st
March, 1957. [Placed in Library.
See No. S-221/57.]

(x) Annual Report of the Development
Council for Woollen Industry for
the year ending 31st March, 1957.
[Placed in Library. See No. S-
222/57.]

(xi) Annual Report of the Development
Council for Art Silk Industry for the
year ending 31st March, 1957.
[Placed in Library.  See No. S-
223/57.]

(xii) Annual Report of the Development
Council for Sugar for the year
ending 31st March, 1957. [Placed in
Library. See No. S-224/57.]

THE APPROPRIATION (No. 4)
BILL, 1957—continued

MR. CHAIRMAN: We now get back to the
Appropriation Bill. Though I originally said
that we would have only 10i hours, we have
extended the time. You are having nearly 16
or 17 hours. I am asking the Minister to
answer tomorrow. So the whole of today you
may take for this. But you have to sit through
the lunch hour and exhaust all speakers whose
names ' are given here. I have here 26 names
before me. I hope that in view of the time-
limit, Members would try to be as brief and as
relevant as possible. Dr. Kunzru.
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SHRI H. N. KUNZRU (Uttar Pradesh) :
Mr. Chairman, the Finance Minister|
referred in March last to the difficulty of
obtaining the foreign exchange required for
the Second Five-Year Plan. He referred to
it again in May last, "but he said that]
whatever the difficulties might be, he
believed that sufficient resources would be
available for the hard core of the Plan. In
other words, he thought that certain
projects which were included in the phrase
'hard core of the Plan' could be carried
through, while certain other schemes or
projects might have to be left out. His last
statement on this subject was made a few
days ago in another place. The word that is
favoured now by the Government with
regard to the Plan is 'rephasing'. The
Planning Commission and the Government
are now engaged in rephasing the Plan.
The Finance Minister, while referring to
this, said that whatever the people sploke
of the rephasing of the Plan or of the
allocation or reallocation of priorities, it
meant a little pruning was implicit in the
re-examination of the Plan. Now, Sir, we
should like to know what exactly this
rephasing means. The Planning
Commission may not have finished its
examination of the question, but I think we
can be usefully told on what principles the
Government are proceeding and what is
the extent to which a reduction is likely to
be made in the cost of the Plan. I read a
few days ago, Sir, in a Delhi Daily that it
was being considered whether the fertiliser
projects might be cut out of the Plan. Now
the Finance Minister has told us that what

constitutes ttte hard :ore of the Plan is the
production of steel, mining, transport and
power. Slow, is the production of food
essen-:ial to the carrying out of the Plan sr
not? Is it included* in the hard ;ore of the
Plan, or has it been *iven a lower priorit
than steel and j jther things? It is ve
important 'or us to have this informatio
because we can form our judgments vitl
regard to the rephasing of the “lan i
connection with the measures

hat are to be placed before this '
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House very soon only when we know
what the ideas of Government on this
subject are. They may not be quite
definite. It may not be possible for the
Finance Minister to state what the exact
extenT of the reduction in expenditure
will be. But he can, nevertheless, give us
a fair idea of what the rephasing of the
Plan invovles according to the present
ideas of the Government. It is essential
for us to know what are the things which
the Government regards as unrelated to
the hard core of the Plan.

At one time, Sir, we were told that all
the schemes in the Plan stood or failed
together. If greater industrial-lisation was
needed, it was necessary that more food
should be produced, that education should
be spread so that people who can
understand the latest technological
processes might be available and so on. It
is this that makes it necessary for us to ask
how the ideas of the Government on this
subject have changed, and what, broadly
speaking, they propos? to do now in a
view of the shortage of foreign exchange
and the danger of having recourse to
deficit financing to a large extent. Sir, I
referred a minute ago to the importance pf
increasing food production. Now, several
measures have been taken by Parliament
and by Government to make more food
available to the people. The Essential
Commodities Act was amended last year
in order to give Government the power to
requisition stocks believed to be hoarded
by grain dealers. Then it was announced
that India was being divided into a
number of zones because it was believed
that restrictions on the free movement of
foodgrains would bring down their prices,
and consequently lessen the temptation to
hoard. Then, Sir, in addition to this, the
Reserve Bank asked the scheduled banks
to reduce the advances made by them for
fhe purchase of foodgrains, because it was
believed that the bank advances were
being used in order to buy more and more
foodgrains and hoard them. As a result
of these measures the
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Food Minister could say three or four weeks
ago that the rise in food prices had already
been checked.

far  the
increased and

see  first how
of food has
extent prices have fallen. I
shall take first the production of  food.
The Planning Commission in its review of]
the work in the first year of the Second iPlan
said that according to the food production
programme an addition in food production
potential of about 2J million tons was expected
to be realised in 1956-57 and that increase in
production is estimated to be of the order of]
1.4  million tons, the fcotal food
production in  1956-57 being about 66.2
million tons as  compared with 64.8 million
tons in 1955-56. The statement made by the
Plarining Commission depended on the
forecast made at the end of April by the Food
and Agriculture Ministry. But' a week later,
the Food Ministry claimed that the production
of food wa:; not 66.2 million tons but a little
over 68.5 million tons. That is, there was
a difference of about 2.3 million tons in the two
estimates made at an interval of a fortnight. I
hope that the second estimate is correct, but the
difference between the estimate made at the
end of April and that made a fortnight later
shows that there is something wrong with
the machinery whose duty it is to estimate
the production of food. These defects have
been known for a long time, but I was under
the impression that they had to a large extent
been remedied, but I find that the present state
of things is no better than it was. If you
examine the statistics regarding food
production from 1949-50 up to the present
time, a suspicion—I make bold to say—is
bound to arise in your mind that the estimates
of food production are not wholly  reliable.
There were such rapid increases in 1952-53
and 1953-54 as to make me at any rate doubt
the accuracy of the figures that we have so far
depended on. I hope that some information
would be given to us either by the Finance
Minister or by the representative of the Food
MMs-

Let us
production
to  what
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try if he chooses to take part in this debate.

While on this subject I must say that in the
old days it was an ordinary thing for Members
of Government, for more than one Member of
Government, to be present in this House
during the Budget discussion, and for
Members in charge of different portfolios
replying fo "the statements made in regard to
their portfolios. Now it seems that as Gov-
ernment has a large amount of popular
backing, it thinks that it can dispense with this
formality.

SHRI BHUPESH GUPTA (West Bengal):
They have no moral compunction.

SHRI H. N. KUNZRU: I think, Sir, that the
old practice may with great advantage to
Government be revived-

SHRI J. S. BISHT (Uttar Pradesh): There
are four Deputy Ministers present.

SHRI H. N. KUNZRU: It will be good if a
few Ministers sit in this House during the
Budget discussion. Ministers should not
consider it below their dignity to listen to the
criticisms of hon. Members even though they
may totally disagree with those criticisms,

SHrRi  BHUPESH GUPTA:
compunction.

Moral

SHRI H. N. KUNZRU: I shall now refer to
the question of prices. There have been
fluctuations, but on the whole the upward
tendency is continuing. I shall give a few
figures to show that this tendency has been
continuing for a fairly long time. I will begin
with March 1956. The index of food articles
then was 351.6.

SHRI P. S. RAJAGOPAL NAIDU (Madras):
Why not begin from 1952 instead of 1956 and
review the rise in prices since the new
Government came to power?

SHRI H. N. KUNZRU: As I haye already
said, there have been fluctuations in prices. At
one time the prices went down to such an
extent that
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[Shri H. N. Kunzru.] Government
thought that it was necessary for it to
take steps to raise the prices. That is all well-
known to us.

SHRI B. B. SHARMA: (Uttar Pradesh) :
Because you are not an agriculturist, your
interest is only paper interest.

Surl H. N. KUNZRU: My hon. friend is
completely mistaken. My interest in the food
question is of many more years than the hon.
Mem'oer thinks.

SHrRI B. B. SHARMA: Because you rare
not an agriculturist.

SHRI H. N. KUNZRU: 1 believe 1 have
taken far more interest than the hon. Member
who has interrupted me.

SHRIJ. S. BISHT: He is a farmer.

SHRI H. N. KUNZRU: 1 come back to what I
was saying: The index of food articles in March
1956 was 351.6. In March 1957 it was 402.7,
and on the 3rd August 1957 it was
445.9. "This shows the need for caution on the
part of the Food Minister in making statements
about the future course of food prices. He said
last year that the prices of foodgrains would
come crashing down. He is still  making
some sanguine statements about the course
that prices are likely to take. I suggest that in
view of what has taken place so far,
Government should not ignore facts and put
out statements which, though they may serve
temporarily the purpose of reassuring the
people, will ultimately cause much greater
disappointment to them. In this state I know
that Government is arranging to get more food

from outside. I have obtained a statement
about the foodgrains purchased by -
Government abroad. Under P.L. 480 of

August, 1956, the United States is to provide
us with 200,000 tons of rice and 3.5 million
tons of wheat.  The total cost of this will
amount to about Rs. 108 crores. But this is
not to be paid for in dollars. It will have to be
paid, butnot indollars. The pay-
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! ment for ocean transportation will however,
have to be made in foreign currency, to the
extent of Rs. 22.4 crores in dollars and to the
tune of Rs. 20.2 crores in sterling. This is not
all. Government have continued to make their
normal purchases which are in addition to the
quantity obtained or to be obtained from the
United States of America. This normal quantity
amounts to about 5'S lakh tons. Of this 4 lakh
tons will come from Australia and about 1.5
lakh tons from the United States of America.
We may not have to pay the price of the
foodgrains obtained from the U.S.A. because
so far, the cost of the normal purchases of
foodgrains in the U.S.A. has been met out of
the T.C.M. Aid Fund. We shall, however, have
to pay the price of the 4 lakh tons of wheat
including freight which we shall obtain from
Australia. The total *payment to be made will
be about Rs. 14 crores.

It is clear that in the present state of things,
even if we tried to go forward with the Plan
quickly, with the aid of the foodgrains
obtained from outside, a heavy burden will be
imposed on our finances and the payment to
be made in foreign currency will not be
negligible.

I shall now refer to education and I wish to
do so very briefly, because there is only one
aspect of education that I want to refer to
today. But before I refer to that, I should like
to ask for information on another point. I have
heard, and I believe many other Members of
Parliament have also heard that a national dis-
cipline scheme has been prepared by a former
Deputy Minister who is no longer a Member
of Parliament. I understand that this scheme
has not been finalised. It is still under the
consideration of Government. But I should
like to have information in respect of two or
three matters. Whatever the decision of trie
Finance Ministry may be, has the Education
Ministry approved of the plan? Secondly, I
should like to know what the plan is. I
should like to know
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what the scheme is. Will Government lay a
copy of it on the Ta|ble? Lastly, I should like
to know Thow much this scheme will cost. 1
have read various statements made in
aewspapers and some believe thf£t it may
cost anything between Rs. 30 lakhs and Rs.
40 lakhs. We are told that the need for
economy has peen impressed upon every
Ministry and that expenditure is being cut
down or postponed. It will, therefore, be
strange, if such a large expenditure is
allowed on a scheme the details of which are
not known to the public. I have heard of the
value of scouting, guiding and the N.C.C.
from the point of view of discipline. But I
have not so far heard of any scheme
dependent on physical exercises or drill or
anything like it, as having a high discipline
value. Anyway, Sir, it is necessary that the
Education Ministry should take us into its
confidence and tell us what its ideas in
regard to this scheme are.

The subject to which I really want to refer
today is the state of secondary education.
The Secondary Education Commission was
appointed because Government felt, and
rightly felt, that the condition of the
secondary schools was far from satisfactory
and that something must be done as quickly
as possible, to lay sound foundations for
education in this country by improving their
standards. The Commission has made many
recommendations with some of which,
unfortunately, I do not agree. The recently
started body called the All-India Council for
Secondary Educations has reviewed the
schemes for instruction, that is to say, the
syllabus, suggested by this Commission. I do
not want to tire the House by giving details
of this scheme. But one result of the
suggestion of the All-India Council for
Secondary Education will be to make general
science and mathematics compulsory
throughout the secondary schools. But it
seems to me that both under the plan of the
Commission and imder that of the Council, it
would be possible for boys and girls to
finish their secondary
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education without properly studying history
or geography.

I know that  they will  form

in a general way a part of
social studies on which great stress
has been laid both by the Com
mission and the Council but, is it
right, Sir, that in nur country, a sys
tem of education should be introduced
which ~ would permit boys  who have
completed their secondary education
to be ignorant of the history or geo
graphy of their country? 1 should
like to  know, therefore, what the
policy of the States Governments is
in this regard. Has a uniform pat
tern  been evolved or is every State
following its own bent and prescrib
ing a course different from that fol
lowed in other  States for its secon
dary schools?  Let me repeat, Sir,
that it is of the utmost importance
that the standard of education in
secondary  schools should be raised,
that it should make the boys fit partly

to receive vocational training and sit
for competitive examinations and
partly to proceed, if they so desire,
to colleges and Universities. Wher

ever I go, the first enquiry that I make
is about the condition of secondary
schools but to my misfortune, 1 have

so far been told everywhere that not
withstanding the scheme suggested
by the Central Government and the
expenditure incurred  so  far,  thf*
downward course of secondary "edTTca-
tion has not been arrested. I have
been told by educationists in favour
of Hindi in my own State that though

the standard of English there has gone
down, the standard of Hindi has not
risen. !

Lastly, Sir, I should like to enquire as to
what is happening to the recommendations
made by The Education Ministers' Conference
last September that English should be a com-
pulsory subject of study at the secondary stage
and that the knowledge acquired by a pupil at
the time of leaving the schools should be such
as to enable him to follow the instruction that
may be given in the University in English.
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SHRI N. R. MALKANI (Nominated) :
But most Universities are thinking of
having their own regional languages as
the medium of instruc-tion.

SHRI H. N. KUNZRU: I want, Sir, j to
have definite information from
Government on this basis. The Education
Ministers who assembled here last year
represented their Governments. If they
agreed to certain decisions, it was because,
I suppose, they thought that their
Governments  would  support  those
decisions. I am, therefore, justified in
asking whether the decision of the
Education Ministers' Conference in regard
to English is being carried out by the States
that were a party to it or not. My insistence
on English does not mean that I am not in
favour of the development of Hindi or of
the regional languages. We all desire, Sir,
that more attention should be paid to our
languages and the treasures concealed in
them owing to their unfortunate neglect
during the British regime but we cannot, at
the same time, forget that neither Hindi nor
the regional languages can enable us to
acquire modern knowledge. We have to
know some language of an international
character which will enable us to know the
latest advances made not merely in science
and technology but also in such things as
economics, politics and sociology. From
this point of view, from the point of view
of the future welfare of the nation, of its
ability to hold its own against the people of
other countries, it is of the utmost
importance that our boys should learn a
modern European language and what
modern European language can boys
reasonably ask to be taught in this country
than English, the knowledge of which
exists in this country and arrangement for
the teaching of it are yet to be found in
every part of the country? I hope, Sir, that
the Central Government will not neglect
this question of fundamental importar-e
and be able to tell us that it has taken steps
to persuade the State Governments to
follow a more  broadminded and a
more
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enlightened policy with regard to the
study of English and the standards of
education in secondary schools.

Sir, I have spoken for a little over
half an hour but it you extend your
indulgence a little more I should
like to refer to one more question
and that is the question of the efforts
made to create disorder and lower
public morale in Delhi and Kashmir.
Sir, when this subject was referred
to in another place, both the Prime
Minister and the Defence Minister as
sured the Members of the Lok Sabha
that the Indian Army was fully pre
pared to meet any threat to the
security of India. I am sure that
their faith in our Armed Forces is
perfectly  justified. =~ Anybody who
knows anything about them will be
ready to testify that in bravery and
in their preparedness to meet any
danger at a moment's notice, they
cannot be surpassed by the Armed
Forces of any country but, Sir, the
object of the subversor, of subversion
and sabotage in a country is to create
dissensions amongst the people, to
make them feel apprehensive about
their future and thus lower their
power of resistance to the enemy's
efforts to commit aggression. In
other words, Sir, indulgence in sub
version and sabotage precedes the
commencement of hostilities. Their
object is to lower the morale of the
people, of the Army, before actual
fighting commences. It is not
enough, therefore, to say that the Indian
Armed Forces are prepared for any
eventuality. What we have to be prepared
for is to forestall the efforts of our enemies
to create trouble in our country and to
counteract the propaganda that they may
carry on either in this country or abroad. It
is not enough that we should treat what has
happened in this country as an isolated
instance. Sometime ago important secret
papers were sold to foreign agents. , I do
not know whether that too was treated as an
isolated event. I think. Sir, that it would
almost always be safe to take these matters,
such things,
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seriously and to try to obtain ade
quate  information about them, not
after something has been done but
before the agents of the eneiny have
been able to put through their plots
in this country. That should be the
real business of our intelligence or

ganisations. It is not a
the apprehension

police  for
of criminals but an
agency for collecting such informa
tion as will enable it to counteract
the designs of foreign agents to create

trouble. Now it is well known
that there are three agencies that
are working at the present time,
to  obtain  information  with  regard
to various matters. They are
connected  with  the  Ministries  of

Home, Defence, and External Affairs.

Each of these Ministries has its
eown intelligence  organisation. = Now
each may be  collecting  valuable
information, but I do not know
whether the information collected by
one agency 1is available to the other
agency. | raised this question, Sir,
the question of having a  proper
technique  for  the investigation of
matters bearing on the security
mof India and the co-ordina
tion of departmental efforts,
two or three years ago,

but I do not know whether Government have
done anything to improve the state of things
that existed, say, three years ago. I think, Sir,
that we should have a body like the National
Security Council in the United States of
America in order to co-ordinate the efforts of
the three separate departmental agencies and,
what is more, to plan intelligence projects. We
should not wait to obtain information when we
are in the thick of troubles, but we should plan
intelligently in order to, obtain msuch
information as we think is likely to be most
useful in the near future. The counteracting of
anti-Indian propaganda not merely in this
country but also abroad, I think, Teally is a
part of the overall problem of Indian defence
and it is vitally connected with the character of
our central intelligence system. In -view of the
importance of this question I jnake no apology
for referring
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to it again. It is a matter with every country
and every free country is, in these days,
realising the power of propaganda, is on the
alert and is putting forth its utmost efforts to
obtain information beforehand regarding the
plans hatched by the enemy, whether those
plans be of a political or a military character.
We all want peace, but let not our desire for
peace make us disregard the hard realities of
the present situation. We must do everything
possible to ensure the safety of our country
and one of the things to be done is to have a
better type of intelligence organisation and to
co-ordinate the efforts of the three separate
agencies to which I have referred.

MR. CHAIRMAN: Dr. Thomas. I want to
tell you that I have allowed Dr. Kunzru to go
on because [ allotted one hour for the
Independents. Mr. Rajah took twenty minutes
and Dr. Kunzru forty minutes. That does not
mean others can follow that example. Now
Dr. Thomas. You must be very brief.

Dr. P. J. THOMAS (Kerala): Mr.
Chairman, when the Second Five Year Plan
was prepared, many of us economists had
warned the Government that owing to the
paucity of our resources and for other reasons
also it may not be possible to work the Plan at
that level. Unfortunately that suggestion was
not accepted and now we have seen the
consequences. Even apart from the lack of
resources there are the various other
difficulties in a country like ours without
sufficient equipment to put through that Plan
successfully. Anyway wisdom has now
dawned upon our Government and we are
now decided to prune the plan, to cut down
some portions of it. But I do hope that the
most important part of, the employment
potential, will not be cut down. I mean that
even if one of the steel plants is put off for a
year or two the provisions made to tackle un-
employment, to provide jobs for the
unemployed should be stuck to.

[MR. DEPUTY CHAIHMAN in the Chair]
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[Dr. P.J. Thomas.]

It is well known, Sir, that un- j employment
and underemployment are the most serious
economic evils of this country. We have been
talking of tackling it all these years but with
meagre results. Millions, nay billions, of
workers in this country are underemployed
and at least in some parts of the country
several millions are fully unemployed also.
This unemployment may not be the same as
that of the highly industrialised countries, that
is, factory unemployment. But parts of India,
like Kerala, where I come from, there are
numerous educated persons fully unemployed.
They are active and ready to work, but no
employment is available. How is this
materially different from the problem in the
highly industrialised countries?

Now my submission is that the Plan
should make sufficient provision to mitigate
this kind of unemployment. For a large part
of the country, it may be true, the problem is
chiefly one of underemployment. For
example, the problem in parts of Uttar
Pradesh, Bihar and Madyha Pradesh, is one
of underemployment, not one of
unemployment. But the problem is one of
unemployment among the educated youths
in the south, especially in Kerala, where
many lakhs of youths who had spent a
number of years in school are seeking
employment. Well, they cannot wait. They
want full time employment now, and they
have been waiting for it for long. That is the
state of unemployment in the part of the
country I come from. The position is
somewhat analogous to that in America in
the thirties, when there was a great
depression. Millions of young men were
unemployed and they were brought together
and put into work and training camps, and
thus all of them soon got into employment
again. In my State, Kerala, nearly one
million people are unemployed. About half
of them are young persons, out of school
seeking full-time employment. They
are
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vigorous and active and are ready to work.
Then there are also others who are
underemployed.

What the Chinese Republic Government
has done should be an example for us to
emulate. What have they done? They have
brought the younger persons together and or-
ganised them into brigades and put them into
camps for work and training. They will all be
soon fully employed. Camp life will make
them disciplined and they will all soon
become leaders in industry or trade. That is
also what was done in America in the thirties,
somewhat the same procedure was adopted
there.

Now, indeed the Planning Commission has
made some provision for work and training
camps to face the unemployment problem
among the educated persons. In my own
State, one such centre has been opened and
something has been done and probably there
is one also near Delhi. My submission is that
this tackling of the unemployment problem
has not been adequately and vigorously pur-
sued. We require many more things to be
done than what we have been providing for.
These young men must be put to employment
after their training or after their orientation,
which means there should be enough training
for them and enough opportunities for them to
get into production and when they produce
goods, there must be markets also. Without a
proper marketing organisation, it won't be
possible for us to really tackle this problem.
There should be a very active marketing
organisation. We cannot succeed unless we
make an ample provision for marketing the
goodi that they are producing.

This is also not sufficient; we must also
provide for technicians being specially trained
and then get them employed. Today there is a
great lack of technical personnel here and it is
one of the impediments to the carrying out of
the Plan, but yet persons trained in some of
the polytechnics are going about unemployed.
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Why? Because there is not enough co-
ordination between training and employment.

What is happening in other countries?
Almost in every country,, including capitalist
countries, they always first find out how
many persons are required in each particular
category and then they are tralined efficiently
only in such numbers as are required with the
result that everyone who is trained gets into
employment in a particular factory or in a
particular trade. They make an assessment of
the capacity of each trainee and the day his
training is over, his employment begins.

In Kerala many persons have received
training in polytechnics, and a large number
of them are going about unemployed. It is
rather shameful. The whole point is we have
not been tackling these matters properly.
Merely opening polytechnics and giving them
training will not do. We must have proper
planning; we must have a proper programme.
We must find out in advance how many
persons we would require in each category
and we should work according to that. Unless
we make provision for the employment of
persons who are trained, what is the good of
that training?

Employment, to my mind, is the most
important thing and I do hope that whatever
may be the pruning of the Plan, most serious
attention will be paid to this aspect, that is,
providing employment to the people who are
trained. Now, we are starting huge industries
and we need technicians. It may be argued
that wjhen all the steel plants and power pro-
jects are completed, many will be employed.
But how many? Only a few hundred
technicians will be required. So many people
today are starving; they do not have any work
to do. Though I am living on a hill top, I find
six or seven people conking to me daily
asking for some help in regard to getting
work. Their condition is intolerable. They
must be given bread; you cannot ask thenn to
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wait for five or six years. There is no doubt
that there are great possibilities but we have
to tackle the problem rightly.

Unfortunately, I have very little time. Now,
I will take the question of food. Much has
been said here about the question of
foodgrains. It is not merely a question of
producing more rice or more wheat; as my
hon. friend Mr. Govinda Reddy said, we must
encourage dry grains which are really more
easy to grow and more nutritious also.
Formerly people were eating much more of
these millets and other dry grains than they do
today. People should also get accustomed to
take heavy vegetables. In our side we have
plenty of such vegetables like bananas, jack
fruits, tapioca etc. Now, what happens is,
people go to towns and work in a factory or in
a Government office, and then they feel that
they must have a full rice meal. Formerly
everyone produced the vegetables they ate but
todaj. they generally work for a wage or a
salary and they are unable to produce these
things on their own, and the result is things are
getting very dear. In my opinion the idea of
these people who are aspiring to have a so-
called socially superior cereal like rice or
wheat is not practical, because the growing of
wheat and rice is much more expensive and
difficult than dry grains. The land suited to
these crops is limited; the expenses are also
quite high. If we take to these heavy
vegetables and dry grains, I think it will be
cheaper. But we are not taking sufficient
interest in them and therefore we are getting
into  difficulties today. Therefore my
submission is that the Government must
provide for a more varied diet which includes
not only cereals but also fish, gram, vegetables
and other things. The Government should also
provide for canteens being opened near
Government offices, near railway stations,
near factories and so on where cheap meals for
three or four annas can be had with sufficient
food content but without too much of rice or
wheat, but contain-
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[Dr. P. J. Thomas.] ing dry grains prepared
in a tasty manner and heavy vegetables
properly made into a curry. In fact the people
should be made to get accustomed gradually
to that sort of diet arijd this will improve their
health also. In Western countries, e.g. in
Germany [ found that rye bread was eaten
along with wheat bread. Therefore we should
make our diet more varied and that will help
us to solve n"ir problem.

T heard my friend from Bengal speaking
about lack of rice. Bengalis must have always
parboiled rice. It is strange that people are
speaking of lack of rice particularly in Bengal
which produces so much of rice. If only they
vary their diet, have more of heavy vegetables
and reduce their intake of rice, they will be
doing great service to themselves as also +0
the country: they will also be able "p escape
some diseases like diabetes. In my opinion a
change in the diet habits is necessary not only
for our economic purposes but also for
improving our health. My idea is that in our
diet at least one half must be non-cereals and
even among the cereals, some of the dry
cereals must be there.

Sir, I have very little time left, but I must
raise one more point. There is a complaint that
expenditure has been increasing considerably
in the Centra] Departments. I who have
known the Government of India for the last 30
years—fairly intimately for ten years—feel
that that criticism is quite justified. We have
been overgrowing. (Time bell rings) The staff
have been increasing. If you look into the
Budget statements you will find that there has
been large expansion without much
justification for it. And a leading Member of
the Planning Commission has said that some
Departments are building up empires. And
more staff means greater importance. I
understand that in this matter some of the
Ministers are responsible because the Minister
becomes
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important according to his political position.
Now, the Finance Ministry must keep watch
over the expenditure of the various
Departments. In England the Finance
Secretary has got much greater power, but
unfortunately here in India the Finance
Secretary is not so powerful because a
Minister with influence \in the

Cabinet can have his
pP.M. We cannot afford to maintain

these departments at such high level
of expenditure. In the Southern States,
particularly in Madras and Kerala, expenditure
is kept down at a low level and the
departmental staff are also much more
manageable. Our Central Government has to
be more economical. How long is Delhi going
to grow like this? Personally I feel that it
should not grow so fast. I find that over Rs. 7
crores has been provided for capital
expenditure in Delhi. I do not want to speak
about it just now. But may I ask—is Delhi
going to grow like London in England? We
want our federal capital to be rather like
Washington in America. I therefore think that
something must be done to economise our
expenditure in the Centre. Any measures taken
in this direction are likely to be followed all
over the country. I would also say that such
measures will reduce the feeling that the South
is neglected and that the revenue from the
rising taxes is being wasted in Delhi. I would,
therefore, urge the necessity for curtailing
expenditure as this is necessary for peace and
contentment, and for creating a sense of
equality and justice. Thank you.

way. 1

MR. DEPUTY CHAIRMAN: I would like
hon. Members to confine themselves to ten
minutes each. Now, there are four Ministers
intervening and we have to find time for them.

DRr. R. B. GOUR (Andhra Pradesh): May 1
request you, Sir, to kindly let us know when
the Ministers are speaking?
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MR. DEPUTY CHAIRMAN: Shri Bhagat
at 3 o'clock; Dr. Shrimali at 4 or 4-30; and
Shri Krishna Menon at about 4.30 p.m. Shri
Akbar Ali Khan, ten minutes.

SHrRi AKBAR ALI KHAN (Andhra
Pradesh): Sir, I hope this time will not be
taken from my quota.

MR. DEPUTY CHAIRMAN: Compress
your points. Put only the points before the
House.

SHRI AKBAR ALI KHAN: 1 shall
do it. I give my support to the
Appropriation Bill and I think i\, a
matter of legitimate satisfaction that

this Bill has been
sides, including our
opposite. And it is a matter of equal
satisfaction that there has been
equally strong criticism from the side
of the Congress benches as well I as
from the other side. That shows that
we are going so far as the Govern
ment's policy of the internal develop
ment and the economic prosperity of
the country is concerned—in the
right direction. Of course, in implementation
or in matters here and there, there are
differences, tnere are certain lacunae and
defects which ought to be improved. I am sure
the Treasury benches will take full note of the
criticisms and remove the defects that are
really there, in order that we may achieve the
object as early, as efficiently and as
economcal-ly as possible.

supported by all
friends on the

I feel that the Education Department in
particular has failed in its policy and
particlarly with reference to primary and
technical education. But before I come to that,
I would briefly refer to some of the points that
have arisen during the course of the
discussions of the last three days. Now, Sir, |
refer to my friend, Mr. Vallabharao. He \ has.
said that the labour laws are not being
implemented; awards are not being carried
out; and some other things. I would request
the Labour Ministry to look into the matter
and to give their earliest consideration to
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this objection. But at the same time, in view
of the critical stage, the transitional stage
through which we are passing, may I appeal to
all persons connected with labour and
particulary to the Opposition, that we should
come to a truce with labour and the
Government for five years? That is my
suggestion. Let us sit down, let us think over
the matter. So far as Britain and the United
States and the Western countries are
concerned, they have got an industrial
tradition which has developed fc>r at least a
hundred or a hundred and fifty years. So far as
the totalitarian States are concerned, there is
the whip and the fear of the Government. So,
no strike, nothing of the kind will take place.
So far as our democratic countries are
concerned, neither have we been able to
develop such virtues and such habits which
would keep the labour and the Government in
a controlled manner, nor have we got that
whip which is in the totalitarian States. So, my
suggestion that there should be no strike in
any way and there should be an amicable
settlement, I submit, deserves consideration of
the Government as well as of the parties that
are connected with the labour movement. This
is essential for the success of the Plan.

Now, Sir, 1 fully support the sug
gestion made by Mr. Shiva Rao re
garding the Government servants as
referred to regarding Whitley
Councils in England, but 1 entirely
dissociate myself from the suggestion
that he has made that prohibition
should be scrapped. 1 wish he had
imagined ~ what  misery  the poor
families undergo where they are

addicted to these habits. It is not only on the
moral ground, but also for the betterment of
our poorer people that prohibition is taken as
one of the -cardinal policies of our
Government.

Now, Sir, it is a happy occasion when I and
my friends on the other side, Mr. Vallabharao
and Mr. Raj Bahadur agree and I feel one
with
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[Shri Akbar Ali Khan] them when they say
that this newly born Andhra State is not being
treated properly, is not being helped to grow
and every time the big industry from the
Centre either goes io Madras or to Bombay or
to Bengal.

SHRIP. S. RAJAGOPAL NAIDU:
Not to. Madras.

SHRT AKBAR ALI KHAN: People tell us a
number of them. So, 1 would emphatically
say that Andhra also deserves consideration in
matters of financial help and building up of
industries. And I would request that at least
the fertilizer factory should be given to
Andhra State which fulfills all the required
conditions.

Now, Sir, as regards the question of foreign
exchange, a very dangerous suggestion has
been made by Mr. Rajah. And the suggestion
is, let there be a stopping of the benefits that
the foreign concerns draw from our country. I
feel, notwithstanding the taxes and all that we
are doing to finance the Plan, we are in need
of foreign investments. If you want the
foreign investments not to be shy, and other
countries to invest their capital, we have to be
very careful in our finance policy. And the
suggestion that the profits of the foreign
investment should be stopped, I think, is very
wrong and it is not conducive to the best
interests of the country.

Now, Sir, coming to the question of food,
my learned friends have said much. (Time bell
rings). Not even ten minutes?

MR. DEPUTY CHAIRMAN: Yes.

SHRI AKBAR ALI KHAN: I am also
looking at my watch. It is seven minutes, not
even seven minutes. Now, regarding that I
would not go into the details. I would simply
say that I fully agree with what Mr. Reddy
and Mr. Naidu have said, with this exception
that I think  there

[RAJYA SABHAJ
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| was a necessity of the 'Ashoka Mehta
Committee'. Sir, we are not here to pitch the
cultivator against the consumer or the consumer
against tne cultivator. We want the cultivator to
get a price which would give him the incentive
to cultivate. There is no doubt about it. But, at
the same time, we want the other poor sections
of the citizens also to get grains at a reasonable
price. That is the only consideration.
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SHRI P. S. RAJAGOPAL NAIDU: And the
Committee will solve the problem.

SHRI AKBAR ALI KHAN: No. It will give
suggestions which will be finally decided by
you and by me viz., by Parliament.

The other point is regarding cooperatives.
My learned friend suggested that co-operative
farming has failed in certain Western
countries. I ask what is the alternative to the
poor peasant who cannot develop his
agriculture on his own? I mean, let us not go
absolutely blind-foldedly either in favour or
against cooperative farming. But, certainly, it
is a thing which deserves very careful
experimenting in my country also. I commend
this to the people of my country and to the
Government.

Regarding the primary education given, I am
sorry to say, Sir, that on the quantitative side
and on the qualitative side, the Government
has miserably failed. Sir, we all know that
there was a directive that there should be
compulsory free education by the end of 1960.
I want to ask the Education Ministry: What
have they done? Even by the end of 1960, the
percentage of children of school-going age, of
5 to 14 years will be 52 or msomething near
it.

I say, as I said in my last speech, let us
educate our masters. It is very necessary.

Otherwise, democracy will come down with a
crash. Now, on the qualitative side, we see
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the syllabus and the education that is given is
different in different States. Not only that, in
some States, I have come across with the same
old thing, creating hatred between the
different communities and that is still going
on in prescribed syllabus. If the Central
Education Ministry cannot take this important
matter into its hands and fully cantrel the
quality of training, what kind of development
do you expect from your younger generations?
If they cannot do it effectively, I see thejre is
no justification for the Education Ministry to
continue as a part of the Government of India.
What I say is this. I know it is a State subject.
But if the Government of India and the
Education Ministry cannot control this
tendency and give the youngsters a proper
education, a right sort of incentive on the
practical, the humanistic and the patriotic
sid&s, I think the whole system will (-ome
down and it will be a very sad day for this
country.

Now, as regards education Com
missions, I am not going to refer in
details to the Radhakrishnan Com
mission on  University Education or
the Zakir Hussain Commission on
Elementary ~ Education or the
Mudaliar ~ Commission on  Secondary

Education. But what 1 say is, al] the
recommendations except appointments of
certain councils, have not been implemented.
It is a matter which, I submit, deserves very
seifious consideration by the Government] as
the proper development of the mind of our
young generations is most imperative.

So far as the technical education is
concerned, there was a move that 75
per cent, of cost will be given by
Government and 25 per cent, wilj be
provided by the private donations.
Now, they have cut it down to 50
per cent. I know—and I am sure, Sir,
you know and my learned friends
know—that everywhere huge ex-
penses are being incurred on the art side. But
so far as technical education

Bill, 1957 2366

is concerned, hundreds and thousands want to
get admission, but there is no admission in
any institution. In the humble polytechnic that
I got started by our revered President of the
Republic last month, there were 400
applications and we could not take more than
120. Our leaders say that Russia is spending
so much on technical education and United
States so much. You*hare seen, Sir, in China
that hundreds of engineers and technicians are
trained. Let us tackle this problem here boldly.
Let there be, for education on the humanities
side, one University in each State. Let all the
machinery and all our resources be directed to
create engineers, doctors and technicians. That
is the greatest need of the time. Sir, I do hope
that the Government will deal with this matter
very seriously as this is the biggest bottleneck
in carrying out the Industrial development.

SHRIMATI K. BHARATHI (Kerala): Mr.
Deputy Chairman, after so much of
discussion on this Appropriation Bill, it may
be futile on my part to attempt to deal with it
in detail. I only wanted to rouse the House by
inviting your immediate attention to the grave
crisis that we are faqing in our State, Kerala.

Sir, the weakest link in the chain of the
Indian Union has been the smallest State of
Kerala and I am really sorry to say that we
had been a source of incessant headache to the
Centre. Now again, Kerala forges ahead in
head lines in newspapers. Of course, there is
no doubt that we are facing a very serious
crisis in our State which may even threaten
the unity and security of the Government of
India. But, still, some of us—nearly most of
us—seem to react in such a way that one may
be prone to think that we are not even con-
scious of the danger. First of all, I wish to
invite the attention of the House to the very
serious food crisis, nearing almost to famine
conditions, in our State. I do not know
whethet
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[Shrimati K. Bharathi.] it is a deliberate and
studied attempt to discredit the Government of
India, by saying that, because of the attitude of
the Central Government, the present
Government is not able to provide people with
food. Sir, in fact, the truth is the other way
round and my complaint is that the Govern-
ment of India has been more indulgent to the
Red Government than to the  previous
Governments.

Sir, the present Kerala Government seems
to be not aware of its own responsibility to
provide foodstufts for the people. They only
want to shed crocodile tears over their own
helplessness at the present set-up, because
Kerala happens to be a part of the Indian
Union. Because they are tied to the
Government of India, they are unable to solve
their manifold problems inc'uding the present
food situation.

Mr. Deputy Chairman, after the creation of
the Southern Zone, we, of course, know that the
present food position is rather secure. According
to the present estimate, there is a surplus of 6
lakh tons of rice in Andhra Pradesh which is
sufficient to meet the deficit of four lakh tons in
the three States put together. Kerala has a deficit
of 2'S lakh tons, Madras one lakh tons and
Mysore m 5 lakh tons. Yet, there will be a
surplus of 2 lakh tons left. Sir, in fact, the
previous Governments were purchasing rice
from Andhra and other States in open markets at
higher prices and distributing them incurring
huge debts. They could not see the people
starving. Now, the who” blame is dumped upon
the head of the Central Government and the

Kerala Government is satisfied by carrying on
the propaganda against the Centre to mislead the
people. Sir, I do not hesitate to say that it is not
only the shortage of rice that is responsible for
the present crisis, but also the inefficiency in
distributing rice at the proper time and at thg
proper place and storing it also. The utter
criminal neglect on  the |
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part of the Govsrnmant of Kerala is
responsible for the present situation.

Sir, yesterday, Mr. Govinda Reddy was
referring to the attempt on the part of the
Government to spend crores of rupees to
manufacture tapioca macaroni (false rice)
instead of whipping up production of millet.
Sir, millet may be more acceptable to the
people of Kerala than this false rice which is
really weeded. Nobody in Kerala wants this
macaroni. But it is a pity that the 'Chhota
Ministers' in Kerala stage demonstrations,
whereas the poor victims of poverty, with
hungry stomachs and sunken eyes, agitate
saying "We want macaroni; we want only
false rice." They display the red flag and show
their fists and shout that they want only fa'se
rice about which they know nothing. Only
they have heard something about it. Their
Ministers say that it is good and tasty, if
swallowed with milk, sugar, honey and what
not. Sir, how can the poor man of Kerala
afford to buy milk and honey or even good
ghee? The poor man of Kerala may be
satisfied if he can get rice gruel and tapioca
seasoned with fish and vegetables. But one
should really admire the skill of the leaders
who make these poor victims shout that they
only want macaroni. Yes, they can make the
poor people dance to any tune that they play.

Then, Sir, another point that I want
to bring to the notice of this House
is that the present atmosphere in the
State is wrought with fear and sus
pense. The Red Government had
given many bright hopes and many
assurances to the people of Kerala
which they are not in a position to
carry out now. They have to humour
manv many interests in the State.
They can't touch the nationalisation
of bus routes, forests or plantations,
nor can they increase the bonus or
touch the problem of land reforms
which is so knotty. So, Sir, just like
the jehad in Pakistan which we very
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often hear, the Communist Government is
crying jehad against the 'Haves' in Kerala. The
attention of the hungry stomachs is now
diverted to the question of 'Haves' and 'Have-
nots' so that they can be fed on hatred, and it
is rather shameful that the Chief Minister of
that States does not even hide his 'partisanship’
with the 'Have-nots' in the game. Is he there to
preside over the liquidation of the 'Haves'?
Then, Sir, if you look at the so-called heaven
of Red Kerala, you will find that it is indeed a
heaven for criminals and anti-social elements

5 .

SHRI K. L. NARASIMHAM (Madras) :
Absolute nonsense.

SHRIMATI K. BHARATHI: From the
reports that trickle down from the southern-
most end of the vast (ountry, it is very
disturbing to my mind that murders, street
fights and a lot of hooliganism are rampant
there.

MR. DEPUTY CHAIRMAN: Order, order.
We are not sitting in judgment over the State
Governments here. The hon. Member is not
justified.

SHRIMATI K. BHARATHI: Sir. in the
plantations you know that there is so much
unrest that even plucking and other operations
are being held up now, which directly affects
our foreign exchange position.

MR. DEPUTY CHAIRMAN: P ease do not
criticise the Kerala Government. You can
describe what the position is there.

SHRIMATI K. BHARATHI: Sir, there
is so much wunrest in the plantations
that all kinds of operations are held

up. That is going to affect our foreign
exchange position. That is the only
thing which I want to bring to the
notice of this House. If you are not
going to allow me ----------

MRr. DEPUTY CHAIRMAN: You can
speak only on the Appropriation Bill.
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SHRI B. B. SHARMA: She is talking about
the Jaw and order situation there.

MR. DEPUTY CHAIRMAN: We are not
concerned with it. It is a State subject.

SHRI RAJENDRA PRATAP SINHA
(Bihar): Sir, although the law and order is a
State subject, she is perfectly justified to
speak about plantations and our foreign
exchange position.

MR. DEPUTY CHAIRMAN: She can say
anything about foreign exchange and other
things, but not about law and order there.

SHRIMATI K. BHARATHI: Every day, Sir,
the situation in the tea plantations there is
worsening, and this lawlessness in the planta-
tions is going to affect our foreign exchange
in an adverse way. Plucking operations are
being held up there because of the Communist
Government's goondaism. We pin all our
hopes in our cherished Second Five Year
Plan. In plantations plucking and other
operations are being held up because of the
Government sponsored goondaism, and it will
give a serious blow to our foreign exchange
position. There were murders committed by
Communists in Vandiperiyar and now they
are trying to blame some others for these
happenings there. Of course, when a party
wedded to violence is in power, we cannot
expect anything else.

Sir, the other day, my friend on the opposite
side, who is a very prominent Member of the
Ruling Party from our State, was making
some serious allegations against 'Catholic
oligarchy' being responsible for the present
unrest there. Sir, I failed to understand him
what he meant by that, but I wish to tell him
on the floor of this House that in spite of
2,000 years of the so-called Catholic
oligarchy, we were able to survive; I mean the
whole of India and the puny little State of
Kerala were able to survive. We can even be
proud of the so-called Catholic
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[Shrimati K. Bharathi.] oligarchy for the
service that they have rendered in the field of
education. I do not hesitate to say that it was
because of this so-called Catholic oligarchy
that we were able to present to the nation, nay
to the world even, some of the finest
specimens of human intellect. But what about
the Communist menace which, within a short
span of 40 years, has overrun or rather
enslaved almost half of humanity? This House
would decide is the real threat to society.

(Time bell rings.)

Sir, but for our Constitution and the Central
Government, the Red Government would
have done something very original and
spectacular in Kerala. Of course, they are
fully aware of this handicap. Even then, by a
series of 'jail delivery' and withdrawals of
cases against Communists and other aggres-
sive people, they are trying to enslave the
people by fear complex.

Within the short rule of four months they
have broken the record in corruption,
nepotism, inefficiency and immorality, even
by Ministers. There are serious allegations of
reverting Government officials who refused
to oblige them. In fact, some of them have
filed suits against the Government, Sir, these
are the people who professed that they would
clean up the Government machinery of
corruption, nepotism, etc.

Sir, here in the Centre the Government of
India are trying to eke out the last pie from the
poor people to make the Plan a success. You
impose taxes and super-taxes. These drastic
measures are intended to make the Plan a
success. But look at the picture in Kerala. The
'Chhota Ministers' and comrades in the
countryside as well as in the towns thrive on
graft. Sir, the Communist Party has organised
corruption in a systematic way. One should
really admire their skill in organising such
things with a view to fulfil the target of raising
Rs. 5 crores for the Party Fund to fight the
next general elections, not only in Kerala
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but in the whole of India. Of course, it is only
a gesture of goodwill towards one's own kith
and kin. The Party collected funds from all
over India and abroad to fight the last
elections in Kerala. Now it is their duty to
provide funds from Kerala where they are
running the show very cleverly, and in a
magnificent way. Some of my esteemed
colleagues here, who congratulate and hug our
comrades here out of sheer admiration for
their admirable work in Kerala, should know
that this fund is raised in Kerala in order to
fight them out throughout the length and
breadth of India. Sir, a hug from the
Communists has often meant death to the
hugged—that is the established theory of our
friends. I am not bringing forth fake stories or
vile allegations against anyone. On the 26th of
this month everybody knows what had
happened in Trivandrum, the capital of
Kerala. The atmosphere was wrought with
threats of counter red demonstrations which
would have ended in a clash but for the
patience of the non-communist demonstration.

MR. DEPUTY CHAIRMAN: Your
time is up.

SHRIMATI K. BHARATI: Let me have one
more minute. Trivandrum witnessed the
biggest, well-disciplined demonstration, ever
organised by anybody in our State against the
undemocratic tactics of the communist party. I
am sorry to say that this tremendous, well-
organised, display of resentment against the
Government there was escorted by red
hooligans and of course they guarded the rear
also. The result was that the demonstration
had to face several attacks with mud and
cowdung and brickbats. But the Communist
Chief Minister very flagrantly exposed his
own attitude when he said that "trespasses and
such crimes are only natured in times of big
changes". I do not know what big changes are
taking place. He cannot ignore the people's
wrath and determination. He can say that this
was only a demonstration of the liaves' t the
"have-nots", and he does
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«iot hide his own partisanship with
he '"have-nots'. All dailies excluding
the communist papers, have repeated
ly exposed the lawlessness in the
State. Even Mathrubhumi

MR. DEPUTY CHAIRMAN: That will do.
Mr. Bhargava.

Suri  MAHABIR  PRASAD  (Uttar
Pradesh): Mr. Deputy Chairman, recently we
had the opportunity of celebrating the 1857
Centenary and the Tenth Year of our
Independence. This should have been an
occasion for public rejoicing, public
enthusiasm, but I am pained to say that public
enthusiasm was lacking. This should lead us
to a searching of our hearts as to why, in spite
of what the India Government has been doing
for tbe last ten years, it has not been able to
enthuse the public. We should find out what
the cause is. The cause is not far to seek: the
soaring prices and -the high cost of living. We
know the plight of the poor and middle
classes. It has become almost impossible for
them to make their both ends meet. If that is
the condition, how can we expect any public
enthusiasm on such occasions? Yesterday,
Mr. S. K. Basu described the conditions of the
poor in some districts of West Bengal. In
some* other areas also, as Mrs. Bharati was
saying just now, the food problem is very
acute. In my own State of Uttar Pradesh in the
eastern districts, the food position is far from
satisfactory. What we should try to do at the
moment is to concentrate and see that the cost
of living is brought down.

Yesterday Mr. B. Shiva Rao was talking
about the relationship between Government
servants arid the Government. There again,
the main thing which is standing in the way is
the cost of living. When a man is not able to
make his both ends meet, how can you expect
the best from him?

The second thing with which the common
man is concerned is housing. During the last
five years we have not been able to achieve
much in this
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direction, but I am happy to find that in the
Second Five Year Plan provision has been
made for subsidies to industrial housing to the
extent of Rs. 45 crores, to low income group
housing Rs. 40 crores, to rural housing Rs. 10
crores, to slum clearance Rs. 20 crores, to
middle income group housing Rs. 3 crores
and to plantation labour housing Rs. 2 crores.
In addition, we find that a sum of Rs. 8 crores
is going to be spent on housing schemes for
workers in coalmines from the Labour
Welfare Fund. In addition to this, we also find
that Rehabilitation, Defence, Railways, Iron
and Steel, Communications and other
Ministries are also allotting some funds for
this purpose. The State Governments are also
doing their bit, and if all this is done during
the Second Five Year Plan, I am certain that
the housing problem will ease to some extent.
But I must say that, as far as rural housing is
concerned, not much progress has yet been
made. The greater part of the population of
India live in rural areas and we must
concentrate on this. What I would suggest is
that the Minister for Works, Housing and
Supply should convene a conference of the
State Ministers for housing, discuss this
problem threadbare and try to accelerate the
work in this connection.

The third point that I would like to mention
is about health. We have not paid much
attention to rural health schemes so far. What
I would request the Health Minister is to
provide for more and more mobile vans to
move round in the villages and render such
help as may be possible to rural areas.

Now, about education, we have been
hearing a lot but something seems to be
wrong somewhere. We are producing more
and more educated people who are unable to
find any means of livelihood. So, what I
would submit is that more and more attention
should be paid to technical education. Efforts
should be made to see that unemployment
comes down and more and more people find
means of livelihood.

Now, during the Question Hour I have
been listening to the replies of
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[Shri Mahabir Prasad.] the Education
Ministry, and it surprised me to find that
many foreign scholarships which are offered
to us from time to time are not availed of. I do
not know where the defect lies. These
generous offers from other countries must be
accepted and provision should be made for
our boys to go abroad, if they are offered
chances by somebody else.

Coming to the Community Development
Projects, in the other House the Minister for
Community Development admitted that there
has n6t been much public co-operation in his
schemes. 1 do not know why that should be
the position. Government is spending crores
and crores of money on Community
Development, and if all that money is being
properly utilised, I fail to understand why it
should not bring forth public enthusiasm.

Communications are the life lines of any
nation. We find that even all the capitals of
the States have not been connected by
national highways. Efforts should be made to
see that all the State capitals at least are con-
nected by national highways. I am glad to find
that an Inter-State Transport Commission has
been appointed to find out the ways and
means of developing road transport.

Then, coming to inland water transport, we
find that in olden days there was a lot of
commercial enterprise as well as other kinds
of transport by inland waterways. This is
diminishing from year to year. We must make
efforts to make full use of the natural
resources which have been given to us. I am
happy to find that the Ganga-Brahmaputra
Water Board has been instituted, to make full
use of the Ganga and Brahmaputra waters.
The Gokhale Committee has also been
appointed for finding out ways and means of
developing water transport.

Coming next to Communications. [ would
like to make a few observations regarding
telephones. I am not doing this with the
intention of criticising the Ministry, but I
want to bring to
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the notice of the Ministry a few difficulties
experienced by the public in this connection.
First of all, take the case of an application for
a new telephone connection. In .several cases,
1 find that for years no action is taken on the
application. You are not even told the reason
why the Department is unable to give the
telephone connection. Well, common courtesy
demands that at least the people are told why a
telephone connection cannot be given. I
understand that in certain cases telephone
requests have not been entertained even when
people have wanted it under the Own Your
Own Telephone Scheme, under which you
pay Rs. 2,000 and have a telephone.

Next I have got some complaints about
wrong trunk call bills and in this connection |
have personal experience. What happens is
this. The man does not telephone to a certain
place; but when the telephone bill is received
he finds that he had made a call to Trivandrum
or to Ernakulam or to Madras. Then it
becomes very difficult for anybody to
convince the Department that the call is a
bogus one and it has been wrongly put in the
Bill. In one case I myself got a bill for a talk
with the Chief Minister of Kerala in
Trivandrum. I never had any telephone call
with "him. When the bill came to me, I
refused to pay. Then they threatened me that
my telephone connection would be discon-
nected if I did not pay the amount within such
and such a period. I brought it to the notice of
the higher authorities and then a search was
made. Ultimately it was found that it was a
call not from my number but from some other
number and I did not pay the bill.

The other thing that happens is the receipt
of duplicate trunk call bills. Suppose you
made a call in July and made the payment in
September. In December or March, you will
again get a bill for the same telephone trunk
call. This puts one in a very embar-rasing
position, because if onme did not keep the
receipt he has nothing to prove that the he had
already made the payment. A lot
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of hardship is  caused to people
kind of duplicate trunk call bills.

by this

(Time bell rings)

May I have two more minutes? MR.

DEPUTY CHAIRMAN: Yes.

SHRI MAHABIR PRASAD: Another thing
which is very annoying in this type of
nuisance calls which we receive. You are
sitting at the dinner table and the telephone
will ring. You go and find that somebody is
calling to find out if there is any girl in the
house to whom he could talk and that sort of
thing. This is very very annoying and I would
request the Communication Ministry to find
out if they can do something to stop this kind
of thing.

Next, I come to the subject of shipping.
There is great necessity to develop shipping in
the country. If you look at the statistics, you
find that in 1948 the shipping tonnage of the
world was 8 crores. In 1956 it had risen to 105
crores. But in India the increase has been only
by 2 per cent. At the end of the First Plan we
had only a shipping tonnage of 6 lakhs and at
the end of the Second Plan we would only
have a tonnage of 9 lakhs. But in 1947 we had
made a decision that we would try to have 20
lakhs tonnage of shipping. Therefore, the
progress is very very slow and in a fast-
moving world that rate will not do. I would
request the Government to allot more funds
for shipping. We find that at the moment we
handle only 5 per cent, of the overseas trade.
If we can increase our shipping, I am sure we
can bring more money from foreign exchange
to our country and save a major portion of
about Rs. 10O crores—which we give to
other countries.

Sir, I am surprised that during the last ten
years, no attention has been paid for the
framing of a Marine Insurance Act. We are
still working on the British Marine Act. I
would request the Ministry to take up the
matter as soon as possible and bring
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forward a Bill for the marine insurance
business befitting the freedom and status of
our country.

Sir, in my last speech I had made a
suggestion about setting up a Ministry of
Complaints. I am happy to find that that has
found some response and my hon. friend Shri
Chandulal Parikh in his speech referred to the
appointment of a complaints officer in every
Ministry. That can also serve the purpose if it
is properly handled and I would request the
Government to see if they can accept this
suggestion.

Thank you.

SHR1 J. C. CHATTERIJEE (Uttar Pradesh):
Mr. Deputy Chairman, I would like to make
only a few observations since the time at my
disposal is very very limited, and much has
already been said on this Bill.

My first point is about corruption. People
have to pay heavy taxes and observe
austerity. We find in the administration itself
fat salaried officers enjoying life in various
ways, at the expense of the public.

For this purpose, there have been
suggestions even for the starting of a separate
Ministry but I do not think that they will do
anything in this line. What is necessary is to
make some laws so that corruption cases may
be disposed of summarily and in an
exemplary way. Recently, in the State I
represent, | mean the Uttar Pradesh, there was
discussion about corruption of high officials,
rather the top officials, in both the Houses of
the Legislature there and some important
Members belonging to almost all parties there
brought forward serious charges against high
officials. There were even specific instances
brought before the House. As a result of that,
the Chief Minister was very kind enough to
promise that he would personally go into the
matter and see what could be done. That is
one point. The other point is about
inefficiency. I speak of these things because
the House generally supports the Bill and
there is nothing to be said against it but
everything depends on the execution.
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[Shri J. C. Chatterjee.J

As regards inefficiency, the Life Insurance
Corporation of India is a glaring example. It
was a very nice thing that the Government did
in taking over this new line of socialisation, of
nationalisation, of the insurance business but
let us see what has been the result after one
years' work. We see that the business has gone
down so much that it is rather a serious matter
for the Government itself. During the
discussion on this Bill, I made -certain
suggestions in order to safeguard the situation
and said that there should be provision for
some Members of Parliament and some
representatives of the different elements in
this field to be included in the Committee.
Practically, the method followed by them has
been quite different because, the officials have
been given the entire charge. Let us see who
these officials are? The insurance companies
formerly were owned by big business houses
and they were utilising the huge amount of
money for their own purposes and, therefore,
the managers of these insurance companies
were working rather as the agents of their
bosses. That way they were getting very many
privileges and those very privileged officials
have been given charge of these insurance
companies and they have been entrusted with
this organisation. Therefore, we find that there
is a conspicuous reduction in business.

As regards appointments and promotions in
the insurance organisation, throughout the
country there are voices raised against
arbitrary appointments and promotions. We
hear that a Superior Service Committee has
been appointed by the Government for this
purpose but the public does not know what the
result of the work of that Committee is or
what steps are being taken in that regard.
There is less work and huge expenditure.
When this Bill was being discussed, I pointed
out how, though India is one of the poorest
countries, still the insurance expenses in India
were very very high, rather the highest in the
world. My suggestion then was to reduce the
expenditure so that people may have
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the opportunity to go in for insurance rather
voluntarily. Now the condition is quite the
contrary and even the Insurance Act itself says
that the expenditure should be 15 per cent.
Whereas it is much more than that. There is
another thing which is very dangerous for the
future of insurance. In order to show business,
attempts are being made to write off old policies
and to issue fresh ones. That is very ¢ very
harmful and everybody can see that. This way,
on the one hand there is corruption and, on the
other, there is inefficiency. In order to run our
own administration on the correct lines, these
two evils must be remedied and all steps should
be taken without loss of any time.

The other point that I would like to mention
is about rehabilitation of the East Bengal
Refugees. Huge amounts are being spent for
this and the money is being wasted because
interested persons enjoy exploiting the
miseries of these helpless refugees. This year,
more than Rs. 22J crores would be spent for
these refugees but for actual rehabilitation, the
amount spent would be less than 30 per cent.
Though formerly it was the Ministry of Relief
and Rehabilitation, the name has now been
changed and it is now only the Ministry of
Rehabilitation but even then, number of
people are being kept in camps and other
places on doles and about ten lakhs of people
are now spending their days in this way. Even
though Government money is being spent,
they are not being rehabilitated. There is one
plan about Dandakaranya. Of course, it is not
time yet to say anything about it because only
very little information has been given out to
us and nothing definite can be said on that but
one thing that I would like to point out is this.
If this Dandakaranya scheme is prepared for
the rehabilitation of East Pakistan refugees,
then one thing must be kept in view right
from the start and that is this: This area will
comprise of places in three States, Orissa,
Andhra and Madhya Pradesh. For the present,
the Government of India will take charge but
what will happen later on?
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That has to be thought out because those
people are to be kept in a contiguous place
and they must be kept in that condition for all
times to ' come. Otherwise there may be
occasion when the Government of India
would give up the charge and the area will be
divided among three States. That should not
occur. That is what I want to say.

SHRI BISWANATH DAS (Orissa): Sir, I
thank you very much for having given me the
opportunity on this question.

Sir, discussions of a budget and
appropriations for the governance of India call
for sympathy for the man who has to devise
the ways and means. Sir, ways and means for
the infant Republic are really difficult. The
needs of an infant grow from day to day and
so are our needs. Recalling to mind on this
occasion Raja Dharma in Shanti Parva of
Maha Bharat, the famous saying of Bhishma
on this issue succinctly brings to our mind the
difficulties of a finance minister. He describes
in the episode of the gardener and the garden
the beautiful story which ought to be a lesson
for all finance ministers. Sir, my only regret is
that a question of such dimensions should
have been allotted 16 hours only for
discussion in this House. It is a regret of
regrets and I do not know what to say on this
occasion, as a man standing from his place and
have to speak for a few minutes thinking of
India in terms of India and her development. I
therefore confine myself to a very important
aspect of this question, namely, the Directive
Principles of State Policy. All the ways and
means, a budget and a Plan, are necessary only
to give effect to the great programme that has
been embodied in our Constitution, and those
are the Directive Principles of State Policy.
Article 37 of the Constitution lays down that
those Principles, though not legally binding on
the Government, though not legally
enforceable nonetheless they will guide the
executive of the State, and they are the guiding
stars, the load stars of any Government in
matters of all legislation.
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Therefore it behoves all of us, Members of
this hon. House, to ask the Government to
explain what steps, what practical and
definite steps have been taken to give effect
to those important Principles.

Sir, special commitments havie been made
in this regard in certain Articles. Let me
illustrate. Article 40 says that steps be taken
to organise village panchayats. I should have
expected a note from the .concerned Ministry
or from the Finance Minister as to what steps
have been taken in this regard and how far
successful implementation has been carried
out.

Similar is the case in the drawing of a
uniform civil code. How far have we been
able to proceed in this regard, of a uniform
civil code for the people of India?

Sir, when the Hindu Code Bill was on the
anvil, we were calling for a uniform civil
code. A definite commitment has been made
and it is for the Law Ministry to explain as to
what steps have been taken so far.

Similarly have we stated that free and
compulsory education, till the age of fourteen
years, shall be brought into effect within a
period of ten years. Now seven years have
elapsed. You have got only three years more.
We have given, without discussion, all the
money that you have demanded. Now it is for
us to enquire, friends and brothers and
comrades, how far have you proceeded, what
steps have you taken and what further steps
are you going to take in this regard.

Sir, looking to the conditions and state of
things, I find nowhere our goal. So I should
have expected my hon. friend the Finance
Minister, whose worries 1 realise and
appreciate, should have given us -either
himself, or the Education Ministry should
have explained to us the definite steps taken
so far and the further steps they propose to
take.

Then comes separation of the judiciary
from the executive. Here again
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[Shri Biswanath Das.] we have taken OR a
definite commit- ! ment. Similar
commitments are there jin ihe Directive
Principles of State Policy. I would appeal
to my hon. friend and I will appeal to the
Government to place before the Parliament a
statement of facts in this regard so that it
will be a guidance for Members and that will
be a subject-matter on which discussions
could be effective. Therefore when I make
the initial observations on the Budget I feel
diffident because the necessary materials are
not placed.

Having said so far about the definite
commitments that the Indian Constitution
has placed on the Government, the
Parliament and the country, let me go to the
question of ways and means. A Government
has to tax the people has to find the means to
give effect to the commitments that we have
taken upon ourselves. That being so it is not
for me to object to taxation, any measure of
taxation. I am here to support, to give him a
blank cheque. My hon. friend from U.P. just
now referred to the serious charge of
corruption and inefficiency even amonp the
higher officials. So we have to fight against
this corruption and inefficiency that has
crept into the services. It was there before,
but after the swara. it has taken a very acute
form. Yoi are bringing a wealth tax. Tax, I
don't mind. But what a handy weapon you
are placing in the hands of the officers, who
are characterised as inefficient anc corrupt!
They have to pry int( private affairs,
extremely delicat private affairs of
individuals. Thev have to look into the
ornaments o? ladies, purdanasin ladies, who
have not seen public life, who have not had
anything to do with the public. They have to
pry into so many things. Sir, I should have
expected the hon. Finance Minister to enact
certain other laws before he undertook this.
For instance, the Indian law allows Benami
transactions. Benami transactions are today
an accepted principle of law in law courts.
Now, what is the meaning of Wealth Tax
when

[ RAJYA SABHA ]
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you have got these benami transactions?
Therefore, I should have expected the hon.
Finance Minister first to come forward with a
legislation to wipe out this law of benami
transactions. This judge-made law, whatever
it is, is a recognised system of law in this
country. There are many things like that and
he should have taken certain steps, he should
have thought deeply, before he launched on
such an important issue. Sir, in this House I
have to state that I fully agree with the astute
statesman —I mean Shri Rajagopalachari—
when he put up a very strong opposition to
this item of taxation. There are other ways
and means open and those could have been
thought of.

Sir, my time is short and I have to speak on
other points also. Now, the hon. Finance
Minister has stated that the Government and
the Planning Commission was thinking deeply
in terms of rephasing the Second Five Year
Plan. For myself, I have my strong differences
with the Planning Commission. 1 feel very
sincerely and very deeply that they are not
doing proper justice to planning. But whatever
that may be, if there is a rephasing of the Plan,
I think it should come up before Parliament.
Emphasis that had been laid on certain aspects
may have to be changed; priorities that had
been decided upon may have to be changed.
Certain items of expenditure in certain cases
may be cut down; in certain items it may be
increased. Therefore it is fair that such an
important  issue should come before
Parliament. I would appeal to the hon.
Finance Minister not to miss the opportunity,
not to miss the chance of again coming before
Parliament and placing his rephasing pro-
gramme and allowing the House to discuss
that question. I think that will be in fairness
and fitness of things.

In connection with this planning, I think it
is fair that I should record my strong protest
against the question of matching grants. What
is the meaning of matching grants. You have
got an India developed very
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differently according to the convenience of a
foreign bureaucracy, of an imperialist State.
(Time bell rings.) Take the case of Madras,
Bombay and Bengal and then take the ca$e of
Assam. Orissa and Madhya Pradesh. Are these
latter three States to find matching grants with
a view to earning something? It would be
abskird to talk of planning and reconstruction
of India with matching grants. I cannot
conceive it; I cannot think of it. To me,
matching grants and planning of India will go
together. You 1 must either give up planning
and have matching grants or you have
planning and give up matching grants. What is
the meaning of matching grants? You have got
a system of allocation of revenue from
important sources such as income-tax and the
rest, on an absolutely artificial basis. Take the
case of a paper mill in Orissa. Because the
company is registered in Calcutta, though the
raw materials come from Orissa, they are
processed in Orissa and they are manufactured
in Orissa, all the benefit goes to Bengal. Take
the case of Tatas; the raw materials come from
Bihar and Orissa. But because the company is
registered in Bombay, Bombay gets all the
benefit. With such a system of sources of
taxation and with matching grants, where is
planning? There is no planning; it is a
misnomer to call it planning. Therefore
matching grants must go and I would appeal to
the hon. Finance Minister to wipe out this
system of matching grants. (Time bell rings.)
Sir, if I have no time, I will sit down, I will not
inconvenience you.

MRr. DEPUTY CHAIRMAN Fifteen
minutes are over.

SHRI BISWANATH DAS: I wiH sit down.

SHRI VIJAY SINGH (Rajasthan): I thank
you for allowing me this time when the House
is so much pressed for time. On this
Appropriation Bill to which I lend my
support,, we have been debating since the
last! two days and this is the third day of our
debate.
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Several important points have been made out
by Members sitting on this side of the House
as well as on that side of the House. It is
therefore, I think, not necessary for me to
repeat many points that I otherwise would
have done. Now, I would simply like to point
out to the Government that when Members of
Parliament discuss in this House some of the
measures that affect the public interest, they
must be taken due note of; not only they must
be taken due note of but they must be acted
upon. What I find is, some very beautiful
suggestions are made and we get the reply
from the Government that due consideration is
being paid to them, but they are not acted
upon. This is therefore the first thing that I
would like to point out to the Government,
that I would place for the consideration  of
this

House.

Now, Sir, in the short time at my disposal, I
would like to deal with a problem that is now
uppermost in the mind of everyone, namely,
tbe problem of our economic progress. We
have been hearing in this House about
rephasing the Plan and a very learned
statesman and an elderly statesman of our
country, Mr. Biswanath Das, has just spoken
about this rephasing of the Plan. We have
been hearing about it in this House as well as
outside. Therefore on this subject I would like
to address myself first and would like to place
some considerations before this House about
what we can do and what attitude we should
adopt. When we talk of planning it is not by
ourselves that we talk. We are living in a
competitive world. Whether you progress or
not, the world is progressing and I think un-
less we are able to have economic progress in
the country, the political independence of
which we talk so much, will be curtailed to
that extent. This is the hard fact of the
situation that we must bear in mind. Now, just
see what is the actual condition.

India is placed in Asia—an Eastern
country. Another important cauntry
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[Shri Vijay Singh] in the East is China and
China is now well set on the road to progress
and India is also doing the same thing. China
has got a totalitarian form of Government and
we have got a democratic form of
Government. There is a competition between
these two countries or rather I would like to
say that there is a competition between these
two ideologies and, Sir, time will show what
India can do and what China can do but there
is no doubt in my mind on one point that if we
are not in a position to deliver the goods, if we
are not able to make as fast an economic
progress in our country as China will be able
to do, take it from me that we shall have to bid
good bye to democracy. Democracy must
deliver the goods or we must be ready to be
voted out of power by the people, because the
people will not tolerate subhuman conditions
in which they are living today. Therefore, Sir,
when we are thinking of rephasing the Plan—
we must bear in mind the consequences that
are to follow, namely, that we will not be able
to have democracy in this country. This is the
first consideration that I would like to place
before the House. When I say that we should
think seriously about the Plan, do not think
that I am thinking that we should talk about
the Plan in the language of a sacred book. I
certainly mean that when we talk about the
Plan we must see about the priorities and how
they can be adjusted. For that matter I am one
with the observations that have been made
elsewhere and I crave the indulgence of the
House to read a few extracts from the editorial
of the Hindustan Times of 27th August. It
says: For one thing more attention may be
paid to production programmes in agriculture
which are not tied up to foreign exchange
availabilities. Especially in the public sector
this enforced shift from heavy industries to
food and farming may be a real and open
bless- ' ing, not merely blessing in disguise.
And further it says: By such intelligent
reshuffling of priorities it may be possible to
maintain the quantum of j
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aggregate economic development at a
fairly high level despite the holding
up of expansion in particular sectors
by foreign exchange scarcity.  The
Planning Commission may still save

the greater part of the Plan if it sets

about its current job of reassessment
along the lines suggested here. There
fore, in my opinion, this reappraisal
of our resources and readjustment is,
of course, possible. But so far as the
question is concerned that we must

curtail the Plan or we must extend it
for a longer number of years it is, in

my  opinion, absolutely ruled out.
Now, with this consideration before
us, I think, we should discuss about
the various aspects of the Plan. But
the time at my disposal is not suffi
cient and I would like to deal with

only one or two aspects of the Plan,
and 1 shall show how we can do so.

But in this connection I would like
firstly to refer to that statement of
the Planning Commission wherein
they say that there is a hard core of
the Plan. Among the hard core of
the Plan, production of steel, etc., is
included. In this connection, I would
like to say that we also include the

problems of food, because food is also
the core of the Plan; in an agricul
tural country like India the problem
of food must get prior consideration.
It passes our comprehension to note
that a country in which eighty per
cent, of the people are in the agricul
tural field, we still import food from
outside. This sort of economy would
never lead to great progress. There
fore, the problems of food must be
included in the hard core of the Plan.
In that respect I am one with
Dr. Kunzru. But there 1is one other
observation that Dr. Kunzru made
before us today when he was speak
ing about education. He said that we
can do away with the programme
which is called the '"national disci
pline scheme." I can never under
stand ...........

SHRI AKBAR ALI KHAN: That was not the
question.

SHRI VIJAY SINGH: That was not the
question, but he made a reference
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to it. Now, Sir, I fail to understand that an
astute man like Dr. Kunzru, who is also
intimately associated with the problem, with
Ihe boy scouts movement and the girl guides
movement, should think like that. I think that
whatever technical progress we may have,
whatever educational progress we may have,
the first thing that we need in the country is
discipline. Discipline is the first thing that we
lack today. We find students movement
everywhere. Now, I come from Rajasthan.
Recently ther; was a movement of the
students. It was a very ugly movement and
wpen [ think of that movement, my h<j?ad is
hung in shame. Therefore, the* first thing for
us is to think of inculbating the right sort of
discipline ir the younger generation.

SHrRI BHUPESH GUPTA: But they should
be susceptible in that cajse.

SHRI VIJAY SINGH: Well, the hon.
Member should not provoke me io say some
thing which I think will riot be pleasant to
him. (Time bell rings.) Two minutes more, 1
think.

MR. DEPUTY CHAIRMAN: Yes.

SHRI VIJAY SINGH: In this connection I
would like to point out that Shis is not a new
scheme before us. We have been hearing
about the schemes since long and the scheme
has proved a great success. | think that we
should all emulate this scheme, rather than be
stubboifn on it.

Then, there are two other aspects about
which I would like to say isomething. There is
the problem of housing. Mr. Mahabir Prasad
Bhargava just mentioned about the problem of
housing, but I do not agree with him in this
respect. 1 think the prbblem of housing can
wait. In fact, it is one of my complaints that
we are erecting too many luxurious buildings
in Delhi and elsewhere and the hard money
that we can save by stopping such
programmes can be utilised elsewhere. About
the schemes of the Ministry of
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Works, Housing and Supply we can wait and
the amount that we can save from them can be
utilised elsewhere.

Then, about transportation I would like to
say one or two words. Transportation consists
of three parts—railways, roads and shipping.
About railways we heard last time, a few days
ago the hon. Railway Minister speaking here,
that so far as the Second Five Year Plan is
concerned, the railways mean to adhere to that
and to that extent I think we must all be
grateful to the Railway Ministry. So far as
shipping is concerned, it is a long-term
programme. We cannot expect any immediate
results in that because we are in infancy. So
far as this aspect about roads is concerned, I
have got one suggestion to offer and that is
that in this programme of constructing roads
we should not depend so much on the money
aspect but upon the voluntary contribution of
the people as well. I am just offering one
suggestion that the Government provides
adequate machinery and tools and necessary
engineering skill also, and then the people in
the districts would cooperate with 'shramdan’,
etc. and construct roads, because we have got
tremendous manpower in the country. To
depend only upon the incentive of money for
the construction of some valuable roads that
we want is, | think, not very correct. And if
we just prepare our Plan on this scheme,
enthuse public opinion in this respect, we can
do a lot.

Now, Sir, my time is limited, but the last
thing that I would like to say— about which I
have spoken in this House before and about
which various Members have spoken . in the
other House also—is that we must pay proper
attention to the industrial backwardness of
certain States. It has been said the strength of
the chain is the weakest link. There are
several weak links in our India, in the indus-
trially backward States. Rajasthan is one of
them. We must pay proper attention to the
industrialisation of these  States  also.
Otherwise, it will
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[Shri Vijay Singh.] all be a lopsided
development. In our country some States like
Bombay will be richer industrially and some
other States will remain poor. Regarding
Rajasthan we have been pressing for a
fertilizer factory. It was not given to us. Then,
Sir, there is the question that the fertilizer
factory will be located elsewhere. On behalf
of Rajasthan, which is rather a very backward
and poor country, [ plead with the
Government of India that due consideration
should be given to the progress of Rajasthan
and allot wus tome funds for our
industrialisation.

There are many other things, but I think my
time is over. [ thank you.

SHRI RAJENDRA PRATAP SINHA: Mr.
Deputy Chairman, I wish to remind you of the
debate that we had on the last day of the last
session, when the hon. Food Minister gave all
kinds of assurances and promises to this
House and said that the measures that we
were adopting on that day, with the help of
that measure he would bring down the prices
toppling down.

[THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) in the Chair.]

But I find that he has not been able to back up
his promises and assurances by good deeds.
The Reserve Bank of India Bulletin will show
to you that the food prices have been going up
day by day. On June 29, they stood at—I am
talking of the food articles, index number of
wholesale prices—109:3; on July 27, 111-7.
On July 28, 1956 it was 102-6. You will find
that the prices have been going up from week
to week, and now the prices are up by 91
points since July last year. These figures are
also a bit misleading because the official
index now has its base year 1952-53; whereas
if you compare these figures of today with the
base year of 1939 you will find that the prices
have gone up by 18-4 per cent. Now, this te
telling very hard upon the people. 1 feel that
the inflationary trend is in full swing. But
this is all-India figure.
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But there are pockets where conditions are
much worse than what the general picture
shows. It has been referred to in this House by
several hon. Members from various sections
that the position in the Eastern U.P. is very
bad. Food prices are not only very high, but
people have no purchasing power even to
purchase the food that is offered to them
through fair-price shops. Of course, [ maintain
that those fair-price shops are not enough. But
even when they are-there, people are not in a
position to purchase food from them because
this area has been suffering from a continuous
failure of crop which is the main industry
there, for a number of years and nothing has
been done to ameliorate the conditions of
people there.

We all know that Shri Genda Singh, a
leader of our Party, has undertaken a fast to
bring to the notice of the Government of Uttar
Pradesh and also the Central Government this
state of affairs there, to the fast deteriorating
conditions prevailing. there. Now, I do not
want to go into the debate that is going on
between him and the Chief Minister about the
necessity of appointing a Commission, but the
fact remains that whatever steps have so far
been taken there, have proved abortive and we
must have other remedies to restore the
confidence of the people and to bring relief to
them. The least that the Government of India
could do is to refer to the Ashok Mehta
Committee this question whether, in regard to
pockets where there is a recurring distress on
account of failure of crop not only in the
eastern districts of U.P. but in other parts of
India as well, they could suggest any special
remedies. We are aware of this fact that there
are pockets in this country which suffer more
or less year after year from crop failure. My
State is one of them. A part of the State suffers
from drought and the other parts suffer from
flood. This story has been going on for a
number of years, for three or four years now.
There are food shortages in West Bengal and
in South India-
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as well. So, cannot the Government of India
refer to this Committee which is investigating
this question, whether any special provision
should be made for those areas which are
suffering from year to year from such acute
food shortage and failure of crop?

The other point that I would like to draw
your attention is the seirious situation created
by our imports, in the matter of foreign
exchange. If you refer to the Planning
Commission's Report, you will find that the
planners had given a position of import and
export that should be achieved in the various
years o the Plan period. They have giveh. the
position year by year. Now, what I And is, in
the very first year of the Plan, the imports have
gone up to Rs. 1,076-5 crores, whereas the
provision in the Plan was only for R£. 783
crores. Now, the hump of the import during
the three years of the Plan was in the third
year, that is, Rs. 796 crores. Now, in the first
year of the Plan even, we have exceeded the
hump. The planners never anticipated in any
year of the Plan period such a huge import. On
the other hand, what we find is that exports
have gone down even as compared tp last year.
Of course, the Finance Minister could say that
the export is up as compared to what has been
envisaged in the Plan during the first year. But
the fact remains that exports during the year
1956-57 have gone down as compared to those
in the year 1955-56.

We all know, Sir, that even if we want a
slight increment here or there in the
allocations, in the Budget reallocations, the
Ministers come folrward and say that they
would refer the matter to the Planning

Commission before they could make any
commitments. Quite rightly. Sir, I would like
to know whether the Planning Commission
was consulted for Such a huge deviation from
the Plan programme. The imports have been
300 per cent, up, more than whé&t was
envisaged. I could imagine 10 or 20 or 25 per
cent, deviation in the matter of
implementation. But this out-
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rageous deviation of 300 per cent. I could
not imagine.

Sir, the planners had anticipated tliat we
shall have an adverse balance of trade to the
tune of Rs. 10975 crores, whereas we are now
having an adverse balance of trade of Rs. 210
crores. I am quoting this from the Reserve
Bank of India Bulletin, July 1957, and they
have also shown how this has happened.
They write:

"The operational as distinguished
from the analytical cause of the
change from surplus to deficit "

They have compared it with the year 1955-
56.

"...could be traced to the larger
volume of import licences which were
issued during 1956 and the effect of
which is likely to extend beyond April
1957."

The story is not over. We shall continue to
suffer in the coming years as well on account
of the mistakes committed in the past. Sir, my
esteemed friend, Shri T. T. Krishnamachari,
as Minister for Commerce, sowed the wind,
now, as Minister for Finance, he must reap
the whirlwind.

(Interruptions.)

What I say is this. Unless we set right this
imbalance that is taking place in our foreign
trade, we cannot put through the Plan that we
have set before us. I have also examined in
detail the import figures of that year and I find
"other" categories of goods, no mention of
name is made— they must all be consumer
goods, unimportant goods. Therefore, there is
no separate categorisation. Under the heading
'Others', they say the import is Rs. 266 crores,
that is to say, a rise of about Rs. 126 crores
over the previous year. If you see the Second
Plan average for this item, that is, 'Others', it is
only Rs. 140 crores. So, I do not know how
import licences were issued for such non-
essential items to the tune of Rs. 266 crores,
much above the previous year and
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(Shri Rajendra Pratap Sinha.] much above
what was provided for in the Plan. Here also,
we do not know whether consultation with the
Planning Commission took place or not. The
Finance Minister should be able to explain this
to us. For even very small items they say that
they must consult the Planning Commission
and then only they can commit the
Government for expenditure. But how these
deviations have taken place? You can also see,
Sir, that cutlery, hardware and electric goods
are up by Rs. 24 crores—up in the sense that it
is more than what was envisaged under the
Plan. You will find that non-essential items
have been imported more than they were
planned for or permitted by the planners. |
find that the Government of India has taken a
very great risk with regard to the foreign
component of our Plan which is failing
because they are not getting adequate foreign
aid and foreign assistance which they had
envisaged in the Plan. They had kept it at Rs.
800 crores. But this year you will find that the
provision is far less than the average. When
we are not going to get the required amount of
foreign exchange by way of foreign assistance
or loan as provided in the Plan, the only
alternative for us is to earn foreign exchange.
That we can only do by boosting up our
exports. When we are not having foreign
assistance and loans, then every effort should
be made to boost up our exports more than
what they have been planned for, if we want to
carry through our Plan, because the foreign
exchange component of our Plan is a very big
item.

Now I find, Sir, that even a ruined country
like West Germany has come up after the war,
and it is now a creditor nation. Here I find in
this Report that the adverse balance of trad*
with the O.E.C. country is very much more—
Rs. 200 crores more as compared to other
sterling areas. The adverse balance with
sterling area is Rs. 125 crores and with the
dollar areas Rs. 177 crores only. The exports
of Germany have been going up, and

[ RATYA SABHA ]
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we should try to find out how they have
achieved this remarkable progress. Similarly,
we must also do our best to export
commodities. For that, we have got to improve
our production, and even if it comes to tbe
question of subsidising our exports, we should
do it in order to earn foreign currency which
we need very badly. Sir, for want of time I
cannot go into all these details, but I have only
referred to it as one of the points.

Now, Sir, with regard to the contribution by
the States, it has been mentioned in the Plan
how the State must contribute towards this
overall figure of Rs. 4,800 crores, now
increased by another Rs. 500 crores towards
the developmental expenditure. Now we have
not as yet been able to get a consolidated
statement as to how the States are faring this
year. But from the present reports the
impression that I gather is that the only State
which has given a balanced budget—not only a
balanced budget, but a surplus budget—is the
State of Kerala run by the Communist Party.
We must give the devil his due. That is the
only State which has given a surplus Budget,
and no other Congress Government has given a
surplus Budget, and naturally therefore they
will come with a begging bowl to the Centre to
meet their deficits. Now this is a very serious
matter. If you refer again to the Plan, Sir, you
will find that they have anticipated that the
non-developmental expenditure will be kept at
the same level which was there in the year
1955-56. The defence expenditure also, they
have said, will be kept at the same level as in
the year 1955-56. We find that the civil
expenditure and the defence expenditure have
both gone up by practically cent, per cent. We
do not know how much out of that expenditure
is for non-developmental purposes. We know
that it is for non-developmental purposes, but
that is not covered under the Plan. There is no
statement from which we can find that this
expenditure is for development or non-
development civil works. It is very difficult for
us to fi»d that



2397 Appropriation (No.4) [21 AUGUST 1957 ]

out. And we do not know whether the Central
Government is also keeping according to the
Plan or not.

Now, Sir, I would like to say a word or two
about the transport requirements of our
country. We all know, Sir, that the Railways
cannot 1 cope with our transport
requirements,j even when the Railways have
received a disproportionately large patronage
for so long, as compared to the 'other forms of
transport I would like to make it perfectly
clear, Sir, that I want the Railways to develop
arid the Railways should increase their opera-
tions very much in order to meet the demands
on them. I do not want to whittle down
anything that is given to the Railways. But at
the same time I would like thai ali that is
necessary in order to help and develop the
other means of transport should be I done.
Now, Sir, we find that road transport has not
received the attention that it ought to have
received during thO previous years. And it is
very important that we must develop our road
transport, if we want that the Entire
requirements of the transport of our
developmental economy should be met. Now,
Sir, by the end of the Second Five Year Plan
Rs. 700 crores will be the total expenditure on
roads and national highways. Now I under-
stand, Sir, that 56 major bridge;: will still be
left unconstructed by the end of the Second
Five Year Plan, and for this purpose they
require only Rs. 40 crores. Now, Sir, full
utility cannot be available of the Rs. 700
crores, or the total mileage of 13,800—
national highways—cannot be fully utlised,
unless these bridges are constnlicted. Now,
Sir, Rs. 40 crores is a paltry sum as compared
to the whole developmental expenditure, and
in order that the road transport may play its
full role, I think, Sir, that Rs. 40 crores should
be made available to construct these bridges
by the end of the Second Five Year Plan.

Then, Sir, my other contention is that we
had, before the elections, *nacted the Motor
Vehicles (Amendment) Act, but we have not
yet f orm-
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ed the Inter-Transport Commission which is
to be charged with the development of road
transport. It is imperative that this body
should be immediately formed and entrusted
with the task of implementing the various
schemes with regard to road transport.

Now, Sir, the other point that I would like
to discuss is this. We have given an assurance
to the goods transport units that they will not
be nationalised till the end of the Second Five
Year Plan. Now two years have practically
gone and only three years are now left. But
the Inter-Transport Commission has not yet
been formed. Tt is imperative therefore that
this assurance should be extended till the end
of the Third Five-Year Plan, if they really
want the constitution of viable units.

Now there is one more thing with regard to
inter-State Sales Tax, for which legislation
was passed by this House some time ago.
Now, Sir, an assurance was given by the
leaders of the Government on various
occasions that the Sales Tax on various
important items will be merged with the excise
duties on commodities like sugar, cotton and
tobacco. Now 1 would like to draw your
attention to the serious difficulties to which the
trade and the people are being put on accdunt
of the vagaries of the different Sales Tax laws
in different States. I will give you only one
example. The Sales Tax charged on sugar
exported from U.P. to Punjab, to a registered
dealer is at 1 per cent. But if it goes to an
unregistered dealer, it is charged at the rate of
6-1/4 per cent. But in Delhi State there is no
Sales Tax on sugar. Therefore what is
happening is this. All this sugar from U.P. is
coming to Delhi at 1 per cent., and from here it
is going to everybody, whether registered or
unregistered, in Punjab at 1 per cent., thereby
causing harm to the exchequer of the U.P.
State, and in some cases in Punjab also, and at
the same time, ruining the trade. Apart from
that, it causes unnecessary traffic bottlenecks.
Sugar comes to Delhi first and then it
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[Shri Rajendra Pratap Sinha.] is moved by
rail or road to Punjab. So, il the sales tax is
not rationalised, it is having adverse effects
not only upon the trade but also upon the
transport services of our country. We know
how our transport services are strained, and
we should not do anything which will further
strain the transport services. Thank you.

SHrl BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, I was not here, but I was told
that the hon. Shrimati Bharati had something
to say about the Kerala Government. [ am very
pained because I wish that she had not lent her
tongue to the kind of falsehood and calumny
that was uttered by her. After all, it is not for a
good lady to lend her tongue to such things
and to acquire attributes which by no means
can be considered ornaments on their part.

SHRI B. K. P. SINHA (Bihar): On a point of
order. I am told that at the end of Mrs.
Bharati's speech the Deputy Chairman
remarked that her observations with regard to
the Kerala Government were not very
relevant. So, in the light of that observation, is
my hon. friend justified in replying to an
irrelevant criticism or irrelevant remark?

Suri  BHUPESH GUPTA: *Not only
falsehood emanates from there but also
irrelevance. I am very glad that the Supreme
Court lawyer takes up such things. It gives me
an opportunity to say something which
otherwise I would not have said.

Now, I would like to make a few
observations in the time allotted to me, but
before I deal with the most important subjects,
viz., economic questions and finance, I would
like to touch on two other subjects of some
importance to the country. At the very
beginning 1 would like to say that we are
extremely sorry that the Government of India
did not take any interest at all in ensuring that
political amnesty to all the political prisoners
in the country was granted on the
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great occasion of the 1857 Centenary. I know
that the matter belongs to the State, but it is
within the powers of the Central Government
to advise the President to order such amnesty
and prevail upon the State Governments so
that amnesty was granted. Still today there are
20 political prisoners in Madras State, about
50 in the West Bengal Jails; in various other
jails also there are political prisoners who
have been there for six or seven years now. |
wish that the Government viewed the matter
from a larger political angle and not in the
light of police reports, nor in the spirit of a
vendetta, and on an occasion like this, the
1857 Centenary, which does not come every
other day, or every other year, a gesture on
their part would have brought lustre to them,
when we are commemorating the Great
Rebellion of 100 years ago. I wish that the
Prime Minister of the country, before whom
the matter has been placed by our Party,
would give a sympathetic, human and political
consideration to this so that before long all the
political prisoners in the country will be out.
In this connection, I am also sorry to state that
one of the Members of the other House, Mr.
Kansari Haider, is now in jail and a prosecu-
tion has been started against him on charges
which emanated in 1948 and 1949. I do not
wish to go into the merits or the demerits of
the case. But was it not possible for the
Government of India to show that much
largeness of heart to see that the prosecution
was dropped? After all, remember that he has
come to Parliament from a constituency where
he obtained 2,48,000 votes and was returned
from the very place to which the charges in
point of place relate. The people there do not
think that he is a criminal to be hauled up
before a court.

SHRI D. A. MIRZA (Madras): Is this all
relevant to the discussion? This is an
Appropriation Bill and the matter he is raising
is sub judice.

SHRI BHUPESH GUPTA: I am not dealing
with that. I do not know if
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the hon. Member is a lawyer, but I wish he had
been there for some time. I am not dealing
with a matter which is sub judice. I made it
very clear that I was not going into the merits
or demerits of the case. But it is always within
the powers of the Government under the
Criminal Procedure Code to drop a case. It is
Always mwithin the powers of the Ministry
concerned to drop such a case. I speak from
that angle. I wish that tlie case was dropped
and the chapter was closed. After all,
remember that 2,50,000 people who voted for
Mr. Kan-sari Haider did not take him to be a
criminal to be placed before a court of law,
charge-sheeted and tried, which is being done
after 7 or 8 years of the incidents with which
he has been charged. I request the Government
of India to consider the matter.

Then, I pass on to another subject, liere 1
would deal with the Hon”“e Ministry. Our
Home Ministry is very, very allergic to our
criticism. Sometimes it shows unusual enthus-
iasm when it comes to dealing with mass
movements. In this country, the Catholic
Church, which has been enjoying all kinds of
advantages and privileges, had been carrying
on not only all kinds of wong religious
propaganda but also indulging in downright
politics, and 1 think that when this kind of
activity is indulged in by a Church in our
country, it becomes the duty of the
Government and of the Home Ministry in
particular to take due note of it. I would like in
this connection to read out to the House a
report of the speech of Father Farrot delivered
at 6 .M. on llth August, 1957 at Parish Priests'
Secret Church at St. Joseph Busty at
fiingamani, North Point. P.O., Darjeeling.

SHRI AKBAR ALI KHAN: Is not this
natter within the purview of the State
Government?

SHRI BHUPESH GUPTA: I think it will
take a little time for the hon. Mem'oer who
comes from Hyderabad to understand that this
does not belong ia the State Governments
only. 1
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know that Hyderabad and the Nizam had been
backward but now , he should try to be a little
more forward nnd understand these things.

In that speech he said—I would just read
out—

"In Kerala a Communist Government has
been set up, and the Communist Ministry of
Kerala has been oppressing the Christians
there. Pandit Nehru is also a Communist.
Nehru has been supporting the Communist
Ministry in Kerala."

Then it goes on:

"We. Christians, all over India should be
united to launch a crusade not only against
the Communists but also against the Nehru
Government which is deliberately pro-
communist."

I hooe the hon. Defence Minister will be
noting this

"From now onwards, we Christians in
India should bear in mind the heritage of
the Holy Crusade j'tiJ as in the past, take up
tht cudgels against the Communists and
their supporters."

J hope my friend from Hyderabad will find
some relevancy now.

"You should know that our co-
religionists in America, Britain, Fiance,
Norway, Denmark, Sweden and Germany
shall stand by you in India to light the
Communists and their supporters, the
Nehru Government."

This is a document which makes very
interesting reading.

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : Will the hon. Member Jsy
it on the Table?

SHrRI BHUPESH GUPTA: Yes, Sir. I can
lay it on the Table.

Sir, we have been accused here; but I am
not interested in that aspect of the matter.
Here is the Catholic Church, living under the
sufferance of our country, having been given
all the
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[Shri Bhupesh Gupta.] acVvanU jjes and
benefits, carrying on interua. polnical
activities, inciting the people in this manner
and this is something which has to be taken
note of and not to be ignored just because it
relates to Communists. After all, *¢ know the
Catholic Church, the reactionary Catholic
Church which almost always begins with the
Communist and ends up with democracy as
we bad seen in Mussolini's Italy.

Mr. Vice-Chairman, there is yet another
interesting piece here which I woulvi like to
refer to in this connection and draw your
attention to. Here the "Daily Express" I think
the hon. Mr. Krishna Menon knows that paper
very well, the "Toriest" of all Tory papers—
this papei has a despatch sent by a
correspondent after interviewing Archbishop
Benedict Mar Gregorios. It was published in
the paper of the 22nd August. Archbishop
Benedict Mar Gregorios was it is reported,
interviewed, in India and the despatch MYs:

"Catholics threatened by the Com-
munists with a take-over of the 1,200
Church schools aim to overthrow the four-
month old Red Government elected
peacefully through the ballot box. The
black-bearded Archbishop, Benedict Mar
Gregorios, Indian leader of the two-million
Catholics in Kerala told me it was hoped to
force an intervention from Mr. Nehru's
Central Government to restore law and
order. That would mean a rule from New
Delhi until the new elections."

Here is a statement by a man who had met an
Archbishop of the Catholic Church and on the
basis of an interview he sends this despatch
which is published in the British paper—The
Dailway Express. It clearly shows that the
whole game of the Catholic Church is not
intended to seek some remedy against a Bill
which understandably they do not like; but the
game is intended to overturn a peacefully
elected government and to create a situation
which will, according to

[ RAJYA SABHA ]
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their calculations, force the intervention of the
Nehru Government and to the overthrow and
dismissal of the Kerala Ministry. Fine things.
Here it is. Create a situation in Kerala so that
central intervention could be obtained in order
to turn out of power a government that has
been elected democratically and under the
Constitution. There in Darjeeling the speech is
intended to be not only against the
Communists, but also against the Nehru
government, calling it a Holy-Crusade against
the Communists and Mr. Nehru alike. I leave
it to the Home Minister to go into this thing
and to discern what is happening and tell us to
the satisfaction of the House what steps they
propose to take when such pplitical activities,
such subversive activities against the country,
activities bordering on treason are indulged in
by the organised Catholic Church, organised
against the law of the land, aganist the
country's interest and against the people of thi*

country.

Next, let me go to economic matters which
though less exciting . . .

THE VICE-CHAIRMAN (SHRI M. GOVINDA
REDDY): Only one minute more.

SHRI BHUPESH GUPTA... . .are not the
less interesting. I hope you won't mind giving
me two more minutes. In another place, the
Finance Minister said something. We have
heard these days amazing things. Pandit Nehru
told us about the flights of fancy and
imagination of Mr. Feroze Khan Noon. We
discovered that Soviet planes were landing in
Kashmir and we also discovered that India had
become a Soviet base or a military base. But
yesterday in the other House there rose our
Finance Minister—Shri T. T.
Krishnamachari—who also had a flight of
fancy and discovered that the Communists
were a tureat to the Second Five Year Plan,
that the danger came from them. Wonderful. I
think Shri T. T. Krishnamachari is a great peer
for Mr. Feroze Khan Noon. Let them go
together, I do not mind. Let them go together.
But what I mind is thir that when the Finance
Minister of our
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.country makes such an irresponiibk statement
on the floor of the House it nas to be taken
note of. I kno\j/ he has said it with a sense of
timing, i He is going to the United States of
America and a few words against the
Communists of that kind will perhaps win him
plaudits from Wall Street and Washington
when he starts hobnobbing with those friends
there, that is why this statement has been
m”de.
(Time bell rings.)

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY): You have taken more than
what was allotted to you.

SHHI BHUPESH GUPTA: Let me finish,
Sir. With regard to the Plan, I need only repeat
that the Communist Party stands for the
fulfilment of the Plan. We have said that ano;
we have given our suggestions alsp. 1 will
only restate them here, for most of them we
gave when Shri T- T. Krishnamachari was the
Ministeu in charge of Commerce and Industry.
I need not £0 into them again. You can meet
the situation in this way. The gold reserves of
the princes could be secured and this could be
utilised for meeting the foreign exchange
requirements. I am told the Nizam has made
about 39 trusts. My hon. friend over there
from Hyderabad will beai- me out-—trusts
worth about Rs. 150 crores. He has got plenty
of gold. Why can't we get it?

(Time bell rings.)

Sending abroad of money should be stopped.
Foreign trade should; be taken over and
should be controlled by the Government.
There is £ lot of waste which could be
avoided. Eilateral agreements on a barter basis
should be entered into. Shipping should be
developed for that vjrould save us about Rs.
I00 crores of foreign exchange in the
overseas trade. The food situation should be
tackled.

I wish the Prime Minister had come when I
read out the portion of that extract where he
and we had been bracketed together by Father,
.whatever he be, I forget the name of the
reverend Father, in Darjeeling.
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THE DEPUTY MINISTER ofF FINANCE
(SHRI B. R. BHAGAT): Sir, I confess that it is a
bit of a handicap to follow in the wake of the
hon. Member who has spoken last. He speaks
in the free style of an orator which is a thing of
the past and he vibrates a high frequency
sound in the atmosphere, inside and outside
the House and in that I am not trained. I think
I will leave him at that. About his logic, 1 can
only say that he tried to compare the Pakistan
Foreign Minister with the Finance Minister of
India and with what logic? It only proves that
my hon. friend can put two and two together
and get not four but five. I am sure the hon.
Finance Minister when he replies tomorrow to
the debate will take ample care of him.

SHrRI BHUPESH GUPTA: I was referring
to the two flights of fancy and imagination,
one in Pakistan and the other here.

SHRI B. R. BHAGAT: Sir, the Housr has
been discussing this Appropriation Bill for the
last three days and hon. Members have
covered a very wide range of subjects, in fact,
the entire administration of the country. It is
my duty for the present to speak on a few
points and try to answer, as best as I can, some
of the points raised.

I am sorry hon. Member Shri Kishen Chand
is not present, but I would like to deal with
some of the points that he had raised. When
speaking about the Ports and Telegraphs
Department, he said that the Posts and
Telegraphs Department should be entrusted
with the task of the National Savings drive.

The National Savings drive, as you know,
Sir, has a very important place in the present
scheme of things, particularly in view of the
present conditions of our national economy
when we have to raise resources in a non-
inflationary manner. We have done everything
to streamline the organisation and we have
tried to get the cooperation of the State
Governments by providing greater incentives
and lirvk-
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[Shri B. R. Bhagat.] ing the whole drive
with  the local schemes and accrual of
resources to the States. It has been decided
that -whatever revenues accrue as a result of
the intensification of the National Savings
drive, two-thirds of the net amount would go
to the States.  We have also decided that we
will meet fifty per cent, of the additional expen-
diture to be incurred by the various State
Governments. [ am trying to point out, Sir,
that this drive is at a point where it is gathering
momentum and we expect much more from it.
I do not think that at this stage = we should
burden the already over-burdened Posts and
Telegraphs Department with the
administration of this big national scheme. It
would not be advisable. ~Another point he
made was that the P. and T. Department
was running at E loss and that it would
minimise the loss of this Department of
this National Savings scheme is entrusted tc
this Department by which it will get the
commission. [ would like to point out, Sir,
that at present a very substantial part of the
National Savings Certificates are being sold
through the post offices. Postal ~ Savings
Certificates form the bulk of the small savings
and the commission for them goes to the P.

and T. Department. During the last three
years an average  of two crores  has gone
to the P. and T. Department. The P. and

T. Department is already getting some revenue
from this and, in order to popularise this
scheme and in order to make it j-each the rural
areas, it is necessary to intensify the scheme
under the present-up, that is, the Central
Government, the National Advisory Com-
mittee, the State Governments, etc.. rather
than to burden the Posts and Telegraphs
Department ~ with this additional task.

Another point that he made was regarding a
separate budget for the P. and T. Department
just as the Railways. Sir, the whole question
of having a separate budget is a misnomer or a
mis-description of what the hon. Member
wants to achieve. Per-
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haps he wants to have a clearer pic-I tu:e or he
wants to have commercial ' accounting
methods followed in the j case of the P. and T.
Department. It had some substance some years
ago but as hon. Members know, during the last
few years, as a result of the demand in
Parliament, the Budget memorandum as well
as the annual financial statements have been
elaborated and made clearer still to the lay-!
men by the addition of the explanatory
memoranda and by showing the commercial
accounts separately. Tf vou read article 112 of
the Constitution, you will find that it provides
for a Consolidated Fund into which all the
revenues V/ill be credited and from which all
expenditure will be met. If you see the Budget
papers, you will find the Railway revenues and
expenditure finding a place in the annual
financial statement. There is nothing like
separate budgeting although the mode of
presentation may be different. Furthermore
these commercial departments are either
incorporated under a special act of Parliament
or are incorporated under the Indian
Companies Act. Parliament itself has delegated
powers so that it has not to present the detailed
accounting to the Parliament. It has only
concerned itself with the investments or the
loans if the Government makes any and so,
accounts and financial statements are presented
in a general form. Even, therefore, on that
score, the point that the hon. Member has rais-
ed does noc find much of a basis.

He said something abcut the size and
weight of the postcards. He said that if they
could be reduced, much of the handling
charges may be reduced. This involves a lot
of problems because our postcards have been
having the particular size for the last so many
years and if we have to change the size, we
will have to change the machinery which
produces them We produce about 100 cases
per day, that is, about 34,56,000 postcards
every day and we will have to change the
machinery entirely. This machinery will have
to be imported which wculd mean foreign
exchange
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which is so very difficult to obtain at the
present moment Similarly, the paper board
that comes will h&ve to be changed in
specification  arid the manufacturers will, in
turn, h<Jive to change their machinery. Itisa
very involved process and, I think, it would not
be, at the present moment, a prac-. tical
preposition to change the size of the postcards
however advantageous it might mean. The
hon. Member suggested our making the cards
lighter so that the weight may be less,  This
also is not practicable because, as you know,
the post card is of a particular thickness and
through experience we have lound that out  to
bt of great value. The post card is a bit
roughly handled in sorting. It passes from
piaoe to place, and, in order to stand the stress
and strain of a rough handling, the postcard
must be of a particular thickness.  So, it
would not be advisable to reduce its
thickness.

Then he raised the larger question of the
Department being either self-suf'cient er
making a profit. He said that only the
Telephones branch of the Posts and Telegraphs
Department was making a profit while the
cthets were not.  That is true but it is a utility
service and if you see, all over the world,
the revenue  consideration is subordinated
to the considerations of service and if you
see, all over the Telephones Pepai iment  tt
comparatively richer, we can raise revenue
by raising the rates but as regards the postal

side or the telegraph  side where the
clientele is the  general public, it is
difficult to raise more revenue by
merely raising the charges and, in a

poor country like ours, there is an obvious
limitation above which we cannot go.  All the
same, the commercial aspects, of the
Department has been constantly under review
and for the last few years, we have been
changing the rates, sometimes even raising it
to the constant displeasure  of the hon.
Members of Parliament, in order to cover as
much portion of the expenditure of the
Department as we can. As [ said earlier,
nowhere in the world do  we find all the
branches of the Posts and
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Telegraphs Department either making profits
or being self-sufficient. The revenue
consideration has got to be subordinated to
the considerations of the service. Sir, I would
leave the hon. Member with that.

I would come to the point raised by the hon.
Mr. Shiva Rao. Itis a pity that due to his
illness he cannot nnake ~ more contributions
to  the Debates in this House.  He is know-
ledgeable and his speeches are very well
made. In this particular matter, I confess that |
agree with what he said about the need for
improvement in staff relations.  He referred to

the Whitley Councils and  the  Service
Arbitration Boards in the United
Kingdom and he quoted extensively from
the last Pay  Commission's Report ten

years ago, that they all said about the need
of developing very harmonious relations
between the Government as the employer and
the Government servants as the employees, and
he also urged that Government  should not
wait for the recommendations or any
report or any remark by the Pay Commission
that has been appointed, and should go ahead
with evolving some machinery for harmonising
the staff relations so far as the public sector or
the Government sector was concerned.
I would like to inform the hon. Member and
other hon. Members also that Government  is
fully alive to the situation, and recently it
has reviewed the working of the Staff
Committees functioning in  the  various
Ministries and  took  certain  important
decisions with a view to improving the condi-

tions of work of their employees.
Accordingly, the Staff Committees
functioning in the Ministries and attached
offices will now be renamed 'Staff  Councils'.

There will be separate Staff Councils for
Class TV employees. Reference emanating
from the Staff Councils would be handled
expeditiously by  the house-keeping
Ministries and the proceedings would be
submitted to the Minister concerned inviting his
attention to points of disagreement between the
staff repre-
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iShri B. R. Bhagat] sentatives and senior
officials in the Councils. An important step
forward in the matter of improving staff rela-
tions is the decision to appoint Welfare
Officers, one for each big Ministry and one
for a group of smaller Ministries. These
oificers will be headed by a Chief Welfare
Officer who will be attached to the Ministry
of Home Affairs. This Ministry will issue a
set of model instructions for the guidance of
the Ministries with regard to the functioning
of Staff Councils. These instructions will be
drafted in consultation with the Ministry of
Labour.

Sir, I think this will convince the hon.
Member that Government is not only alive to
having very happy relations with their
employees but they are also taking active
measures to achieve that.

Then, Sir, I come to the last point, the
complex and varied questions ol economy.
This question has cropped up in all budget
discussions for the last so many years. But I
confess, Sir, that still some penumbra of mis-
conceptions hangs round this question. It has
perhaps come from some political motive, in
order to minimise the position, the perquisites
of the bureaucracy. It has either taken the
shape of a complete condemnation of the
proliferation of bureaucracy or, as it is called
in the U.K., the operation of the Parkinson's
law, that each appointment creates further
appointments, and so far as that is concerned,
well, that can be taken care of politically, if it
is considered that the bureaucracy enjoys too
much political power or has undue prestige in
the country. But the other point is that the
demand for economy is to give expression to
impressions formed by the general public
when they come in contact with the Minis-
tries, and naturally when they find things
going wrong where they should not have, it
gives rise to a feeling of resentment. So this
concerns the machinery of Government, and
that machinery Is capable of improvement.
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A demanc' has been made in the House that a
committee should be appointed to look after
the economy, to investigate into the question.
My point is that the improvement in the
machinery of Government is not a question
which can be looked by a committee. It is a
continuing question. Government has to have
too large an organisation and because of the
developing nature of our economy the
machinery of Government and the range of
Governmental activities not only become
more varied and wide but also cover every
aspect of our life. So one single committer
whether of hon. Members of Parliament or
anybody else cannot deal with it adequately.

Another anglt from which this question has
been approached is to draw attention to the
extravagance in the various elements of costs
that constitute the structure of the Gov-
ernment, and arrangements for implementation
of its policies. This extravagance may be
looked at from various aspects, the question of
staff, the question of the cost of maintaining
organisations, such as, contingencies, T.A. and
other allowances, construction and hiring of

residential and  office  accommodation,
purchase and utilisation of machinery,
production and construction  schedules,

specifications for production and construction,
methods of work and standards of output,
which are in a way connected with staff, and
lastly control and supervision of work.

Now, if we take the question of staff, for
example.

THE VICE-CHAIRMAN (SHRI M.
GoVINDA REDDY): You please wind up.
Your time is over.

SHRI B. R. BHAGAT: I want five minutes
more. This is the last point and an important
point. Now, Sir, the staff required depends
upon the methods of work employed. The
quality and quantity of work and the methods
of work operate on the number of personnel
available. S<\
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Six-, if you see this question in al! ir.ese
aspects you will realise that the problem is not
that of pruning down although all extra
expenditure on extra staff employed has to be
cut down If you will see this year's budget,
Sir, the Civil Expenditure, you won't find that
there haa been such a proliferation of
bureaucracy, as it is called. The total civil
expenditure is of the order of Rs. 377 crores of
which only 45 crores is the expenditure on the
administrative services and the remaining
amount accounts ior other expenditure,
namely” obligatory expenditure like the share
of excise duties payable to the States, the Debt
services, and other statutory grants to the
States. This accounts for Rs. 96 crores. The
next categbry of expenditure is the tax
collection charges and it accounts for Rs. 17
crores. Then the largest expenditure is on
nation building, develdpment and social
services and it comes to Rs. 179 crores.
Administrative services including General
Administration, Audit, Police, External
Affairs and Tribal areas account for Rs. 45
crores. Whenever we talk of economy we
mean only this category accounting for Rs. 45
crores. |If you see the two years' budgets the
current year's expenditure was 163 crores
under the head 'Civil Administration' and last
year it was 134 crortes, an increase of Rs. 29
crores. Of the increase of Rs. 29 crores Rs. 25
crores are on account of the nation building
departments and only Rs. 4 crores for the
administration. You say Af the proliferation of
bureaucracy. But in the background of the
developing economy, viewed in that light, it is
not a problem like that. But what is the
problem, Sir? The problem is not one of
pruning down or cutting down the staff where
they are’ necessary. The real problem is one of
achieving real economy or efficiency. The
problem is the change in the method of work.
The problem! is one of improving the quality
of the work of the staff. All these problems
cannot be tackled by a corrlmittee. Hon,
Members may remember | that a few years ago
a committee under the
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chairmanship of Mr. Kasturbhai Lalbhai was
appointed. It took about 16 months and it
made a recommendation that about Rs. 46
crores of economics could be effected. But the
whole context changed during the lapse of
time the Committee spent in deliberating.
Ultimately there was an ad hoc cut but the
departments would not even agree to that.
Similarly if you appoint a committee, it takes
time because the problem is complex and in
the meanwhile the whole context of things
changes. The dynamics of the situation is such
that you need a constant reviewing committee
and that is what the Government has done
today. Recently, as hon. Members know, the
Government has appointed an Economy Board
consisting of the Principal Finance Secretary,
the Home Secretary and the Director of
Organisation and Methods Division. We also
have economy committees in all the Minis-
tries. It is an internal machinery under the
Secretary which is constantly reviewing the
workload, the efficiency, the methods of work,
etc., and they all submit reports to the
Economy Board. The Economy Board meets
weekly. And they have decided, for example,
that no new posts should be created, all vacant
posts should remain unfilled and that
contingency expenditure could not be incurred
without the prior permission of the Secretary.
So there is a machinery, an apparatus, for
bringing about economy. This is on the
administrative side. On the planning side the
National Development Council has an
evaluating programme to see how much
efficiency and how much economy has been
attained in the developmental expenditure on
the various programmes. It has appointed a
Committee on Plan projects with the Home
Minister as Chairman and with various Chief
Ministers and others as members. This
Committee has appointed several committees
to go into the specific schemes. Tor example,
they have appointed a committee on building,
a committee e* community development
work, a committee on irrigation
projects.
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[Shri B. R. Bhagat.] (MR. DEPUTY
CHAIRMAN in the Chair.)

Thus there is a constant search, a constant
probe into the administration of the
Government with a view to bringing
about economy and em ciency in the
Government. The problem should be
tackled, in my humble opinion, in tnis
manner. Il cannot be tackled by a committee
as we appointed  ten years ago. Tne
problem, as I said, is one of creating national

discipline; national consciousness, public
opinion. Administratively, it is mainly a
question of constant internal check and

review, a constant probe into the methods of
work. Il is only that way we can achieve
agood and efficient apparatus to run the
Government.  And 1 think that all this
talk that we should be watchful against the
proliferation  of the bureaucracy and, the so-
called operation of Parkinson's Law, is not
going to solve the problem. I think what the

Government is doing today with all these
committees is the proper step to be
taken. The workload is being constantly

examined; questions of efficiency and
economy are taken up and pursued by means
of different committees like the Economy
Board, the Committee on Plan Projects the
Committee on Buildings and etc.  So we are
tackling the problem in an integrated
manner, and I think it can be tackled only in
that manner and not by a Committee, in an
insolated way, which the hon. Members
want to be appointed. One committee cannot
deal with this vast and complex problem.
Sir, that is all I have got to say.

Tue DEPUTY MINISTER ofF EDU-
CATION AND SCIENTIFIC RESEARCH

(DR. MONO MOHAN DAS): Mr. Vice-
Chairman. . . .
AN HoN. MEMBER: Mr. Deputy

Chairman is there.

MR. DEPUTY CHAIRMAN: Yes, go on.

DrR. MONO MOHAN DAS: I am sorry,
Sir.
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SHRI BHUPESH GUPTA: It is only a piece
of instruction.

DR. MONO MOHAN DAS: Thank you
for the instruction.

Mr. Deputy Chairman, during the present
debate on the Appropriation Bill, some
criticism has been made by some  hon.
Members of this  House about the policy
of the Government of India regarding technical
education. Our hon. friend from Bombay,
Shri Chandulal Parikh, has devoted, very
kindly of course, the major portion of his
speech to this highly important question. He
has tried to paint a very gloomy picture
about technical education in this country.
Another hon. Member of this House, Mr.
Akbar Ali Khan from Andhra, has made a
categorical statement that the technical
education scheme of the Government of India
has failed. It is now very painful to hear from
an hon. Member who is intimately
connected with technical  institutions a
categorical statement that the technical
education programme  of the  Government
oi! India has utterly failed. Sir, we do not
claim that we have worked wonders, that
we have done something unprecedented,
something wonderful,  something
extraordinary, but we can claim that the
achievement in this direction, in the matter of
expansion and development of technical
education in this country, that has been
attained during the last few years after
independence, has been of no mean order.
Sir, in spite of the fact that these members have
made some uncharitable—rather unkind—
criticisms about the present policy of the
Government of India

SHRI AKBAR ALI KHAN: I referred to
primary education also.

MR. DEPUTY CHAIRMAN: He i*
concerned with technical education.

Dr. MONO MOHAN DAS: That part of the
speech of the hon. Member will be taken care
of by my senior colleague, Dr. Shrimali, when
he gets aa I opportunity to speak.
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SHrRI BHUPESH GUPTA: That is all that
he wants.

DrR. MONO MOHAN DAS: Sir, I am
highly grateful to hon. Members for their
criticisms, not because I subscribe to them but
because their criticisms made on the floor of
this House have given us an opportunity to
place before this House the policy and
achivements of the Government of India in the
field of technical education. Sir, the time at
my disposal is not much and in the short space
of ten minutes it will not be possible for me to
give an elaborate description of the different
steps that have been taken by the Government
in this regard and the! results that have been
attained. It is said that a tree is known by its
fruit and so I will try to place before this
august House the results of the efforts, sincere
efforts, of the Government of India since
the year 1§47.

Sir, in the year 1947 the number of
institutions giving post-graduate training in
engineering and technology was only 5; now
this number has increased to 15 in 1956. From
five it has gone up to fifteen. The number of
engineering colleges teaching Degree courses
in the year 1947 was only 28, but in 1956 it
has gone up to 80 and perhaps, this year it has
increased by another two or three. This is an
increase of 186 per cent. Then the number of
institutions, polytechnics and others, teaching
Diploma courses was only 50 in the year
1947; but today their number is 123 which is
an increase of 146 per cent. In the year 1947
the number of admissions, the intake, in the
postgraduate institutions was only 150 and in
1956 this number has gone up to 400. Then
the number of seats available in the
engineering institutions for Degree courses
was only 2,900 in 1947 and in 1956 this
number has gone up to 6,300. From 2,900 the
total admissions into the engineering colleges
have gone up to 6,3004—an increase of 117
per cent.
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SHRIJ. S. BISHT: Is it civil engineering or
all engineering?

Dr. MONO MOHAN DAS: All engi-
neering Degree courses, not postgraduate
courses. The number of admissions for
Diploma courses in 1947 was only 3,700, but
in 1956 it is 8,800. From 3,700 it has gone up
to 8,800, an increase of 138 per cent. .

Now, I come to output, that is, the number
of students who are coming out successful
from these institutions. So far as Degree
colleges are concerned, the output in the year
1947 was 1,300 per year. This number has
gone up to 4,000 which is about three times.
That is from 1,300 in 1947 it has gone up to
4,000 in the year 1956. Then, Sir, regarding
diploma course, the output has gone up from
1,450 in the year 1947 to 4,200 in the year
1956. The House will agree with me that this
is an achievement of no mean order. I have
placed before this House the development, the
expansion that has taken place from the year
1947 to the year 1956.

Our hon. friend, Mr. Parikh, said something
about the total shortage that was found out by
the Engineering Personnel Committee at the
end of the Second Five Year Plan. So far as
the Second Five Year Plan is concerned,
originally when the Plan was formed there
was an expansion programme of 5 new
engineering colleges to be established in the
country and about 23 or 24 polytechnics.
Now, this scheme has made very good
progress during the last one and a half years.
Then, Sir, the Planning Commission thought it
proper to set up a committee which will assess
the instructional facilities that are available in
this country and the total demand of
engineering personnel that will be created at
the end of the Second Five Year Plan. This
Engineering Personnel Committee, jn their
report, said that there will be an overall
shortfall of 1,800 engineers at the end of the
Second Plan period and 8.000 diploma-
holders at the end of the Second Plan period.
That will be the
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[Dr. Mohan
total shortfall. Now, Sir, in order to
meet this shortfall that will occur at
the end of the Second Five Year Plan,
the Government set up a committee.
This  Engineering Personnel Committee
recommended that, to meet this short- !
fall, 18 new engineering colleges will
have to be established and about 46
polytechnics have to be established.
This was not accepted by the Govern
ment and another committee was set
up. This committee have recommend
ed that this shortfall can be met by
the expansion of existing institutions,
19 existing engineering colleges and
40 polytechnics. When this expansion
programme, which has been accepted
hy the Government of India, the Plan
ning Commission and the All India
Council for  Technical Education, as
recommended by  this 'Ghosh-
Chanderkant Committee', is implemented,
this shortfall will be totally met. If there is
anything inadequate, something abnormal
happens, then we have got every confidence
that this programme, this recommendation of
the 'Ghosh-Chanderkant Committee' will be
implemented during the Second Five Year
Plan period and the total . . ..

Mono Das.j

SHRI C. P. PARIKH (Bombay): What k the
name of the second committee?

DR. MONO MOHAN DAS: 'Ghosh-
Chanderkant Committee', because there are
two members, one is Dr. J. C. Ghosh and the
other is Mr. Chanderkant, Deputy
Educational Adviser (Technical) to the
Government of India. Now, if we can imple-
ment the recommendations of the 'Ghosh-
Chanderkant Committee' report, which has
been accepted by the mGovernment of
India—it has got two parts, one part has been
accepted by the Government of India—then
the total admissions at the end of the Second
Five Year Plan so far as the mengineering
Degree courses are concerned will be 10,000
per year.

17*THI AKBAR ALI KHAN: Even fs-t H
inadequate.
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DR. MONO MOHAN DAS: No, Sir. That
is not inadequate.

SHrRI BHUPESH GUPTA: According to
him it is all right.

DRrR. MONO MOHAN DAS: The admission
capacity at the end of 1956 was 5,150. Now,
the calculated shortfall is 1,300. So, 5,150
plus 1,800 is less than 10,000. So, if we can
implement this programme, we will meet this
shortfall and we will have some extra hands
also. So far as the diploma-holders are
concerned, tlie number at the end of the Five
Year Plan, if these schemes are implemented,
will be about 20,000.

SHrRT C. P. PARIKH (Bombay): What
about the quality?

Dr. RAGHUBIR SINH (Madhya Pradesh):
And what about experience?

DrR. MONO MOHAN DAS: I am coming to
every point. So far aa quality is concerned, I
shall need more time to deal with these
subjecta.

MR. DEPUTY CHAIRMAN: There are still
five minutes more.

DrR. MONO MOHAN DAS: It is im-
possible to go into such details within five
minutes. | have to place before the hon.
Members much more important matters.

DrR. RAGHUBIR SINH: It is only about
practical experience in the case of technical
men.

DRrR. MONO MOHAN DAS: I am coming to
that. My hon. friend need not be so anxious.
He may have a little patience. So far as
experience and quality are concerned, the
expansion that has taken place has not been in
the horizontal direction alone, quantitative
expansion alone, but qualitative also. The All
India Council for Technical Education has foe
zonal commiuees ana a committee Ot experts
which visits every untltutMam and  see their
standard. Laklin «t
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rupees have been spent for construction of
buildings, for equipping laboratories and
libraries and other things.  So, It cannot be
said..

SHrRI BHUPESH GUPTA: How many
lakhs?

SHR1 P. D. HIMATSINGKA (West
Bengal): Several lakhs.

Dr. MONO MOHAN DAS: During the
years 1947 to 1956 about Its. 13 crores have
been spent by the Central Government alone;
in addition to this, there are State
Governments who have spent their own
money.

SHrRi BHUPESH GUPTA: Give us the
total. t

DR. MONO MOHAN DAS: Sir, about this
increase in the technical field, there are certain
difficulties. Hon. Members are fully aware of
those difficulties. One of those difficulties is
the scarcity of adequately qualified teachers in
this country. This phenomenon of the dearth
of adequately qualified teachers in the
technical field is not something special to this
country alone. This occilrs all over the world.
Hon. Members who have got some connection
with and experience of technical education in
this country know very well that the pay
scales of ftir teachers in this country are rather
unattractive, in comparison with the pay
scales that are given in private industries and
even in other departments of the Government
of India. So, thfre is a constant migration of
qualified teachers from teaching institutions to
private industries and to other departments of
the Government. The overall position is that
really there is a scarcity of qualified
teachers—as has been mentioned by my hon.
Jriend, Mr. Parikh—in this country as in other
countries and Government propose to meet
the situation by two methods, one is by
increasing the pay scales. The All India
Cbuncil has suggested reorganisation of staff
structure and improved pay scales. An
expert committee has been

48 RSD—T.
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appointed in conjunction with tha University
Grants Commission to lay down, on an all
India basis, model scales of pay for the staff of
engineering colleges, polytechnics and other
technical institutions. That is number one. We
want to meet the situation of scarcity of
teachers by two methods. Orle I have just now
described. Method number two is this. In
order to ensure an adequate flow of technical
personnel into teaching positions, a scheme of
teacher training has been formulated. It is
proposed to create over one hundred teaching
fellowships of the value Rs. 350-25-400, and
tenable for three years in selected engineering
institutions.  Brilliant graduates will be
selected for the fellowship and posted to the
institutions to learn the techniques and
methods of teaching and equipping
themselves for teaching positions. During this
period, they will be apprenticed to professors
and other senior teachers of the institutions.
Five institutions in this country have been
selected in different parts of the country. One
is in the east— the Sibpore Engineering
College; another in the west—the Poona
Engineering College; another in the north—
the Roorkee University; another in the
south—the Engineering College of Madras.
The fifth one is the Indian Institute of
Technology, = Kharagpur. These  five
institutions have been selected where this
training scheme will be in force.

Now, Sir, the T.C.M. or the Point Four
Programme is co-operating with us, and we
are highly thankful to them for their co-
operation in this respect.

Now, a plan has been prepared in
collaboration with the T.C.M.—the Point Four
Programme—of the United States of America
from 1958 to 1960. Assistance by this
collaboration will be utilised for this plan.
Five engineering colleges have been selected.
By this collaboration, we will receive the
services of eleven American experts for three
years and Indian apprentices will go to the
U.S.A. for
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[Dr. Mono Mohan Das.] training. 80,000
Dollars of equipments will come to this
country. For this training scheme, the total
cost which will be spent by the T.C.M. is
about 5 lakh dollars. Sir, if we complete this
arrangement and if we can implement this
scheme, then we will have about 300 teachers
in three years.

Now, something has been said about
scholarships. There are three types of
scholarships.

SHRI AKBAR ALI KHAN: Have these five
training institutions referred to been started?

Dn. MONO MOHAN DAS: They are the
topmost institutions in the country. The
Roorke University has already celebrated its
one hundredth anniversary. Then the sibpore
Engineering.

SHRI AKBAR ALI KHAN: I am laying this
for training personnel.

MRr. DEPUTY CHAIRMAN: Yes, they
have been started. Mr. Das, please go on.

DrR. MONO MOHAN DAS: "In order to
promote scientific research at universities and
other educational institutions and to train a
large number of research workers, a scheme
of Research Scholarships and National
Research Fellowships was put into operation.
That in the last ten years has contributed much
to the creation of large-scale opportunities for
deserving candidates. Six hundred and eighty
Research Scholarships each of the value of
Rs. 200 per month have been instituted and al-
lotted to different university departments and
other institutions for research in science,
engineering and technology. It is proposed to
increase the number of scholarships to 800
during the current Plan period." This is No. 1.
No. 2 is: "The National Research Fellowships

DrR. RAGHUBIR SINH: He is read->»»sr
from a published Report already attributed to
us. We can do a little
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home work also by reading the sam* at our
residence.

MR. DEPUTY CHAIRMAN: Those copies
have been supplied.

SHrRI JASPAT ROY KAPOOR (Uttar
Pradesh): Only Select portions are being read.

J

DR. MONO MOHAN DAS: "The National
Research Fellowships which carry a value of
Rs. 400 a month is at present in force. In
addition to this Rs. 400 per month, Rs. 1,000
is given per year to the scholarship-holder for
equipment, etc. There are 50 fellowships at
present. We want to increase the number to
80. Arrangements have been made and
scholarships are given to boys who pass

through their engineering colleges and
schools.
Then, in regard to practical training

facilities, "over 1,000 training places have
been secured which are' made use of by the
students from all technical institutions in the
country every year. During the training, the
selected candidates are paid a stipend of Rs.
150 in the case of Graduates and Rs. 100 in the
case of Diploma Holders."

My hon. friend, Mr. Parikh, said that
hostels must be built by the Government for
students.

SHri C. P. PARIKH: Adequate number, I
said.

DR. MONO MOHAN DAS: Adequate
number. | want to submit most respectfully to
the hon. Member as to what has been done in
this direction. So far, loans totalling Rs. 3 36
crores have been approved for over 100
institutions, and Rs. 2-00 crores have already
been sanctioned. When this scheme is
implemented, additional hostel accomodation
for about 15,000 students will be provided.

Sir, I have tried to describe briefly the
present position and the policy and the results
that have been achieved in this direction by
the efforts of the Government of India.

My last submission in this regard to hon.
Members who have made some
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criticisms is that I request them to bear in
mind that the devil is not so black as it has
been painted.

Dr. R. P. DUBE (Madhya Pradesh): Mr.
Deputy Chairman, May 1 sit down and
speak?

MR. DEPUTY CHAIRMAN: Yes.

Dr. R. P. DUBE: Sir, I thank you
for giving me this opportunity as well as
allowing me the privilege to speak sitting on
my seat. I would not have asked for this
concession had it not been for the recent
attack of 'flue which has affected my heart'. 1
had no intention of speaking when the debate
on the Appropriation Bjill was started on the
27th, but after hearing the debates for the
last two days, I  decided to speak on two
subjects and give a few  suggestions as
well as put the views of certain populations in
which nobody seems to be interested in
Parliament. Last evening, I had
requested the Health Minister to reply to the
debate after I hilid also expressed my views
about the Health Ministry, but he told me that
hie must reply then and asked me to let him
have my points, which I wanted him to
consider. It was a very sudden demand
and I could not collect all my thoughts at such
a short notice.  But, still, I gave a few
points to him to which he very kindly
replied and promised to look into. He
referred to them as the points of my
undelivered speech.  He also made it very
clear in his usual way that I need not talk on
health now. As a gentleman's agreement, [
will not speak on health today as he has also
prjomised to give me some time  during
this session for an interview whenfl can
discuss with him many other j points on
which I want the Ministry and him to give
special thought and consideration.

I will now come to the second topic of
mine which has not been touched by
anybody in this House and most probably
nobody referred to it in the other House as
well. 1 have not gone through all the
speeches of
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the other House and if anybody has spoken, I
must say, it must have been only a passing
reference. The gravity of the situation and the
plight of the poor and harrassed people of
these areas has not been brought home to the
Ministry concerned, the Government and
Parliament.

AN HoN. MEMBER: Which?
DRr. R. P. DUBE: Wait and you will hear it.

I am talking about the areas which are
known as cantonments and which only exist
in this country of ours and nowhere else in the
world. These are the i'egacies of the British
rule and although the British have left this
land ten years ago, these areas still exist. |
have no quarrel as to their existence if the
Government thinks they are necessary for the
welfare of the army personnel. But, surely,
why should the civil population living in it
havf> a" sub-human existence and be treated
differently and denied the facilities enjoyed by
the other civil population of the adjoining
community and town?

To go very briefly into the history of these
areas which are 56 in our country, they were
established for the benefit of the troops and
mostly followers. People were invited to come
and settle down there so that the troops and
followers can buy their necessities and they
may not have to go to the city to buy them.
The main idea was that the British did not
want the troops especially Europeans to mix
with town people for various reasons.

Now, these so-called bazaar areas have
developed and are no longer inhabited by a
few shopkeeper* and followers only, but
educated people, rich merchants and plenty of
middle-class people and the civil employees
attached to the army are staying there.

SHRI B. K. P. SINHA: Doctors and M.Ps.?
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Dr. R. P. DUBE: Doctors are inevitable.
They are a necessary evil.

They have had no benefit of these plans which
the Government have formulated and
implemented 4 P.M. and which still are to be
implemented. It was almost at the fag-end of
the first Plan after repeated requests and
clamour-ings that a few crumbs were thrown
at them. It was in the year 1955 that some
money was allotted for the improvement of
these areas, but if I am not mistaken, uptill
now hardly 70 lakhs of rupees have been
given, and we are also told now that perhaps
henceforth since there is scarcity of funds, no
more money will be given by the Government
for the improvement of these areas. The lot of
cantonment residents is very pitiable because
the State Governments say that since these
areas are under the Centre, they should be
looked after by the Centre, and the Centre is
of the opinion that these areas should be
looked after and provided from the allotment
made for Defence. But the Defence is crying
that the money allotted to it is not sufficient
for its own requirements, and as such, how
can it look after the civil population living in
these areas? Sir, you can easily appreciate the
plight of the civil people in these areas who
are like orphans and nobody owns and
acknowledges them. We are still governed by
the Ordinances passed by the Governor-
General-in-Council although we have become
independent and the Governor-General and
the Council have ceased to exist. The major
source of revenue from these areas which
could have done some good to the population
is being taped by the Centre to maintain a
white elephant and a useless department of
military lands with Military Estate Officers
and Deputy Directors to maintain it. This is a
department which was newly started in 1935
when the Bazaar areas now called civil area
committees were formed, where the executive
officer has to work as the Secretary of these
committees under
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the Vice-President who is always a civilian.
The then military officers whe* were working
as executive officers resented this and thought
it' below their dignity to serve under a
civilian. So the Military Estate Office Depart-
ment was created and all the senior officers
were absorbed. All these officers had no work
to do barring putting impediments in the
smooth running of the cantonments. Before
1935 all this work was done by the Executive
Officer, Cantonments only and even today the
Board looks after the demands and facilities of
the people occupying these areas, bungalows
and agricultural areas, i.e. B3 and B4 lands,
because camping grounds do not exist. All the
money collected from these areas comes to the
Centre, while the Board provides all the
municipal needs and even passing the building
applications, etc. I cannot understand why the
Government is spending this callous amount
of money for maintaining this department
which is absolutely redundant, useless and
superfluous. Now there are no useless and old
European military officers wh« need
provision and maintenance.

(Time bell rings.)

Well, Sir, if there is no time, I wil] have to
stop here.

MR. DEPUTY CHAIRMAN: Dr. Shrimali.

THE MINISTER oOF STATE IN THE
MINISTRY OF EDUCATION ANB
SCIENTIFIC RESEARCH (Dr. K. L.

SHRIMALI) : Mr. Deputy Chairman, I should
briefly like to reply to some oi the points that
were raised by Dr. Kunzru during the course
of this debate. Dr. Kunzru, in the first ins-
tance, said that the Members of the House
have not been taken into confidence with
regard to the National Discipline Scheme. I
was a little surprised at that statement because
the National Discipline Scheme has been in
force since 1954 under the Ministry of
Rehabilitation. Several demonstrations have
taken place, and by this time I expect that the
Mem-
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bers are fairly familiar with wlliat is called the
National Discipline Scheme. The Ministry of
Education has recently appointed General
Bhonsle as the Adviser in order that the scope
of this scheme might be expanded. There are
certain matters which are still to be finalised,
and I shall be very glad to place the whole
scheme on the Table of the House. I do not
want to hide anything, as far as this scheme is
concerned, from Parliament. In the beginning,"
Sir, the scheme was confined only to those
institutions which were catering to the needs
of refugee students. Now we propose to extend
the scheme in three States, Punjab, Bombay
and West Bangal, and the maximum number
of schools under this scheme in the Second
Plan would be of the order of 300 and the
expenditure under the scheme: for 1957-58 is
Rs. 20 lakhs. Out oi this amount about Rs. 13
lakhs are . proposed to be transferred from the
Ministry of Rehabilitation and Rs. 7 lakhs
would be provided for by the Ministry of
Education. For the next three years the
estimated expenditure is Rs. 30 lakhs per year,
and wfe are now exploring the ways and.
means of finding out this money. We may
have to approach the Planning Commission to
give us additional funds.

Now, Sir, it is not true to say that this
scheme only looks after the physical training
of students. It is also proposed to give
instruction to , students on India's cultural
heritage, traditions and acts of heroism which
have taken place in the history of India.

SHRI H. N. KUNZRU: Has such instruction
been given in the past?

Dr. K. L. SHRIMALI: Yes, Sir. To the best
of my knowledge, the scheme does include
physical training as well as what is called
spiritual training. I do not like this word, but
that word has been used. But the main purpose
is that along with physical training the
students must have a ptoper understanding of
Indian history. Now, Sir, I do agree with Dr.
Kunzru that
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there should be full co-ordination between the
different movements which are working for
the youth in the country. There is, for
example, the Scout Movement, the NCC. and
the A.C.C., as also this National Discipline
Scheme. Sir, there is plenty of scope for
developing youth movements in this country

SHR1 H. N. KUNZRU: Will the hon.
Minister allow me to put a question to him?
What was the expenditure on this National
Discipline  Scheme before the general
election?

Dr. K. L. SHRIMALI: I am afraid, I do not
have that figure now. But I would be very
glad to give that figure to hon. Dr. Kunzru
separately.

Sir, as I said, the main object of the
Ministry of Education is to make a
multilateral approach to the education of the
youth. We would like to develop the scout
movement and develop the N.C.C.
programme and also the National Discipline
Scheme. We shall also try to bring about co-
ordination between these different
programmes so that there may be no
duplication of work. After all, Sir, it would
not be in the interest of the child, if all these
organisations develop a kind of rivalry to
bring the children into their folds. I therefore
fully agree with him that there is great need to
develop co-ordination between all these
different youth organisations, whether they
are non-official or official.

SHri H. N. KUNZRU: The other
organisations are working on totally different
lines. There is no possibility of any conflict
between them and this new scheme of yours.

DRr. K.' L. SHRIMALI: There is no conflict,
I agree. After all, the school* are the same,
and if in a certain educational institution the
N.C.C. is being tried and then this National
Discipline Scheme also, after all the time at
the disposal of the students is very limited for
all these activities, and naturally some kind of
co-ordination will have to be brought about as
far as I can visualise.
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With regard to secondary eduoation, Dr.
Kunzru said that history and geography are not
given sufficient importance in the curriculum
of secondary education. I am in full agreement
with him. These two subjects are of very great
importance for developing an understanding in
the child about his own country, his people, his
past and his environment. Now, in modern
education, the subjects are not taught in water-
tight compartments. The curriculum is being
presented in an integrated manner, and a new
subject has been introduced called social study,
which has been made compulsory at the
secondary stage. The idea in introducing this is
to present an integrated curriculum to the
students so that they might get a coherent
picture of the society as a whole. In our times
we should not only view society in parts; we
snould view society as a whole, and a prbper
study of social subjects which will include
elements of history, geography and civics,
would give that coherent outlook of j the
society to the child which is badly I needed in
our present society. There is therefore
no'neglect of these subjects. In fact, through the
integration of these subjects into one whole, the
students will get a better picture of the society.

[ RAJYA SABHA ]

Then, he wanted to know what has j been
done with regard to the recom- ¢ mendations
which were made by the I Education Ministers'
Conference. At present, as far as my
information goes, English is taught as a
compulsory subject in all States except Uttar
Pradesh. It was one of the important
recommendations of the Education Ministers'
Conference that by the time a student leaves the
secondary school, he should have adequate
knowledge of English so that he might be able
to take advantage of higher education if he
chooses to go in for it. Now, the Ministry of
Education later on in the meeting of the Central
Advisory Board worked out a formula
according to which each child must
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learn three languages. The Central Advisory
Board in its meeting in January commended
for adoption by all the State Governments the
formula for teaching—

(a) (i) mother tongue (ii) or regional
language; (iii) or a composite course
of mother tongue and a regional
language (iv) or a composite course
of mother tongue and* classical
language (V) or a composite course
of regional language and classical

language.

(b) English or modern European
language.

(¢) Hindi (for non-Hindi speaking

areas) or another modern Indian
language  (for  Hindi-speaking
areas).

This was the policy which was laid down as
far as languages are concerned, and as I said,
English is compulsory in almost all the States
except Uttar Pradesh, and I do hope that Dr.
Kunzru would be able to exercise his personal
influence in that State so that that
recommendation may be accepted there also.

With regard to this formula, we have b*en
continuously pursuing this matter with the
State Governments and the following State
Governments have expressed their willingness
to accept that formula—

West Bengal

Assam

Jammu and Kashmir

Kerala

Bihar

Delhi

Tripura Administration

L.M. & A. Administration
The Government of Madras have not yet
taken a decision, and the replies from the
remaining States are still awaited. The
Government of India stick to this formula so

far as the language policy is concerned.
We
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must teach English because it is an
international language. The children in Hindi-
speaking areas should learn another Indian
language, because they have to live as
neighbours with their fellow-brothers. Then,
they must also learn Hindi which is the
national language—I mean the people in nbn-
Hindi-speaking areas. Of course, the mother
tongue is there because that is the medium of
instruction at the secondary stage. This is with
regard to the points which were raised by Dr.
Kunzru.

Dr. R. B. GOUR: May I interrupt the hon.
Minister for a minute? What will happen to
those students whose mother tongue is Urdu
in South India? Will they have to learn four
languages according to this formula?

SHRI KISHEN CHAND (Andhra Pradesh):
Five languages.

Dr. K. L. SHRIMALI: The students
r
whose mother tongue is Urdu j will have to
learn Hindi, because that is the national
language. But thejf are not different. The
script is different but according to me Hindi
and Urdu are the same.

Dr. R. B. GOUR: The Hindi of the
Government of India is quite different from
Urdu.

Dr. K. L. SHRIMALI: Some criticism was
made with regard to the Social Welfare Board
by my ffiend over there, who made some
sweeping, criticisms of the Board. The main
purpose, which underlines the setting up of
this Social Welfare Board is to create an
autonomous Board which might be kept out of
the rigid framework of the Government
machinery and at the same time might be able
to bring people in close collaboration in
working out the schemes u|nder our Plan. It is
quite possible that there may have been
failings in working out these schemes here and
there, but I must say that the Boardj has on the
whole tried to create enthusiasm among large
numbers of people all over the countiy.
There

Bill, 1957 2434
are various State Boards which are
functioning, and on the State Boards
there are people who are connected
with the work that is going on in
villages, where service is most need
ed. I do mnot think that with the
rigid framework of the Government
machinery, we could have achieved

what has been achieved by the Social

Welfare Board. My  friend quoted
some letters which were written by
the State Board. 1 have not been
able to verify them, because there was
not much time. But I do not think
there was anything wrong in asking
the conveners not to close the ac
counts. That is the regular procedure
which is followed. 1 would also like
to inform the hon. Member that the
accounts of the Social Welfare Board
are being audited by the A.G.CR.

The accounts for 1954-55 and 1955-50
have already been audited by thai
office. 'm

DRr. R. B. GAUR: Excuse me. The auditing
is all right; but what about the not closing of
the books for the purpose of adjustments at
the headquarters office? That is most im-
portant. What is it that you are going to adjust
at the headquarters office?

Dr. K L. SHRIMALI: It is difficult to say
off-hand, because? I have not been able to get
in touch with them on this matter.

DRr. R. B. GOUR: I hope you will get in
touch.

Dr. K. L. SHRIMALI: As far as I can see,
there is nothing irregular in the accounts
which are being maintained; but I will
certainly check that up.

Recently a decision has been taken which
would bring about greater coordination
between the - Community Projects
Administration and the Social Welfare Board.
It has been said that there has been a lot of
duplication. As far as possible, the Central
Social Welfare Board tries to avoid all
duplication. Ithas taken over



2435 Appropriation (No.4) [RAJYA SABHAJ

TDr. K. L. Shrimali.]

work relating to the work of women and
children in the Community Development
Blocks and both the officers of the
Community Development Blocks, the
Grama Sevaks and the Grama Sevikas of
the Social Welfare Board, will work
together in close collaboration. Of course,
the Board has itself established nearly
400 welfare extension projects outside
the community development block areas.
Then there are various other activities
which the Board has undertaken and
which are not being carried on by the
community development blocks. For
example, the Board has set up homes for
persons released from correctional and
non-correctional institutions arid for
women rescued from moral danger or
depravity.

In the end, I would like to say that as
regards the results of education and of
the social welfare activities are
concerned, we shall have to have some
patience. The efforts that are made today
will yield results in due course of time. I
have no doubt about that. Education
gives results in generations.

Complaints have been made by hon.
Members about the problems of dis-
cipline. Now, discipline cannot be
maintained either by a national discipline
scheme or by the N.C.C. er by the scout
movement. There are various forces
which work on the mind of the child. The
home, religion, community, the social life
and economic factors, all these make an
impact on the personality of the child,
and it will be a mistake to think that one
single scheme or one single reform can
solve the problem of discipline.
Discipline is the result of several factors,
social, economic and cultural. What we
are aiming at is to improve the whole
environment of the child so that tne
standard of morality and the standard of
discipline may be raised. I am not very
enthusiastic about external discipline. I
would like our children to develop
seif-
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discipline and all the measures that we
undertake, I am sure, will make an
impact on society in course of time.

We have taken several steps to re-
organise secondary education to which
Dr. Kunzru had referred. As far as
secondary education is concerned, there
were two main problems with which
Government were faced after
independence. One was that our
secondary education in the past did not
provide adequate preparation for those
who wanted to proceed to the university.
There was the regular complaint from the
universities that the products of the
secondary schools did not have adequate
preparation. The other problem with
which we were faced and with which we
are stilL being faced is that a large num-
ber of students who do not benefit by
university education proceed to the
university for university education.
Government have tackled both these
problems. But as I said, the results are not
tangible. The results cannot be tangible
within a year or two. It will take several
years before the results can be produced.
We have only to see whether the frame-
work, within which we are working is on
th? right lines. For bringing about this
reorganisation we had to persuade the
State Governments to accept the reforms
that were envisaged in the Secondary
Education Commission and the University
Education Commission's reports. I am
glad to say that most of the State
Governments, except that of Uttar
Pradesh, have accepted the new pattern of
secondary education. Before they could
accept this new pattern in principle, a lot
of discussion and persuasion had to take
place, because hon. Members would
realise that as far as the Ministry of
Education is concerned, it cannot directly
implement these reforms. They can only
work through the State Governments.
Many of the universities and secondary
school boards have either already initiated
the new-pattern or have accent™ [t in
principle.



2437 Appropriation (No.4) [29 AUGUST 1957 ]

SHRI AMOLAKH CHAND  (Uttar
Pradesh)- What is the view-point of the U.P.
Government on this subject?

Dr. K. L. SHRIMALI: As far as I am
aware, the U.P. feels that | they had set up
what they call multilateral schools even
before the Secondary Education Commission
was appointed and that they are far in ad-
vance. But we feel that the type of institutions
which are being run there are not exactly on
the lines Which were laid down by the
Secondary Education Commission.

SHRI B. B. SHARMA: Is
Government's
respect?

the U.P.
scheme defective in that

Dr. K. L. SHRIMALI: I would not like to
pass judgment on the State Government. I am
only stating the factual position.

During the First Plan our target was to
convert 500 schools into Multipurpose
schools where facilities would be available for
instruction in diversified subjects. 470 schools
were assisted in their conversion to multi-pur-
pose schools. Several new courses in science,
technical subjects, comnierce, agriculture,
fine arts, home science, have been introduced
in the institutions all over India. The Govern-
ment of India gave assistance up to Rs. 4-24
crores, recurring and nonrecurring, to the
State Governments.

The most important problem im the
reorganisation of education is that of the
teacher and the Ministry of Education,
through its All India Council of Secondary
Education has made special efforts to improve
the teachers, training institutions. We have a
scheme to set up extension services to the
teacher training colleges. The function of
these extension services is to coordinate the
work of the high schools and the higher
secondary schools in the area in which the
training college is situated. Conferences are
organised, circulars are sent, Irom time to
time meetings and seminars are  organised.
We have
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such extension services in 37 institutions all
over the country. It is proposed to increase
their number to 54 in the near future. I am
hoping that every training college in the
country will have an extension service depart-
ment so that the training college does not
merely train the teachers, but also follows up
the work of the teachers who are trained in
those institutions and keep in continuous
contact with secondary schools, where the
teachers may come for the solution of their
problems and the lecturers may go to the
classes and assist the teachers in their day-to-
day work. These are the reforms we are
having and it will take some time before they
can yield results.

Sir, I would not like to take more time of
the House. As I said, we have to work within
a certain framework. The Constitution has
laid down certain limitations so far as the
Central Government is concerned.

SHRI AKBAR ALI KHAN: I asked two
positive questions. One was: What about the
directive of the Constitution that everybody in
India of school-going age, should receive edu-
cation compulsorily and freely, so far as
primary education is concerned? The other
question is: What about the quality of the
education? Is it national and patriotic? I want
the answer, whether you have taken care to
see that the syllabus for primary education is
under control?

DRr. K. L. SHRIMALI: I was not here when
the hon. Member asked that question but I
would like to tell him that in spite of the
directive in the Constitution, we shall not be
able to reach that target. We are trying to
bring in children in the age group 6—11 by
the end of the Second Five Year Plan but the
Constitution lays down the group as 6—14. I
am afraid this will take twenty-five years or
thirty years before the target can be realised.

SHRI AKBAR ALI KHAN: Is it want of
funds or want of interest on the part of the
State G«v«rnment*r
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DE. K. L. SHRIMALI:  There is no want of
interest; it is mainly a question of finance.
The country just does not have the
resources which would enable us to introduce
free and compulsory education by the end of
the Second Five Year Plan and I am doubtful
whether by the third or the fourth or even
the fifth Plan that target will be realised. 1
would like to ask hon. Members to approach

this problem  realistically. I  myself am
extremely unhappy over the situation.
Democracy is unreal and it cannot
function effectively unless we can introduce

free and compulsory education. At the
same time, we have to look at the
resources and the priorities as far as our
planning is concerned.  For example, if we
have to choose between giving food to our
people and giving education, nobody will deny

that food must be given so that people may
remain  alive to receive education. When
the Government has to make such, a

difficult choice, itis very difficult to imple-
ment this programme and [ hope, hon.
Members would realise the difficulties we have
to face inthis direction. There is no lack of
interest; we are very keen to implement
that programme and I should be very happy to
see the day when we can introduce free and
compulsory education in this country.

SHRI B. B. SHARMA: Just one question,
Sir. This is only for information. Is it not a
fact that the U.P. Government is going to
introduce free primary compulsory education
in the near future?

Dr. K. L. SHRIMALI: Yes, Sir, they have
some proposals to introduce free compulsory
education.

This is all that I have to say. We have to
work within a certain framework and the
limitations which have been placed by the
Constitution and, when the work of this
Ministry is judged, it should be judged
keeping these limitations in front.

[ RAJYA SABHA ]
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SHRI AKBAR ALI KHAN: What about the
syllabus for primary education?

Dr. K. L. SHRIMALI: Hon. Members are
aware that the Government of India have
accepted basic education as the pattern for
national education and as we gradually
convert the ordinary schools, the traditional
schools, into basic schools, they will become
better type of institutions where there will be
creative activity. We are making an attempt
gradually to convert all schools into basic
institutions. We are giving special grants for
the conversion of traditional schools into basic
schools; we are giving special grants for the
setting up of basic training colleges but as I
said earlier, the results will not be visible
within a year or two. The reform of education
is a continuous process.

Thank you, Sir.

THE MINISTER of DEFENCE (SHRI V. K.
KRISHNA MENON) : Mr. Deputy Chairman, I
would like to refer to some of the
observations made in the course of the debate
which relate to the Defence =~ Ministry items.
There-have been comments, quite proper, if |
may say so, expressing concern in regard to the
conditions and salaries of the officers and men
of the Armed Forces. No one would contend
that these conditions have either reached an
extremely satisfactory stage or ideal but
Defence, like everything else, has to be fitted
into the general pattern  of the country.
The first question is what we can afford and
what are the relative priorities.  As one of the
speakers said, the Defence budget of this year
is already fifty crores of rupees higher than
last year and it is likely to go further up  if
there are other difficulties. So, while
Government keeps in view the possibility of
improving these conditions in some cases more
quickly than in others, the conditions at present
cannot be said to be any worse than they were
before and it is not on account of anj' lack of
concern or consideration that we have to
postpone further
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improvements but it is due to the state of
the resources of the country. The Armed
Forces have undergone no physical
expansion, that is to say, the strength has
not been increased, but there is a
considerable amount of money expended
year after year because of better
equipment, more modern equipment and
also because of rise in prices of material,
military or otherwise, in the world.

A specific question about the officers
has been raised and it is suggested that
we can make all the Lieutenant-Colonels
full Colonels before they retire and that
Colonels should command battalions. We
are not refusing to have this practice just
because it is not done elsewhere—but
normally a battalion commander is a
Li'eut-Colonel everywhere. If we were to
convert all these Lieut.-Colonels into full
Colonels, a large number of officers will
get Colonel's ranki and their pensions,
even if they serve for twenty years,
would be hundred rupees a month more
than the gthers and at the present moment
the Country cannot afford it. Another
point raised was that they are retired so
early that it is a hardship. It is true that
they can retire at 40 but most of them do
continue. In the Services perhaps the age
of retirement, as against standards in
private industries is early but we have to
think of those who are waiting to be
taker) into those ranks vacated by those !
who retire and since the places higher up
are smaller in number than thcise in the
lower ranks, retirements have to take
place before the officers ijn the lower
ranks can expect promotions. It is not
necessary for me to labour this point
much further except, to inform the House
that these promotions and other
appointments inside the Armed Forces
are made; with extreme care according to
established procedures and is not done in
a haphazard way. There have ' been few

complaints about these matters and
Government is satisfied that these
promotions are made withi due

consideration to all the circumstances
mentioned here.
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The next point on which numerous
enquiries are made is in regard to the
procurement of equipment, meaning
thereby—not  obtaining it  from
elsewhere. All of us regard that as an
objective, that is to say, self-sufficiency
in regard to equipment and in regard to
various other allied matters but there
again, defence equipment cannot be
separated from the industrial conditions
of the country. Our demand for a
particular item is often so small that we
cannot set up a factory for its produc-
tion,—even if we had the technical
ability and the money for capital
expenditure—and make it economical. It
would produce ever so much more by its
capacity than we can consume under
modern  conditions  of  industrial
technique. It should not, however, be
thought that on account of these
difficulties no attempt is made towards
further and further Indianisation and
more indigenous production. At the
present moment, a committee under the
Chairmanship of the Deputy Defence
Minister has been going intensively into
this question of how far, in our various
ordnance factories, in factories under
civil production and in other factories
connected with the Defence industry and
by the use of the Defence personnel
itself, it would be possible to make whole
or parts of equipment in this country:
being military equipment apart from
giving a general idea, neither the
category nor the numbers of them may be
published but this is a matter that is
receiving the continuous attention of the
Defence Ministry in all its branches and
we hope that in the twelve months ahead
we will be able to make considerable
progress. I hope, the House will accept
this statement and the efforts we are
making as a planned efTort in the
direction of self-sufficiency.

There has been some criticism in
regard to the cantonments and I would
like to refer to this because more than
once this point has been raised. In this
matter, Mr. Deputy
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[Shri V. K. Krishna Menon.] Chairman,
there is some misunderstanding about
the position of these cantonments. Some
members appear to  look upon them as
a relic of British rule.  In any army like
ours, these cantonments are
essential. They are  really  military
estates. Originally they were so started
because the army had to be kept isolated
from the people, perhaps under conditions,
'hygienic' and 'sanitary', which would
keep them fit for the purposes that they
were intended for. These
cantonments, however, are really the
homes of the troops and from early times,
on account of the public and social services
in these places like electricity, water
supply and what not, other people came in
there and so, these cantonments became
partly  residential and partly military.
Some parts of cantonments are exclusively
military and in certain cantonments,
certain parts are exclusively civil. The
Defence Ministry, over the years, have
handed over these latter areas to
municipalities. Where, for example, a road
is really a trunk road and that passes
through a cantonment, the  Defence
Ministry would hand over thisto the
civil authority. They said they should be
made self-governing. In the last few
years attempts have been made in this
direction and these Cantonment Boards
today are half for the Armed Forces and
half for the residents.  If the Defence
Ministry were to relinquish  all  these
cantonments that we have at present then
obviously we will have to find some other
cantonments.  Obviously  there must
be places where these people are bar-
racked and have room for other
military ~ facilities, and also they
should be placed in areas where the troops
may be necessary for various purposes.
So there cannot be any relaxation of
the whole cantonment system. The
experiment I have mentioned is tried in
six cantonments and It is working
satisfactorily. There was a complaint about
one recently, which is being investigated
by the General Officer Comma-
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Co-operation between the civilian
population and the military repre-
sentatives may not be everything that could
be desired, and the proper approach
to  this  matter, if I may submit, Mr.
Deputy Chairman, is to find a working
method whereby in regard to the legitimate
requirements of the people they should be
consulted and so on. Thatis taken
into account and at  the same time the
needs of defence are not and cannot be

overlooked.  The maintenance of these
cantonments is essential and I hope
Parliament when  discussing these

matters will remember that the primary
consideration with regard to these is the
requirement of defence. The other pecple
who originally came in there are still there
in ex-military areas. If unfortunately any
such circumstance should  arise and
these places have to be taken over before
other civilian places are taken  over, the
cantonments would  probably come
most under full military control. These
cantonments are extremely well managed

and there have been no complaints in
the short time I have  been in the
Defence Ministry and the  experiments
tried in six cantonments have been

successful, and it is
as much as possible.
forgotten

proposed to extend it
It should not be

SHRI AKBAR ALI KHAN: Is anything
similar to that existing in any other
country?

SHRI V. K. KRISHNA MENON: Few
countries are similar to ours and even if
they were not similar there may be other
establishments like this. But it so happens
with a small army like ours which is
maintaining conditions of organisation
very different from the surrounding
country in the matter of discipline,
clothes, ways of life and everything, it
becomes necessary to have these things.

DRr. R. P. DUBE: IS there no need to
change them. What about the
Cantonments Act of 1924? Are you £oing
to change it or not? We are still going
with that old Act
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SHRI V. K. KRISHNA MENON,: We are
making such improvements as are necessary
by administrative ways. The whole cantonment
system has not been under discussion. At pre-
sent there is no intention of abandoning them,
and they could not be abandoned without
impediment to the efficiency of the army in the
conditions that we are living in. Where we
have not been living in conditions of total
security any attempt thftt we make which
would impair the effi-. ciency of our Armed
Forces and may affect questions of national
security has to be taken with great caret. But I
would like to say on behalf of the Government
that any problem that arises in regard to other
populations that live there and the extension of
the machinery of mixed cantonment board
administration, that is all receiving continuous
attention. I would like to say that it would] be a
mistake tc say that it is a relic Of the British
rule. If they were not there we will have to
make them now. In fact, at least in one State it
has been found necessary to institute similar
arrangements for its police, and those
establishments are not occupied by anybody
else. That was done because it was found
necessary.

Sir, defence equipment has ;0 be purchased
to a certain extent abroad, and the purchases
are not confined to any particular country. If
we have to manufacture everything here we
have to have a standard of industrial
development very much higher than we have
at present. As I said j ust a while ago the
output of a particular factory for defence
items only would not enable us to keep going,
whether it be tanks or anything else. Ord-
nance factories were exclusively for military
equipment where weapons mostly in the
shape of small arms are manufactured. Even
they have taken on civilian work in order to
keep going. Therefore we all look to the time
when the whole of our industry and standard
of life improve. In the last ten years
considerable advance has been made in this
direction. For
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example, there is the Hindustan Aircraft
Factory. It is not a defence establishment as
such, but it is a concern largely under the
Ministry of Defence. It has made considerable
advance today. They are building air-frames
for our jet aircraft there. They are nU yet
making jet plane engines in this country. They
are making prototypes of new planes. They
have made a trainer aircraft on production
scale. Servicing and practically all the repairs
and conditioning of civilian and military air-
craft take place in the Hindustan Aircraft
Factory.

The question was raised whether we do not
send these complex modern jet engines
abroad every time they become out of order.
It is not so. We send them abroad only when
the trouble is very serious, but normally they
are done in our base repair centres and there
has been no difficulty in dealing with that.
We do not make jet engines in this country
yet, but we hope, in two or three years' time
the present plans of manufacturing these
engines would have reached fruition.

Concern was expressed in regard to our
non-use of atomic weapons. For one thing, we
could not afford that, apart from all other
considerations. Secondly it is part of the
policy of our country to use atomic energy
only for peaceful purpose, for the purposes of
industrial,  agricultural and  economic
development. If unfortunately the world
should be involved in an atomic war I do not
think that we could make much difference any
way. The technique was-in the hands of those
few and big atomic powers. It would not be
true to say that our neighbours are armed with
atomic weapons because at the present
moment atomic weapons are in the exclusive
possession of the Americans, the Russians and
the British. The reference is really in relation
to the military aid given by the United States
to Pakistan. Under American law atomic
weapons can only be given to anybody either
for
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[Shri V. K. Krishna Menon.] sale or as a
gift under express Resolutions of the
American Congress. They cannot just be sold
like anything else. It is possible that the
propellers of the weapons and the training that
is required, that could be given, but the
essential content of the weapon, the atomic
warheads, cannot be in service in that way be-
cause, as [ said, it is not supplied. If an atomic
war starts somewhere it is not likely that it
would remain limited to that area in which
case we would not be able to make much
difference, even if we so wished, in all the
conditions we would be living in; in any event,
we are not able to produce the tactical
weapons even if we wished. In fact we could
not produce any nuclear or thermo-nuclear
weapons, in any quantity or of any intensity.
But even if we could, it would not be of very
great importance in a world war of that kind
assuming for the sake of argument that there
was a world war and atomic weapons were
used.

SHRI H. N. KUNZRU: Is it intended to give
training in the use of warheads to the Indian
Army?

SHRI V. K. KRISHNA MENON: No, Sir.
At, the Dresent moment it is not our plan to
use atomic weapons and there is very little
purpose in giving them the cannon and
changing the whole course of their exercises
unless we were intending to use atomic
weapons. | cannot say what will happen to-
morrow, but at the present moment there are
no plans with regard to the use of atomic
weapons. There is the other side of Govern-
ment policy in regard to its international
approval. We have thrown the whole of our
weight and used our energies in the demand
for th-» outlawing of atomic weapons, total
prohibition of atomic weapons of any kind.

I
SHrRI H. N. KUNZRU: The Defence
Minister said that it was possible tn give such
training to the army as would  enable it Io
use  warhead*
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when they were supplied to it and I wanted to
know whether it was contemplated to give
lhat kind of training?

SHRI V. K. KRISHNA MENON: I think the
observations attributed to me are quite right. |
said it is possible, even without atomic
weapons, to train the army with the containers
or the projecting apparatus, cannon or
something of that kind. You can drill with
them. But since as at present advised, the
Government have no plan for using atomic
weapons for the purposes of warfare there will
be little use in getting trained for it. As I said,
at the same time if there was use of atomic
weapons by any Power in any part of the
world, it is most unlikely that it will remain
restricted to those areas. In that context, the
possession of any weapon by us would not go
very far. What is more, even this non-atomic
atomic parts, so to say, are not made by any
countries except the two 1

have mentioned; even the UK., as far as |
know, has not gone into their

manufacture. So at the present moment the
equipping of our Army
with atomic weapons is not part of

our thinking or of our programme. It is not
necessary for me to say this but in view of the
discussions that will take place in the next two
to three months on this question elsewhere it
is as well that it should go out from this
House that so far as the Government is
concerned, it has not only no atomic weapons
but that there is no intention of having them
and it is not going to use atomic energy for
the purpose of killing people. Such a view
supported by this House will be taking a
further step in the way of making world peace
and stability possible. It may be thai
conditions may change; we may have other
thoughts; future generations may have other
thoughts but at the present moment there are
no arrangements or thoughts for use of atomic
weapons. We are not thinking in that way and
it is only fair that ths House should be fully
informed of that position.
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Pandit Kunzru made some observations, I
believe, with regard to the morale of the army
and we appreciate the sentiments expressed. In
spite of the comparatively very hard
conditions in which at least some of eour
troops work—I have seen them recently in
position in Kashmir and they live in very hard
conditions— not only there is no lack of
morale but there is in some people almost a
surprising appreciation of what they are
fighting for. Any observation made in this
House appreciating the morale and the attitude
of the troops is certainly an aid in the general
organisation of defence and will be greatly
appreciated by the men themselves.

Reference was made, quite rightiy, to the
co-ordination of Intelligence. It is quite true
there are various Intelligence departments of
our Government, as indeed of any Govern-
ment. It is equally true that coordination is
desirable in case anything has to be
efficacious, but I am sure that it will be
realised that the nature of the organisation of
Intelligence information is not sorqething that
I can discuss freely. I can only say that if
Intelligence is to be pf any use at all, it must
try to make everything as efficacious as
possible and coordination is part of the thing
that makes it efficacious. Such co-ordination
exists but I am not, at the present moment,
able to go into details of Intelligence co-
ordination. Reference has been made to the
United States and why we do not follow thijit.
The answer is partly this—if we halve the
same or similar organs as th«> Government of
the United States, this is worthwhile
considerng. For example we have no
"National Security Council". The organisation
to which reference was made is, I think, tied
with the National Security Council and
considerable amount of money is available for
these purposes in, shall we say, specific ways.
Here the Intelligence information comes under
Defence; it also comes under various other
departments. On the Defence side we may
well have more than
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one Intelligence information channel or
organisation; the substance of coordination we
have. I do not make these remarks off-hand.
After 1 heard the speech on this question I
would like to assure the House that to the
extent that is possible, there is no question
here of being at cross purposes or of any
wastage of information that comes in our way.
Coordination takes place at the necessary
levels and it will be agreed that any further
development of or debate on this idea here or
in any other kind of public organisation will
not help us to use the sources of information
that we may have. I hope the House wiH
accept this statement that everything that is
possible in the way of ensuring that the
information that is coming to the Government
from one side is not just lost there or just
confined to that side but is made use of in the
service of the nation. That is being looked
after. I am not giving an answer or just say
that I refuse to give information. All that I am
saying is that the nature of the Intelligence
information would not permit a Minister to
stand up in the House and outline the structure
of it. But the substance of the matter is this. If
the information were to come from one side
and the other side does not know it, the nation
thereby has lost that part of the knowledge. Of
that I am deeply conscious and I think, if
anything, it is being improved from day-to-
day.

I think those are all the points that have
been raised in the course of the debate which
required any answer from me as your Defence
Minister.

SHRI J. S. BISHT: May I put one question
for clarification? With regard to the officer
cadre the hon. Minister said that it would cost
something about Rs. I0O on pensions per
month. I also raised another point as an
alternative that those officers who have
attained the rank of Major may be given the
option of mustering out of the army with the
pension of Lieut.-Colonel, which was done in
the British days. In case the



2451 Appropriation (No. 4) [ RAJYA SABHA ]

[Shri J. S. Bisht] Government is not
prepared to consider any of these proposals,
has the Ministry of Defence any solution for
this big block in promotion in the officer
cadre, especially in the rank of Major?

SHRI V. K. KRISHNA MENON: The fact
that they are promoted to the rank of Lieut-
Colonels when they retire would not absolve
the Government of any responsibility of
giving them higher pensions. I thought that
was what [ explained. When they retire they
get certain pension. If they retire as Lieut-
Colonels they get a higher pension. Therefore
if all these Majors were to retire and as a
retiring present we were to make them Lieut.-
Colonels, the incidence of expenditure will go

up.

Npw, there is also another point that in the
conditions of our Army where there have been
rapid promotions in the last ten years on
account of the total Indianisation of it, certain
transitory situations arise and until we have
more space at the top—for example, we have
two Lieut-Generals, that is all, and a handful
of Major Generals—unless there were more
berths at the top, it will be very difficult to
move in the direction that is suggested but this
matter is constantly under review; not only
this matter but everything that concerns the
welfare and the career prospects of officers
and men of the Armed Forces. There is no
harm in telling this House, because it is
published or will be published very soon, that
we have a considerable number of what we
call temporary ' Commissioned Officers
which we have inherited from the war period.
They might have served five years, ten years
or twelve years. They all hold temporary
Commissions. It is not the same as permanent
Commissions. They have not been through the
army schools and probably military
educational standards may be lower. Most of
them were recruited during the war. These
temporary Commissioned Officers, some of
them are Lieut.-Colonels and
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high-ranking officers, have been performing
the same duty as others and there has been
considerable discontent in their ranks—not
discontent but desires in their ranks—for
better treatment. A short time ago it was
decided to give them all permanent
Commissions if they were otherwise qualified.
Of course they will have to go through the
proper examinations which everybody has to
do. Steps are being taken in that way but the
proposal that is made here to retire every
Major as a Lieut.-Colonel in the present state
of our finances, in the present state of our
cadres in the army, is not immediately
practicable. And I can say that any suggestion
that is made in this House in the course of the
debate, even if we thought at the time that it is
not practical—and who are we to say 'no' to
all or any question or supposition—we will
certainly have it examined. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Mr. Pustake.
The House will sit till six o'clock and we will
give ten minutes each for six more speakers.
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W av o7 Awde gy fFAr 30 A9 S
o 3T =T oF fF frsremasl 49
B Y ? S oF v e W
A aadd)  miad mm §
AR TER & A% W T WIE ST 2
fe g faer fomr o W wEen
g1 oAl FEW agmE |

Dr. ANUP SINGH (Punjab): Mr. Deputy
Chairman, I am grateful to you for this
opportunity of saying a few words. The Deputy
Finance Minister in his speech commended
some of the efforts that weref being made
constantly to tone up the administration. I am
sure, Sir, that our administration will compare
favourably with the administration of many
other countries and particularly, those that have
acquired or won freedom recently. But I do not
think that we can escape the general
conclusion— whether we belong to the
Congress Party or any other party—that there is
a great deal of dissatisfaction, dis-' content,
frustration and a Icertain amount of bitterness
among the people. And I think, Sir, if you
analyse, you will find that fbr the average
person, there are at legst two things about which
he is primarily concerned. He cannot, and
possibly does not, appreciate the gigantic
schemes that we have launched. He is disturbed
about the quality of administration. He does not
get [justice quickly. He has to run from place to
place and he has to go to the members of the
various committees and Members of Parliament
asking for intervention. And some people, I
bjelieve, Sir, in their extreme cynicism even go
to ihe extent of saying that things are much
worse today than they were under the British. I
hope that is not true. But we must face the
situation that people are dissatisfied. Onjly the
day before yesterday, I was talking to one of the
chemists here in Delhi. I will not mention the
name—it is a fairly well-established firm—and
the \ proprietor of that firm was telliig me —
"You are a Member of Parliament
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and I want to tell you that I cannot accomplish
anything in Delhi unless I bribe the official
concerned." And he gave me instances where
he spent months and months through the
regular channels without getting anywhere.
He said—"Finally I gave some money to so
and so and things were set right overnight."
Now, these are some of the things that we
must face and must face earnestly.

Secondly, Sir, about the law and order
situation, we cannot afford to be complacent.
Our people are peaceful by nature. But what is
going on in the country today is very dis-
turbing. And I would like, with your
permission, to say one or two words about my
own State of Punjab where in the name of
Satyagraha, some of the most atrocious things
are being done. I aim very unhappy that the
Government had to resort to lathi-charge in
one or two instances. Nobody can be happy
about it or condone it. But I have been to
Chandigarh at least half a dozen times during
the last 1J months only to see the conduct and
the behaviour of the so-called satyagrahis.
There, the police is on the defensive. These
satyagrahis—I hate to call them so, because if
they are satyagrahis, the word has certainly
lost its original meaning—beat and push the
police and if, in the scuffle any one of them is
slightly hurt, there is a hue and cry from them
that the satyagrahis are beaten and pushed.
But, Sir, having observed the situation per-
sonally not only in Amritsar, but also in a few
other places, I would like to pay a compliment
to the present Ministry in Punjab. They have
equipped themselves commendably in spite of
provocations.

I do not propose to discuss the merits of the
regional formula that has been passed by
Parliament except to say that all the fair-
minded people in Punjab are fully convinced
that, under the circumstances, that was the
only solution to reconcile the almost
irreconcilable extreme points of view, namely,
Punjabi Suba or Maha Punjab.
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[Dr. Anup Smgh.J I have great respect for
some of the eminent Hindi scholars who
originally sponsored the movement, I think, in
perfectly good faith. But I have no doubt that
at present, the movement has slipp»d out of
their hands and in the name of 'Save Hindi', it
is being exploited by all kinds of communal
elements, disgruntled politicians and fascist
elements. There is JI0 other purpose—and I
say it with a great sense of responsibility—
except to overthrow the Congress Govern-
ment. And I am afraid, Sir, unless responsible
citizens not only in the Punjab, but elsewhere
take due note of some of these fascist
elements who are out to exploit any situation,
whether it is in the name of reorganisation of a
State or 'Save Hindi', etc., we are going to
have a very bad time.

SHRI AMOLAKH CH&ND: What about
the Kashmir explosions and explosions in the
City of Delhi?

» DR. ANUP SINGH: All over it is the same
thing. I may say here, Sir, that Hindi has a
more honoured place in the regional formula
in Punjab than it will have or it has in any
other non-Hindi-speaking State in the Union.
What is being objected to< is: 'In the Hindi
area, do not force us to learn Punjabi.' But
once you accept the premise that Punjab has
been recognised to be a bilingual State, you
have no other alternative except to teach
Punjabi and Hindi both and for administrative
purposes, unless the officials knew both the
languages, it will not be possible to run the
State. What I want to stress is that this
movement is not being conducted on the
merits of the issue; it is merely a camouflage
for political purposes.

SHRI P. D. HIMA,TSINGKA: Is there any
difference?

Dr. ANUP SINGH: Slight difference. The
scheme is, in the Hindi region, the child will
learn Hindi, Hindi will be the medium of
instruction. But from the fourth class, he
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will have to learn Punjabi and t'ice versa in
the Punjabi region. A perfectly sensible and
laudable solution. And our Prime Minister in
trying to pursuade the 'Save Hindi' agitators
has given in those letters—I am sure you must
have seen them—a very exhaustive analyses
in which he has pleaded with those people to
give up this agitation and he has also said that
it is possible to make minor adjustments,
through negotiations. But they have not
heeded to his wise words also.

Now, I want to draw the attention
of the Members of this House and
particularly, the Ministry of Educa

affairs in the
would like to speak
with a great deal of caution because
it is an institution which very large
ly concerns a certain community. So,
any remark might be misconstrued as
a criticism of that particular insti
tution. But, Sir, the reports that have
been reaching me through various
sources are rather disturbing. 1 have
no time to go into the details, but I
do make this submission to the Minis
try of Education that the same Com
mission that has been appointed to
probe into the affairs of the Banaras
University ~ should be  authorised—or
some other Committee—to go into the
affairs of the Aligarh University—the
standard of teaching, matter of pro
motion, matter of admission of stu
dents and general administration. |
will give just one instance which has
rather brought a certain situation to a
head. At a recent meeting—I think
the meeting of July 21—the Com
mittee on Admission has decided un
animously  that students from the
Punjab, even though they are first
division students, will not be admitted
to the University of Aligarh. They
have been admitted so far. And the
same thing applies to the students of
Travancore-Cochin—first division
students. Strangely enough, the same students
who were denied admission at Aligarh, were
subsequently admitted to the Calcutta
University and I am sure—I do not mean any
disrespect if I say that—that the standard

tion, to the
University. 1

Aligarh
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at Calcutta cannot be lower than that of
Aligarh. I have all the figures here, but I will
just make a reference to one or two. In the
year 1955-56, out of the total number of 170
students who were admitted in the classes of
Physics, Botany, Zoology, Chemistry,
Geology, Geography, and Mathematics 26
were first-division, 88 second-division and 63
third-division students. In the year 1956-57,
out of a total of 1,015 students admitted to
first-year Arts, first-year Science, third-year
Arts, third-year Science, first-year Commerce
and third-year Commerce, 54 students were
first division, 435 second division and 526
third division. In Sciences again, Sir, out of a
total of 1,465 students in various classes, only
74 were first-division, 586 second-division
and.. 805 thrid-division. What is happening
there according to my information Js this that
the first-division students from other parts of
India, and particularly from Punjab, are being
excluded so that the third-division and second-
division Mohammedan students, from Aligarh
could be accommodated. Now, Sir, personally
speaking, I am in favour of all students, even
third-division or fourth-division sttidents
getting admission somewhere. But there is no
reason why on any consideration whatsoever
the first division students from other parts of
India should be denied admission whi*n the
seats are available and wheh the University is
under the Centre. And there are a number of
other cases that have been brought to my
notice which are even of a far more slerious
nature. [ would therefore request the Ministry
of Education to look into the affairs of the
Aligarh University before they deteriorate any
further. Thank you.

SHRI P. D. HIMATSINGKA: Mr. Deputy
Chairman, I wish to join my voice with the
voice of my hon. friend, Mr. Basu, in
connection! with his suggestion that the
Centre Should try to supply the quantity of
foodgrains” that they have agreed to Supply
to West Bengal. West Bengal is making an
earnest effortto keep the
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supplies in the fair price shops so that the
low-income group people may get foodgrains
at reasonable rates. The condition of the
standing crops is not also very hopeful. There
has been drought in many important areas,
and God forbid, if the rains do not come
within a few days, the conditions in West
Bengal are rather going to be very serious.
Therefore, Sir, it is up to the Centre to see that
supplies are rushed to West Bengal. It is not
as if they want anything-more, but the
quantity that has been agreed to by the Centre
should be supplied to them in time.

Another thing that I want to refer to is the
Calcutta Port. And this is a very important
question, as it is affecting a very large area,
and also the question of costs is there. A large
number of ships have to wait for a long period
to be able to get berths from where they can
be in a position to unload the goods that they
bring. The difficulty of berths has increased
particularly because deliveries are very slow
on account of, sometimes, go-slow
movements, and sometimes on account of
certain other difficulties. As a result of this,
the shipping companies have been seriously
thinking of increasing their freight charges.
And ultimately what will happen is that the
price of the commodities that are imported
will be increased. As a matter of fact, Sir, the
Port of Calcutta is not in a position to handle
the entire quantity of goods that is coming
there. The cranes and other things have
become outdated; they have not had any
planned expansion or replacement, and as a
result of that, they are not in a position to
handle heavy packages and heavy
machineries. As you know, Sir, one of the
steel plants is going to be installed in West
Bengal, and that has got to come to the
Calcutta Port, and therefore the Port
Administration  should have up-to-date
equipment so that they can handle these
packages easily and quickly, and the
deliveries may not be delayed and ships may
not be held up, unnecessarily adding to the
costs.



2463 Appropriation (No.4) [RAJYA SABHA |

[Shri P. D. Himatsingka.] Then, Sir,
another matter which is of great
importance, and which should receive the
attention of the Home Ministry, I
suppose, is about merchant marine. If you
go to Calcutta, you will find that all the
ships and all the boats concerned with
delivery of goods are manned by
Pakistani sailors. Almost all the sailors
who work there are Pakistanis from East
Bengal, and I will not be surprised if there
is any occasion or emergency when they
might immobilise the whole of the
Calcutta Port. Therefore it is absolutely
necessary to see that Indian nationals are
trained to take up this work and gradually
replace the foreigners who have almost
been monopolising this work.

SHRI BHUPESH GUPTA:
should not be treated as foreigners.

SHRI P. D. HIMATSINGKA: They are
absolute foreigners. They are Pakistani
nationals.

They

SHrRl BHUPESH GUPTA:
come from East Bengal.

They

H

SHRI P. D. HIMATSINGKA: True; but
they do not regard this country as their
own. They have got no homes here; they
live in boats. And as a matter of fact, a
good deal of smuggling is also going on
on account of this position.

SHRI V. K. DHAGE (Bombay): You
mean to say that they are not Indian
nationals?

SHRI P. D. HIMATSINGKA: Not only
they are not Indian nationals, but they
haven't got any feeling for this country.

Then, Sir, another question that needs
immediate attention from the Home
Ministry is this question of large-scale
stealing of telegraph and telephone wires.
Whenever enquiries are made, we always
find that the trunk lines for Bombay,
Calcutta, Lucknow and all these places
are out of order. Why? Because the tele-
graph wires have been cut. Sir, tele-
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graph wires of long lengths—miles
together—are removed, and it is strange
that it has not been possible for the
Government to stop this kind of waste of
national property.

SHR1 BHUPESH GUPTA:
believe only in telephone tapping.

They

SHRI P. D. HIMATSINGKA: I do not
think that they indulge in tapping
telephones. But after all, Sir, telegraph
wires of miles lengths cannot be removed
stealthily. There are habitations; there are
people living near about those places.
Probably the Ministry has not taken any
steps to entrust those people with the
work of seeing to it that telegraph and
telephone wires are not stolen. If those
people cannot do it, certain steps should
be taken to have special guards so that
this national property may not be wasted.
Not only they stand in the way of law and
order, at the same time they are causing
some loss of income also, for if the lines
are out of order, the income that is
expected from the telephone service will
also not be available. Therefore, Sir, it is
absolutely necessary that this question
should be looked into and necessary steps
should be taken. As regards the law and
order question, a number of hon.
Members have drawn the attention of the
Ministry to the necessity of taking certain
immediate steps so that the situation may
not become worse.

Then, Sir, as regards production of
food, certain Members have drawn the
attention of this House to the fact that
even though a lot of money is being
provided by the Centre, the results that
were expected are not forthcoming. And
one of the reasons, to my mind, is that the
money that is being taken is not being
applied for the purpose for which it is
being taken, and there is no proper
supervision by the States. They do not
care to see whether the money that has
been given in the shape of loans or grants
by the Centre is being applied for the
purposes for which that money is actually
given.
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Then, Sir, there is one more point.
Generally, some general statements are
made against the officers that all the
officers are dishonest or inefficient. Sir, a
very large number of Officers are good
and efficient and they try to do their duty
properly. And if we, in season and out of]
season, condemn the whole lot, the result
is that they lose all strength of mind and
they do not want to take any decisions.
You will find that generally they try not
to come to any decision. The whole
matter is put to the highest officer. The
result is that the highest officer has got to
look even to small matters, because the
officers are always afraid that if by
chance they take a wrong decision,
perhaps a suggestion will be made that the
officer has done it dishonestly or for some
other consideration.

SHRI V. K. DHAGE: But there is no
division of power. It is all centralisation.

SHRI P. D. HIMATSINGKA: As a
matter of fact, previously almost every
officer had power, though with some
limits, no doubt, but all officers who had
the power of final decision— Assistant
Directors, Directors and others—used to
dispose of files finally and did pass final
orders. Now, though the powers are there,
everybody wants to pass on the responsi-
bility to a higher officer, and as a result
work is not progressing. I can cite various
instances. Certain very large quantities of
jute goods had been purchased by the
Government of India in 1946 to 1949. The
question arose of the sales tax to the West
Bengal Government and at that time there
was a certain change in the nomenclature
from Supply Department to D.G.S.D. The
Supply Department was exempted from
the payment of sales tax. Because of the
change in nomenclature, the Bengal
Government claimed sales tax and as a
result,.the Government of India being the
purchaser, the suppliers have been
claiming sales tax from them, and the
matter has been hanging fire since 1949
till today. In 1957 some of them have
been
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informed that a decision would be taken
very soon. For eight years they have not
come to a decision in this small matter
and you can just imagine the reason. As [
said, no one is prepared to take the
responsibility of giving decisions.

SHRI BHUPESH GUPTA: That is a
decision which has to be taken at a higher
level.

SHRI P. D. HIMATSINGKA: It is just
a matter of coming to a decision and
nobody has cared to take the res-
ponsibility of doing it. Still the matter is
not being decided.

These are some of the points I wanted
to speak about. I thank you for having
given me this opportunity.

THE DEPUTY MINISTER OF FOOD
AND AGRICULTURE (SHRI A. M.
THOMAS): Sir, there are about half a
dozen hon. Members of this House who
referred in their speeches to the food
situation in the country. The food siuation
vis-a-vis the general economic policy of
the Government of India would certainly
be dealt with by the Finance Minister
when he replies to the debate. I only want
to touch on one or two points with main
emphasis on one or two facts which have
been mentioned by the hon. Member, Dr.
Kunzru. In bis speech he mentioned how
unrealiable  the  statistics of the
Government of India are and because the
policies of the Government of India have
been based on them, they are defective. It
is true that the estimates made early this
year and the estimates made in July 1957
have been different, but that has not been
due to any radical defect of the system as
such but due to certain other factors. The
figures relating to the production of
foodgrains in any agricultural year really
become available to the Government of
India by July of that year and it is only by
that time that the State Governments are
able to consolidate and supply to the
Central Government the information
based on village reports. The year, in
view of the rise in prices and
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[Shri A. M. Thomas.] in view of the reports
appearing in several journals and newspapers
to the effect that production in 1956-57 would
be lower than the production in 1955-56, the
Central Government thought it fit to give the
true picture to the public at large. So, all the
State Governments were asked to prepare
some sort of rough estimates of production
and on the basis of information supplied by
them an advance estimate of production was
prepared. This estimate came to 66-2 million
tons which was 1'4 million tons higher than the
partially revised figure of 64°8 million tons in
respect of the year 1955-56. On the decision
of the Minister for Food and Agriculture, this
estimate was circulated among-' the Cabinet
Ministers and also given to the Planning
Commission. The figures relating to the final
estimates for 1956-57 which became available
later turned out to be very much higher than
the figures in the advance estimates. The
figure for 1956-57 now stands at 68-6 million
tons against 65 million tons for 1955-56, thus
showing an increase of 376 million tons. This
figure of 68 ¢ 6 million tons became available
not one or two weeks after the estimate of 66-
.2 million tons was supplied, as has been
pointed out by Dr. Kunzru, but only about
three months after that estimate was prepared.
This was stated in Parliament in July 1957.
The fact that the figure of 662 million tons
did not represent the final but only the
advance estimate was made clear at that time.
This is just to clear the misapprehension in the
minds of the hon. Member which is perhaps
being shared generally by other hon. Members
of this House.

SHRIJ. S. BISHT: Have you got the figures
for 1954-55?

SHRI A. M. THOMAS: 1 have not got it at
the present moment, but it was less than the
1956-57 figure. This year's is a record
production.

MR. DEPUTY CHAIRMAN: You have
got them in the publiwied docu- J ments.
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SHRI A. M. THOMAS: In the Bulletin of
Food Statistics.

SHRI J. S. BISHT: In May 1955 the prices
went down. If food production is higher now,
how have the prices risen?

SHRI A.M.THOMAS: If prices have gone
up this year in spite of the fact that we had a
record production, it is the cumulative effect
of several factors. Hon. Members know that
the developmental expenditure and the
purchasing power that we inject into the
economy of the country, have gone up by
leaps and bounds. There has been an increase
in money circulation and there has been an
improvement in the purchasing power of the
population. So, there has been a consequent
increase in the demand for foodgrains.
Coupled with that, there has been hoarding of
stocks by the cultivators and traders in the
hope of obtaining better prices later in the
year, so that the high level of prices prevailing
now,has been the result of several- factors. I
may also inform hon. Members that as
compared with the prices during this part of
last year, I do not think that the prices this
year are very high.

SuriJ. S. BISHT: "With 1955?

SHRI A. M. THOMAS: 1 was talking of
1956.

Some Members mentioned the figures of
our imports and said that the imports of
foodgrains are going up. It is true that imports
are going up. In 1954 we imported 808,000
tons; in 1955 700,000 tons; in 1956 1,420,000
tons; in 1957 up to 21-8-1957 2,276,000 tons,
so that it is going up, but I would respectfully
ask: What would have been the level of prices
if we had not made imports of this magnitude?
1 would just give some figure* which the hon.
Members may kindly consider. ,We have, as
has been stated by Mr. Parikh the other day

SHrRI BHUPESH GUPTA: How much
would million tons cost including freight?
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SHRI A. M. THOMAS: I will tell you.
We have 'got about .30,000 fair price
shops distributed throughout the country.
You will find that in this current year
alone, as the figures from January to July
show, we have distributed 1,154,000 tons
of wheat through fair price shops. That is
up to the 31st of July. We have also dis-
tributed 430,000 tons of rice. I would ask
the House to pause for a moment and say,
if we had not made guch large-scale
distributions through these fair price
shops, what would have been the position
in the countrj*. I would only ask hon.
Members to consider that. So we cannot
afford to lessen the imports and if at all
we do it, we would be doing it at our risk.

Some comments were made with
regard to our imports from the United
States of America and the conditions
under which these imports are b|sing
made. I may state for the information of
the House that in August, 1956, an
Agreement was signed with the U.S.A.
under P.L. 480 giving aids for wheat
worth 200 million dollars and rice worth
26 * 4 million dollars, in addition to funds
for carriage of half these quantities in
U.S. flag vessels. The shipments under
this P.L. 480 Agreement commenced last
September. It is expected that with these
motleys we will be able to get about 31
million tons of wheat and about 1-93 lakh
tons of rice. By the middle of last month
about 1278 lakh tons of wheat and about I’
89 lakh tons of rice .had reached India. I
may also mention another aid
programme. We have also received
another aid under P.L. 665 for 14 million
dollars for purchase of wheat. It is
expected that this amount will fetch us
about 1 -5 lakh tons of wheat. This wheat
is expected to be shipped by the end of
September 1957 from the U.S.A. and will
reach India before the end of the year.
Besides, we have an Agreement with
Burma for the import of 2 million tons of
rice spread out as follows: In 1956 3 lakh
tons, 1957 5 lakh tons, 1958 5 lakh tons,
1959 3-5 lakh tons and 1960 35 lakh tons.
Therefore, I do not think there is any
possibility
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of reduction of the imports of this
magnitude. Of course, the Finance
Minister will certainly be referring to this
aspect of the matter in his reply.

Some hon. Members found fault with
the Food Ministry for not checking this
rise in prices. But the various measures
taken by the Food Ministry are well
known. To distribution through fair price
shops I have already referred. Then there
was the formation of the wheat zone.
There was also the formation of the
Southern Zone for rice, also credit
squeeze. These measures taken by the
Government of India have certainly had
their effect on the price level. There is no
denying that fact. I have not got the time,
otherwise I would have referred in detail
to the latest bulletin. On the whole, I may
say the prices are either steady or on the
downward trend. There is a rise recorded
in places like Calcutta and some places in
Bihar. But you have also to take into
consideration that that rise is for rice and
not mainly for wheat. In the areas where
the people can safely switch on to wheat-
eating, we do not supply so much of rice
through these fair price shops. So the
price of rice is a little high. But the price
of wheat is at a very reasonable level and
so the ordinary man will not seriously be
affected because of the rise in the price of
rice. I do not mean to say that in places
like West Bengal or Bihar there are not
rice-eating people. They are there. But
then, as for example in West Bengal, wt
distribute rice and an equal quantity of
wheat through the fair price shops. In
Bihar we are not distributing rice, but we
are meeting all their wheat requirements.
There has been some difficulty with
regard to movements, but these have also
been got over and for the last ten days we
have been able to rush to Bihar, where
conditions were a little difficult—rice to
the extent of about 15,000 to 20,000 tons.
So we are doing everything in our power
to ease the situation.

SHRI J. S. BISHT: What action was
taken against the hoarders?
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SHM A. M. THOMAS: With regard to that,
I may submit that the formation of the rice
zone, as hon. Members may be aware, did not
yield any spectacular result for some time. But
all the same we find that it has yielded result,
for it will be seen tliat in the ' southern zone in
the consuming centres of Madras and Kerala
or Mysore, the prices are low. I believe hon.
Members must have riead the Press report in
which Shri Ashoka Mehta, Chairman of the
Foodgrains Enquiry Committee is stated to
have said after visiting Mysore that among all
the States he has visited, the price of
foodgrains is the lowest in Mysore. Of course,
he said that before he visited Madras or
Kerala.

SHRIN. C. SEKHAR (Kerala): What about
the price level in Andhra Pradesh?

SHRI A. M. THOMAS: I am coming to that.
In Kerala and Madras—in the consuming
centres,—the prices are still lower than in
Mysore and you will find that the heaviest
deficit State of Kerala now has the lowest
level of prices as far as rice is concerned,
barring Orissa. So that indicates that the
measures that we have taken in the Food
Ministry have really yielded results.

SHRI N. C. SEKHAR: Just now I put a
question to find out what has .happened with
regard to Andhra Pradesh? t

SHRI A. M. THOMAS: With regard eto
Andhra also, with all the opposition coming
from the side of the millers and the large-scale
hoarders and the stockists, as the case may be,
we have been able to improve the situation
and you will find that in the Andhra Pradesh
also the prices are gradually coming down.

SHri AKBAR ALI KHAN: What about
Hyderabad?

SHrRI BHUPESH GUPTA: At what price
are you buying from the millers?
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SHRI A. M. THOMAS: From the latest
report of the 2*8th August, you will find, Sir,
that in Andhra Pradesh the prices are either
steady or coming down. In Hyderabad, if my
hon. friend is interested, for coarse variety the
price is 19/-. In Kakinada, for Akkulu variety
the price is 20-4. For the good variety it is 22/-
. And then at Tadepalligudem for coarse
variety the price is Rs. 19/-.

SHRI KISHEN CHAND: Are these prices
per maund?

SHRI A. M. THOMAS: Yes, they are per
maund. And at Vijayawada it ia Rs. 20/- for
Kusma. So we find that the prices are
gradually coming down in Andhra Pradesh.

SHRI BHUPESH GUPTA: What about the
procurement?

SHRIN. C. SEKHAR: May I interrupt to

MR. DEPUTY CHAIRMAN: There is no
time.

SHRI N. C. SEKHAR: In Andhra a bag of
160 seers costs Rs. 60 whereas at the same
time the same rice sells at Rs. 45 a bag in
Kerala.

SHRI KISHEN CHAND: And so they have
saved Kerala.

SHRI N. C. SEKHAR: The Minister is right
when he says that the price is lower in Kerala
than in Andhra.

SHRI A. M. THOMAS: The enactment of
the Essential Commodities (Amendment) Bill
although it was intended for the procurement
of foodgrains, in case the prices went above
the average of the past three months, has had
effect, for when that enactment was placed on
the Statute Book it had a very healthy
influence on the prices and they generally
came down and they reached, more or less, the
level of three months' average in several
places. So we had no occasion to take action
under that Act.
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But in Andhra Pradesh we found a different
phenomenon and, therefore, that was the only
State wherein we were forced to apply the
provisions of the amended Act, except of
course, in the matter of procurement of gram
in the State of Rajasthan.

SHrI P. S. RAJAGOPAL NAIDU: May 1
know the amount procured?

SHRI A. M. THOMAS: We have served
notices on some of the stockists who have
submitted returns.

SHRI KISHEN CHAND: The hon. Minister
is frequently referring to Andhra Pradesh but
he is forgetting that in Hyderabad one year
back rice was obtained at 2J seers a rupee
whereas now it is If per rupee.

SHRI A. M. THOMAS: The figures that I
have quoted just now are given out by the
Ministry of Food and Agriculture based on
the figures supplied by the State.

My hon. friend wanted to know the amount
that we have been able to procure. In Andhra
we have been able to procure 4595 tons in the
districts of Krishna, East Godavari and West
Godavari.

SHrRI BHUPESH GUPTA: At what price?

SHRI A. M. THOMAS: Three months
average. It ranged from Rs. 18/6, Rs. 18/11,
Rs. 19 and Rs. 19/2. We have got this from
some of the stockists and the millers to whom
notices had been issued to declare their stocks.
From them we may be able to make a further
procurement of about 60,000 tons.

SHRI AKBAR ALI KHAN: What is the
machinery through which you get this rice? Is
it the Government of India machinery or the
local State machinery?

SHRIA. M. THOMAS: Government' of India
machinery. Of course, the State is rendering
all possible assistance. We have recently
appointed
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an officer of the rank of a Joint Director there
for the procurement and we are going ahead.
Having regard to the general trend, I do not
think there will be any necessity to continue
this compulsory procurement.

With regard to our future policy, all that I
can is that we are very seriously thinking as to
what it should be. In. fact, the Prime Minister
and other responsible persons of the Gov-
ernment of India have stated and we are
determined to have buffer stocks and to stock
them at strategic points so that we may be in a
position to rush supplies to the scarcity areas.

SHRI GOPIKRISHNA VIJAIVAR-GIYA
(Madhya Pradesh): What about the
production programme?

SHRI A. M. THOMAS: With regard to this,
Sir, very many constructive suggestions have
been made by two or three Members. Shri
Govinda Reddy and Shri Rajagopal Naidu and
others have said that we must increase our
production. I do not think anybody would
dispute the desirability of that but that is only
a longterm remedy. We are thinking now
about the whole programme of import of
fertilisers and I believe the Finance Minister
would perhaps deal with that as to what
quantity should be imported and so on. So,
that is under the consideration of the Gov-
ernment of India. When we consider all these
matters, we must certainly have a sense of
priority. If we are not in a position to keep the
prices of foodgrains at a reasonable level, our
Plan itself may not succeed. We are all
anxious about this but, all the same, Members
may consider the difficulties of the situation
and take a charitable view of the measures
that have been adopted by the Government.

SHrr BHUPESH GUPTA: I want to ask
only one clarification.

We read in the papers that a delegation of
the Andhra millers came to Delhi to ask for
certain higher prices.
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[Shri Bhupesh Gupta.] I want to know
whether, when Government fixed the prices at
which it was to take over the stocks, it took
into account the fact that these millers had
bought paddy at much lower prices at the
harvesting time? They had been given a big
margin  through  this Government
procurement.

SHRI A. M. THOMAS: There are two
versions. Now, the millers say that they
should be given the actual price paid by them
plus a reasonable margin. That is what they
say. Some attempt was made to have a
negotiated price. I myself went to Hyderabad
and met the millers along with the Food
Minister of Andhra Pradesh to arrive at a
settlement but it was very difficult to arrive at
a negotiated price. In fact, we do not know
what exactly the millers paid and what exactly
is the margin that they got.

SHri BHUPESH GUPTA: The prevailing
market rates.

SHRI A. M. THOMAS: According to the
Essential Commodities Act, as amended, we
are bound to pay the three months' average in
case we compul-sorily procure.

SHrI K. L. NARASIMHAM: Have you
decided to open cheap grain shops, fair price
shops in Andhra Pradesh?

SHRI A. M. THOMAS: There are some fair
price shops. But to ask for fair price shops in
Andhra Pradesh is a little too much.

sirft anfast faw (Swe w3 -
JrEAfT wERa, T Fw el &
FAEMfET 71T FET g T uw a90
qAYST EERM gATs qEAr ¥4 4z
AT 2

"Industrialise or perish, produce or
perish".
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I W &1 St 9 gE WY
F2 H gE ¥E AW WA A
S g 2 | HEE, § I AT F
Furmfy foaaaT AAEAT gaAT FTH
g1 W4T 2 ff grede Ay i W
F TEH T ¢, FET o ww o

W& FAWEEN T AT g
FTO% | FAFI A AT &7 fHeET A8
7 v AwmamITmE
FUEl =afaadl ®1 WET 9% ¥ 95
T E ST 1 F AwET § oz
qri am fagrEa & o a9 8 w8
HIGHFT F AT THT IHT FHEATAT a1
AT FEN AT EAT A% ¥ ¥ faa
9T R A oTH AT A 4 O A
q 941 AW AT 2 F 2w guT 0 q
WA BT WA | 9%, AW, & =6 A
#1 famgar am 4@ 26 g w=ifs 4
st § g gam aftads it
qqa go, 99 3 #0759 9% e
FaTA ® & &1 AT 2, 4 &6
w0 A1 forenardr 3, A aafa w1
aged 1 faeaardl 2, & 99 &7 98
A |

ot Ay qfza ot § o difan 5
A g4 war ar fF
“Socialism depends on the pro-

ductive apparatus controlled by
the community”

w4 A @ aqrEd fE o g
F AT AW FOm ¢ Ay FEI
YT g w1 foemErd & fF
T FEAE A A ¥ arefRes
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QT FT A9 FL | afFT  AAA,
gt fafreey ey & osfiofad
F AR | 77 A0, I 79 ¥ farat
T4 AT g, w9 wigw garaqu feaf
™ ® faa o Fam & wwar 27

st do q@o fae T fafaeey
ag 7

st mifadt faww : § sEE
AT AT §, I A A7 fEwq | Fow
#1 FFgarew aifEAT w7 @ A
q1% faAT o2 9 9w &, 987 3 dfim g
F1 sfagr & st aaamT ArEEt 2§ |
A QRUY W T qE T A T
F93 ¥ IR HF K 9T PO AR
T F 39 awmw gwiaewt F,
fareamsr o 39 1 &t Wt g€ o
it 9w % o FEw 3 @1 W
FEAT & AT AHT WIEAT HT TR
feser F &g @ AT F1 qE=To
&Y aFEl ¢, SR SHFT &N
A wr A e fow 5 g
it &7 | B, A, 39T g
d quimfadi 7 @@ q9 A A7 32
SATTATT @] | ST A FET Gt
Fu2T F AT 7 F f—fw 7 feifrew
¥ fog arsaw 372 %7 (29 9, =27 780
AET | FTES FHI FRT F AW A
fr ¥we & 75 g@ TG FT IH &
3T W A T AT A Aifed
AT ZTAT H Z9EErEd gEes & S
e § 3w fad ag wmnfaw @
q7 f& 7 feaviesr st #@ f&
AT FET S UL AT IR FEH 97
WA gEA % | IR AYT AST S AATE
1T 5§ WEIT F AT A9F HINF |
qge1 #1977 fFar 6 w98 ¥ ara amr
3% 7 faam 7 wifowr #7 fo w2
Fr Sgefidt & dwd Sy 3=

5
!
1
‘
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g 7Y f& aarady wAT Pz o &
foa zz wmaa 1 g9amT | WA A
I 77 *1 fF 3w F w92 #r @@ g
femamaiz %1 297 g7 3% shadfadr
zadt dar A% & fF foad a2 waw @
fF Zor, & 9% %1 feafa agq @@=
§ ik slw‘ffmmﬁaﬂﬁmﬁmua

‘aeirg fF drer At oA

| AR | TR R FATA W AR 0

7=% G B\ g9 AT 9w W adr
Tt F1ET agw gt fr ax e femr-
ATHZ FIT FT T & | I IAGT
qETHT L WA T s T F AT
W AW 4, F qA% GEEAL A, TARI
fras far sk @@ fa afae @
TEMAT F1 A4 F , fFw oaee &
@ 2 owre & foeemre
Tl &1 St fr a7 08 o Fawng
= o 9% fqer gy wwam 1 S
|9 a199 4, I gane s 5
fawmt &1 it e foar s1T 5=
AR T A F A6IE FOT qE FC
fear 1 s a7 guv 6 S T
¥ e 9, 971 a% [F I9m 549
7 399 & ¥ 9% wa qF 3 e fa
T A FU3 FT FAUT FT AT IAT 2A
e § "I S vAeee s foamci
& a8 70 7 F fan faey #7497
& 93 | #Ag F il weAm aEe

xg am & afdfaa 20 = faEi oA,

a9 fauy #r feaz fem #2 2w
difer fF o5 g &7 g qavEr
9T AT FET | AASE B HT AR &
frdta &, 7@ ferwfeen & @reaw o
T | FEA FEENT T A G AT
4, # 4%z W« Wgw A WL A
i & foad & 9 9EM W HEg
& gaedi 4 @ A w0 faow e
e T faie F amaem W @
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[sftaft mifaft from]
fegafern & wrée fof ™8 1 gw AW
w1 77 2| w470 &% g f 3w W
ST AT T & F 3 A ¥
A T W & A B0 FEAL FOA
77 faard 235 9 1 o= T ¥ oA
# v oF dfew gf At @ o oA

qa qF qTEHTT F AOAHT G TFA §

ot AmAT AN |/ . FAHT AT
g2 ?

s dr mifaar forw @ oAy 4o &
FOOATAL | I AWl HAl A
Py 70F fraan fF ifag o2 @
saqr e ¢ fF Aol zze 1 A
FEHAT . A7 AT FAT 79 & TE qHar
& | T aden ag g R ey
W AT w7 OF q9g F owfww ar gEr
98T | wET 99 A1 a0 wiawEiot
#9177 Aga A wafewen faad ad
" aq fewfeer & e avaw
fei sy T

(wmm &1 oA awdr )

59 SFHIT S g3 F AL § WA
T TF ATE F QUi O, e &
| T A o 4z fagwa G ar
T TTE WIIT A48 AfTAT e
w3 F1 3% fag qefaq G o ar
s =aem F=ew ¥ 310 A e faer
W W AE wE A e F
T & AT, I A e
F O Fgmergw TEET %'mmz_wa
g0 fadm e e & adr aw
T aT% | auA F1 fawarew 9 &7
7 '
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7% 7 ¥ AEARE e § Rt

FIAT ¥ et Fet w07 e f eamr
¥ IO qiET AT OF AT T T2
TS, FeR ¥ A & 39T qHE
FT Ugre Wr 9T Fifm wrazifes
7 HAIAT A T ZET AE AFAE 1
arERfes v ¥ a4y AgT 79
gRT w1 IFEr ader a2 gnm
I FREET T 9T § ZAr 23
AFTT B AN WY FITE T I
A FH F ATE AR § I IAX
W T AT F gz faer o O R
f| e & ZgweTeT ¥ Ay § 0%
g Afy faifa i o 5w o
FIOT ST ATEAE FF=T F AR # OHIC

WA FTEW ITEAT AT F AW F IAN
et s i o e Ger g,

(Time bell rings.)

Mr. DEPUTY CHAIRMAN: Five

minutes are over.

Surmviatt SAVITRY DEVI NIGAM:

Five minutes are over? 1 should be
given ten minutes, Sir.

Mr. DEPUTY CHAIRMAN: Not ten

minutes from now., One minute more.

sttt mfedt frow o &y, s,
oA Z@r fF oz g ) a7 9 aw
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it & W qarei § w W Gfem
it & qra ot 71 ferm F o e
IUET W # ey A gur 1 ww
o fiF Soza 9 o g § o7 F I
g fr o oY fafreeT admm & Wit
o wfawrdr § @ wod Hify = fasgw
AL ) O ATCHGAT T W A AT
goq Gur weR wew faed fr o
@ ¥ Ffwwe TNT Jwed § Y
7 R oA

WE # QT €7 WOk A ag
e Wt § 5 oW dwRmw
gt *ma’fwmwm
2T & My ¥ SEE oW osw B
Iqw FTor ag § e v & gen-
ofml & A F =¥ e
qifadt sTas Gt ST &, Freqg g
frafor 71 foar, W1 ¥ oo & o
AT HET WE AW AT T § | F Ay
w R & onr a1 | w g
TIget g 1 9 oF fammmd oaifed-
o & ¥ w7 Ay § | A e
wfd ww:

"The textile industry in the State was
now faced with a serious crisis due to the
accumulation of cloth worth Rs. 5 crores,
that the Mills were running into losses due

to the abnormal rise in the prices of
cotton...."

"The uncertainties of the Government
policy on taxation, to difficulties arising out

g7 Fapmfagi & A5azge {'zﬁ’t F
a5 W WEAW § e A1 Fw
FaTar g IAHI AT, WG T T F |
IR T T AT ¥

of the imposition of Central Sales Tax and

to increase in labour amenities and dearness
allowance."
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MRr. DEPUTY CHAIRMAN: Thes can
take care of themselves. Why do you

worry?

(Time bell rings.)

st ated Bw - A oareE-
faear gz 2 Al st Ao Az 3
Eygeren g A T R R L ...

(Time bell rings.)

Mzs. DEPUTY CHAIRMAN: They
will all walk out and you will have
ne quorum.

sadt wfeft Fraw : ag o ar
#T 31 Ofd | or ¥ F 2T QU
fea &t & 1

FawT wraw ag & wre wfay
& oI 9z =1 Fefam & a7 W T
| medt @ ag R 6 dmemw
T F A ow9d Wifez 91 fasgw
T TG FTN AN W AT @
aﬁqﬂmméﬁshﬁﬁﬁm
Ty w1 dweT § wEer o W
UTagaTar & | At 7 ag [Edr
grrq‘rmmwmmcmzﬂqg
i 2171 ¥ 6747 %1 wAT AT AHLL
FTE | FEA IEEETT F AMT F TR
qafafadt ar giqrieT a7 51 w5 @
a@t & afer dwrerer et & A
& qrq W g ar I & AN §
A qafafady st SN & g aaT
g afen me 37 qafafad w7 garreT
F A A qEH A W A &
&1 =1 of & At 57T 0 IFh
A ®E .
MR. DEPUTY CHAIRMAN: Yes, that will

do. You will have another chance. There is a
Message from Lok Sabha.

@.‘b



